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LEGISLATIVE ASSEMBLY*
Thursday, 2nd November, 1944

The Assembly met in the Assembly Chamber of the Council House st Tlaven
of the Clock, Mr. President (The Honourable Sir Abdur Rahim) in the Chair.

STARRED QUE_STIONS AND ANSWERS
(@) ORAL ANSWERS _
GOVERNMENT CONTRIBUTION TO INDIAN LABOUR FEDERATION.

31. *Mr, Lalchand Navalrai: (a) With reference-to the reply to my starred.
question No. 776 given on the 4th April, 1944, will the Honourable the Labour
Member be pleased to state whether the sum of Rs. 13,800 given monthly to
the Indian Labour Féderation has been distributed amongst the .President,
Vice-Presidents  and other office-bearers of the Federation? If so, in whdb
proportion ? T )

(b) Has the Honourable Member looked into the audited accounts of the
Federation to find out how this meney has been utilized? If not, why not?
If 80, does he propose- to place the audited aecounts on the table of the
House from the date the subsidy of Rs. 18,000 a month was psid up to this
day? - )

(c) Is it a fact that this' question came -up before the International Labour
Conference, which met at Philadelphia, in the form of.the comparative
_vepresentative character of the Indian Labour Federation and the All-India
Trade Union Congress, and what was the decision of the Conference? What
has been decided for the future representation of the Indian Labour on the
International Labour Conference to be given to_an organization’ mot living
on subsidy? - _ ’ : o

(d) Have all the funds paid to the Indian Labour Federdtion been spent on
the object for which they were given? 1f so, will he give a brief account ofe
the activities of the Federatibn in this respect? If any part thereof has not
been used for the purpose for which it was granted, will the Honourable
Member please tuke steps to have that much portion refunded to the Gov-
ernment? If not, why not? K .

The Honourable Dr. B. R. Ambedkar: (a) The grant is made to the Indian
Federation of Labour as an organisation and is not distributed among its
several office bedrers. ' g : ‘

(;)) and (d) (First part). Government are not-concerned with the accounts
of the Federation; but with the manner. in which the‘Government ¢ontribution
has been spent by the Federation. They are satisfied that although full and
vegular accounts are not avsilable for the earlier period of the grant, this
expenditure has achieved the objects for which it was sanctioned. With eflect
from the 1st June, 1944 the accounts will be prepared in the Federation’s office
by a quelified accountant, and these will be ayailable to audit in the ordinary
way. : :

(c) The grant was mentioned in an objection by the All India Tradd Union
Congress made to the International Labour Office as regards the credentitls of
the workers’~ representatives in the Indian delegation. The Credentials Com-’
mittee, in its reporf which was adopted by the Conference, asked the Conference
to‘regard the Workers’ delegate of India and his advisers at that session of the
Conference as duly accredited. The Committee’s report did not mention the

grant but stated as follows :

‘It does not doubt that the Government of India will continue its endeavours

%o make provision for the representation of both organisations in an appropriate

manner at future sessions of the Conference and ventures to hope that the two

organisations will reach an agreement, which will secure the effective patticipa-

tion in the International Labour Organisation of representatives of all sections’
g_f the Indian Trade Union movement. The Committee understands that, fail-

fng such an agreement, the Indian Workers’ delegate to the next session of the

(111) . .

-
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Conference will be appointed in agreement with the All India Trade Union
Congress.””

(d) (Second part). .The monthly grant is spent on publications of printed
literature, oral propaganda, ‘visual publicity and the disseminating of reassur-
ing news. - .

Mr. T. S. Avinashilingam Ohettiar: May I know the object for which the

grant has been given? . .

The Honourable Dr. B. R. Ambedkar The answer will be found in my
answer to part (d) (Second part). It states that the grant is spent on publica--
tion of printed literature, oral propaganda, visual publicity and the disseminating
of reassuring news about war. .

Mr. T. S. Avinaghilingam Ohettiar: Are the Government satisfied that the
money given by ther has been spent on those items alone? .

+ The Honourable Dr. B. R. Ambedkar: Yes, they are satisfied.

Mr. T. S. Avinashilingam Ohettiar: ‘May I know if the Government are
aware that part of this money has been spent on anti-Congress propaganda?

The Honourable Dr. B. R. Ambedkar: They have no information.

Mr. T: 8. Avinashilingam Ohettiar: Will they inquire into the matter?
® The Honourable Dr. B. R.' Ambedkar: I have stated it my answer that with .
effect from the 1st of June, 1944, the accounts will be prepared in the Federa-
tion’s Office by a qualified accountant and these will be available to audit in
the ordinary way.

Sardar Mangal Singh: May I know whether this payment ig made monthly
or yearly? ' . .

The Honourable Dr. B. R. Ambedkar: I have no information on this point
in front of me. I suppose it is made monthly.

Sardar Mangal Singh: TIs it paid to the Secretary or the President? ‘

-The Homnourable Dr. B. R. Ambedkar: To some responsible “officer of the
organisation concerned. ’ -

Mr. T. 8. Avinashilingam Ohettiar: May I know what is the subject of this
propaganda and the subjects of the publications issued?
‘ The Honourable Dr. B. R. Ambedkar: It fs pro-war propagande and pro-
war literature. '

Mr. Badri Dutt Pande: Will the Honourable Member be prepared to place
the audited accounts on the table of the House? ~
The Honourable Dr. B. R. Ambedkar: When it is audited, it will be placed
on the table and will be available to the Members in the ordinary way.
. Mr. Govind V. Deshmakh: What is the period covered for which there have
"been no accounts? :

- The Honourable Dr. B. R. Ambedkar: For the earlier period; we have not
got the exact accounts but we have now made arrangements that the accounts
will.be kept by on officer of the Audit Department.

Mr. Lalchand Navalrai: What was the amount?
Thy Honourable Dr. B. R. Ambedkar: I am unable to give the figure.
Mr. Lalchand Navalrai: Who is responsible for not keeping these accounts ir
, the earlier period—the Honourable Member himself or the Government or they?
The Honourable Dr. B. R. Ambedkar: I have not followed the question.
Mr. Lalchand Navalrai: The Honourable Member gaid that for some period
no accounts were kept. : o

" The Honourable Dr. B. R. Ambedkar: I have not said that #
kept. What T said was : o focounts were

They are satisﬁed that, although full and, regular accounts are not available
for the earlier period of the grant, the money has been spent in the mamner io
which the Government desired it should be spent. ' ‘
Mr. Lalchand Navalral: Is the Government satisfied that the money has
been spent properly? . : N
The Honourable Dr. B. R. Ambedkar: I.have no resson to believe to the
contrary. .
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Mr. Lalchand Navalrai: It is not a -question of the Honourab}e Member

;‘g’elievihg to the contrary . . . . . . .
& Mr, President (The Honourable Sir Abdur Rahim): The Honourasble Mem-
. ber is arguing.. '
" Mr, Lalchand Navalrai: What evidence has the. Honourable Member got
for thinking that the money has been spent properly?
. The Honourable Dr. B. R. Ambedkar: I have no reason to believe to the
contrary. o - ]
Mr. Lalchand Navalrai: My question was different. How is the Honourable

Member able to believe one way or the other? .
. The Honourable Dr. B. R. Ambedkar: I have no reason to beligve that the

A}

amount was not spent regularly. - o
i  Sardar Sant Singh: May I know if-it is only to the satisfaction of the
' Honourable Member himself or does he take into account that the public hus to

be- satisfied how the money has been spent? How has the Homourable Member

satisfied the public? ¥ :

The Honourable Dr. B, R. Ambedkar: I do mot know how I could satisfy
the public but the Government which paid the money is satisfied.

_ Sardar Sant Singh: It'is the taxpayers’ money that the Government is paying

out. How is the Government going to satisfy the taxpayer that the money

has been legitimately spent? :
, (No answer.) ‘
Dr. Sir Zia Uddin Ahmad: Was the Finance Member satisfied with the
, correctness of accounts? ‘ ' .
‘ The Honourable Dr. B. R. Ambedkar: Thut question might be addressed to-
the Honourable the Finance Member. -
L M Lalchand Navalrai: Whoris the Secretary and who is the President of
" this Diabour Federation?\ Are they paid some salary or money from this fund? _
, The Honourable Dr. B. R. Ambedkar: It does not arise. If the Honourable

Member will give notice, I will find out the information for him.

Mr. T. S. Avinashilingam Chettiar: May I raise a point of order? Sir Zia
Uddin Ahmad asked whether the Finance Member was satisfied and the Laboar
Member replied that the quealion might be addressed to the Fipance Member.
The Member in charge ought to know whether the Finance Member was gatis-
fied or not.” He must give the reply.

M, President (The Honourable Sir Abdur Rahim):. He has given the reply.

I cannot ask the Honourable Member to. reply in a particular way.

GOVERNMENT CONTRIBUTION TO INDIAN LABOUR FEDERATION.

82. *Mr. Lalchand Navalrai: (a) With reference to the reply to my starred
question No. 776 given on the 4th April, 1944, will the Honourable the
Labour Member be pleased to state whether his attention has been drawn
to a statement made by the President, Indian Labour Federation, at Bombay
in _Decembgr last, at the 1st Annual Session of the Federation, that it was a
blackest lie that theywwere  receiving Rs. 18,000 per month from the
Government ? . ’ ’

-(b) Has the Honourable Member's attention been also drawn to a state- -
ment made by Mr. Jamnadas Mehta, < President of the Indian. Labour
Federation on his- departure for Philadelphia to attend the International -
Labour Conference meeting, denying the fact of Rs. 18,000 of the Govern.
ment’s subsidy? e T '

(c) Is it also a fact that this statement was made in reply to the Honour-
able the Labour Member's statement in the House on the 4th April, 1944,
confirming the fact that a sum of Rs. 18,000 was being given to the Indian
Labour Federation? . '

(d) Is it a fact that the subsidy of Rs. 18,000 is secretly paid to
Mr. M. N. Roy? If so, why is it paid to this particular individual and not to
the Indian Labour Federation? :

(e) _Will the Honourable Member pleaéé make a brief statement as to the
meagures taken by the Indian Labour Federation during the period.it has been
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in receipt .of the monthly subsidy to achieve the object, e.g., to assist the
Government in maintaining the labour morale? : ’

The Homourable Dr. B. R. Ambedkar:" (a), (b) and (¢). Government’s-
attention has been drawn to the statements referred to.” ¥rom the very begin-
ning the arrangement has been with the Indian Federation of Labour and not
with any individual. The attention of the Federation was drawn to Mr. Melhtia’s
statements and in reply the Federation has re-affirmed the fact that the arrange-
ment is with the Federation.

(d) As already stated in reply to the preceding question, the grant is publicly
made to the Indian Federation of Labour and not personally to Mr. M.'N. Roy.

, (e) The "attention of the Honourable Member is invited to my reply to the
second part of part (d) of the preceding question.

Mr. Lalchand Navalrai: The Honourable Member has stated in his reply
that the money was given and Mr. Jamnadas Mehta, before he went to
Philadelphia, made a statement that the money was not given. How does the
“ Honourable Member reconcile this inconsistency? -

. The Honourable Dr. B. R. Ambedkar: It i is not for me to reconcﬂe the two
statements.

Mr. Lalchand Navalrai: Is the Honourable Member correct or not in having
made the ‘statement?

The Honourable Dr. IB R. Ambedkar: It is not for me to answer that
-«question.

Sardar 84nt Singh: May I know who is telling this blackest lie, either the
Federation or the Government of India?

The Honourable Dr. B. R.. Ambedkar: My Honourable friend is free to draw
any conclusions that he likes.

LICENOES FOR PRODUCTION OF FULL LENGTH ENTERTAINMENT FILMS. .

83, *Mr, I..n.lchand Navalrai: (a) Will the Honourable Member for Indus-
tries and Civil Supplies be pleased to state how many licences for the produc-
‘tion of full length entertainment ﬁlms have been issued since the promulga(non
©of Control Order in India?

(b) Is there any distinction made in giving licences to mdependent producers
and studio owners? If so, why?

(c).Is_it & fact that concerns who only rent out their studios to mdepen-
dent producers have themselves been given licences .to produce pictures in
their own name.

The Honourable Sir M. Azizul nuque° (a) The total number of hcences
4ssued up to the end of September 1944 is 260. .

(b) I would invite the attention of the Honourable Member to the replies to
'Dr. Habibur Rahman’s Starred Question No. 716, on the 80th March, 1944,
wherein I stated the principles on which raw film is licensed. «A minimum of
two pictures has been fixed for a Studio-owner whereas no such minimum is
" fixed for an In‘dependenf producer. The reason for tHis differentiation is that a
Btudio-owner is required to shoulder much larger overhead and maintenance
‘expenditure. ,

(c¢) No. . >

Mr. Govind V. Deshmukh: May I know, if a.hst of the persons to whom the
licences have been given is maintained in the oﬂlce? If so, will it be placed on
.the table of the House? -

The Honourable Sir M. Azizul Huque: A’ list is maintained but I will con-
-gider whether I will be able to place it on the table of the House.

+  Mr, Lalchand Navalrai: Have any representations been made to the Honour-
ab’e Member with regard to the matter contained in-part (c) of my question that
‘only those who pay the rent should be given the ﬁcences? at I want to
know is whether the Honourable Member has got representations to that eﬁecﬂ
and whether the statement. that I have-made in part (c) of the question is
‘correct? - - : : ’

- -
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The Honourable Sir M. Azizul Huque: Ever since the economic controls of

' different commodities has come into force I ani flooded with representations of
all types. - If my Honourable friend would be rather specific; I will try to
answer his question. .

Mr. Lalchand Navalrai: Have these representations been held t6 be uii-

" founded ? - : -

i The Honourable Sir M. Aszizul Huque: I will not say they are unfounded,

. but so long as the position continues that we have got only a restricted supply

t of films, we have to give it on certain considerations and principles, und the

. principles that we have enunciated are what I have gtated in reply to ‘the last

" part of this question. - ‘

! Mr. Govind V. Deshmukh: May I take it that’answer to part (c) of this

¢ question is ‘Yes'?2 , T ,

' t 'I{he I?onounbh Sir M, Azizul Huque: The answer to that part of the ques-
tion is ‘No’. Y

» ‘ ) PrceiNg Aot. )

: 84, *Mr. Lalchand Navalrai: (a) Will the Honourable Member for Com-

Emonwealth Relations be pleased to state, whether the Pegging Act has been
{passed? If so, on what date, and from what date does it come into force?

. (b) Has it been passed against the objections having been raised to its
renactment by the Asiatics particularly the Indian Nationals?

: (c) Are there any relieving features in th9 Act? If so, which?

(d) What efforts has the Indian Governmeént made to oppose the passing of
' the Pegging Act or remove its stringent provisions? : . ~

(e ’Is it & fact that lately one Mr, Pathar was sentenced to a fine or @&
' month’s hard labour for occupying premises 282, Moor Road, Durban, and that
‘the defence was that he was in occupation before the Pegging Act came into
operation? : -

(f) On what grounds was Mr. Pathar found guilty?

(g) What_steps do the Government of India propose to take through the
British. Government to get the alleged undemocratic Pegging Act removed from
the Statute Book? ' ' .

The Honourable Dr. N. B, Khare: (a) The Honourable Member is presum-
F;ly referring to the Trading and Occupation of Land (Transvaal and Natal)

striction Act, 1948. This Act received the assent of the officer administrat-
ing the Government on the 28th April 1943, when it presumably came into force.
! b) Yes.

((c)) None in the opinion of the Government of India. ) .

(d) and (g). As ‘the House is aware, the Govemmer}t of India had ugade
representations to thé Union Government before the, passing of the Act. .8ince
then the Government of India also made further representations. The. Union
Governnrent. and representatives of the Indian community have arrived at an
Agreement, known as the Pretoriz Agreement. Under this” Agreement a licens-
ing board composed .of two Indian members and two European members with a
European with legal training as Chairman is to be established for the regulation
of the occupation of property. On the creation of the licensing board the |
Pegging Legislation is to be withdrawn from the areas to which it has been
applied. The Agreement has to be embodied in Legislation and an Ordinance,
introduced in the Natal Provincial Council to that end, has now emerged frou:r
the Select Committee Stage. The Select Committee has made radical altefa-
tions in the Ordinance and further correspondence is now going on with the
Union Government as regards future action., ’ '

(e) Yes. . . .

(f) The Honourable Member’s attention is invited to the reply given in this
House on the 30th March, 1944, to parts (a) and (b) of Mr. K. 8. Gupta's
Starred Question No. 708. Mr. Pather’s defence was not accepted by the court
on the ground that the last instalment of the purchase price of the house was
not paid until April 1948, so that technically occupation took place after the
prescribed date of 22nd March, 1948. .

- .
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Mr, Lalchand Navalrgi: I believe x day is going to be allotted during this.
session for the consideration of the matter with which the Honourable Member
is concerned. May I know if this question also will then be debated and whether
certain light will be thrown on it?

The Honourable Dr. N. B, Khare: Certainly it will be debated.

RESERVATION OF KENYA HiGHLANDS FOR EUROPEANS. .

85. *Mr. Lalchand Navalrai: (a) Will the Honourable Member for Com-~
monwealth Relations be pleased. to state if it is a fact that Kenya Highlands
have been reserved exclusively for Europeans.on the ground that that part of .
the country is suitable for‘#uropeans to cultivate? If so, why are Indians
not considered capable to cultjvate the highlands?
~ (b) Is it a fact that this matter went before the Colonial Office? If so,
what was the opinion or advice given by the Colonial Office for the ’ benefit
of the Indian Nationals?

(c) In view of the fact that Indians helped in civilizing and popularising
South Africa, and in view of the acknowledged bravery and loyalty shown
by the Indians in the present war, do Government propose to have the Indian
Nationals “treated better and get them equal rights with the Europeans in the
territories and colonies under the supervision and suzerainty of the British
Government? If not, has the Indian Government no remedy at all in their
hands to come to the relief of the Indian Nationals? -

The Honourable Dr. N. B. Khare:. (a) Indians hre not considered incapable
of cultivating land in the Highlands but, on the ground that the urea suitable
for European ‘cultivation is limited, the Highlands have been actually reserved by
His Majesty’s Government for Europeans only as a matter of administrative
convenience, : .

(b) The Honourable Member’s attention is invited to paragraph 8 of Part II
of ‘the Kenya White Paper of 1928, the Resolution of the Government of India
of July 18, ‘1923, which accompanied its publication and to the Government of
India’s press communiqué of the 24th February, 1939, on the Kepya (Highlands)
Order-in-Council of 1989. Copies are available in the Assembly Library.

(¢) Yes; the Government of India are constantly endeavouring to achieve
the objects which the Honourable Member refers to. '
. Mr. Hooseinbhoy A. Lalljee: Will the Honourable Member kindly state
whether in the term ‘“BEuropeans’’ Germans are also included?

The Honourable Dr. N. B. Khare: I believe so. :

Mr. Hooseinbhoy A. Lalljee: Have they also the right of cultivation in the
Highlands ?

The Honourable Dr. N. B. Khare: Not now. ‘

Sir Vithal N. Obandavarkar: What is the view of the Government of India
—whether it is a case of administrative convenience or it ig.a case of racial
discerimination ? . '

The Honourable Dr. N. B. Khare: I myself hold the view that it is a case
of racial discrimination, ,

RECONSTRUCTION COMMITYEE FOR BURMA AND COMMITTEE FOR RESTORATION OF
PROPERTY.OF INDIANS.

86. *Dr. Sir Zia Uddin Ahmad: (a) Will the Honourable Member for
Commonwealth Relations be pleased . to state whether the. Government of
Burma have already formed a Reconstruction Committee for Burma and a
‘Corgmittee for the restoration of the property of Indians?

(b) Does the Honourable Member propase to make a statement or to lay

a statement on the table of the House about the progress that has been
made in this Committee? :

The Honourable Dr. N. B. Khare: (a) and (b). The Government ¢f Burma
appointed various Reconstruction Committees to advise on proposals for the
reconstruction of different departments of that Government on the re-occupa-
tion of Burma, but no ‘separate Committee was formed to advise on che
question of restoration of property of Indians. The Reconstruction Commit-
tees so appointed have submitted their reports to the Goverhment of Burme
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~

who are now considering their recommendations. The Reconstruction Coin-
mittee on Rural Economy went into the question of action to Be'taken im
regard to the restoration of land to the owners who were in their rightful
possession at the time of evacuation and its recommendations in this respoct
will receive the attention of Government of Burma in due’course.

Mr. K. O. Neogy: Is the Honourable Member's Department keeping itself
in close touch with these activities of*the Burma Government?

. The Honourable Dr. N, B. Khare: Yes. '

Mr. K. 0. Neogy: Have the Government of India formally come into the
picturé at all now, because I remember on a previous occasion ph.e Honour-
able Member stated that the Government of India was not participating in
- these discussions formally? Have the Government  of Indja come formally
into this pioture as yet? .

The Honourable Dr. N. B. Khare: Yes. - S oL

Dr. Sir Zia Uddin Ahmad: Will the Honourable Member instruct the
representative who has now been appointed for this purpose to make inquiries

- and report to us? : . .
. 'The Honourable Dr. N. B. Khare: I think that will be part of his ordi-
" nary duties. " -

RESTORATION TO INDIANS OF PRQPERTIES LOST BY THEM IN BUmMA.: -

87. *Dr. Sir Zis Uddin Ahmad: (a) In view of the fact that Burma will be
vecaptured mainly by Indian Forces, does the Honourable Member for Com-
monwesalth Relations propose to press- the Burmese Government to restore the
properties of the Indians lost by looting, unlawful capture and confiscation by
the Japanege? ‘

(b) Is the Honourable Member aware that the. Mussalmans and Hindus
endowed in Burma both movable and immovable properties for the maintenance
of mosques, temples and other charitable institutions? Will the Honourable
Member take early steps to ensure that these endowed properties are recovered
from unlawful usurpers and restored to the Trustees of the Wagf to be spent in
the manner laid down in the Waqf Deed? -

.The Honourable Dr. N. B. Khare: (a) and (b). - The Government of India
will take'up these matters with the -Burma Government in' due course,

Dr. Sir Zia Uddin Ahmad: Will these things be considered in the Peace
Conference? ’

The Honourable Dr. N. B. Khare: I hope so. °
Mr. Lalchand Navalrai: Will these things be considered through the ro-

presentative that the Government of India have appointed for Burma or will'
they be considered “through some other independent way?

The Honourable Dr. N, B. Khare: Our Representative is the usual channel
of our communication and they will be considered through him.

Mr. K. 0. Neogy: Is he the sole channel of communication between the
Government of India and the Government of Burma? -

The Honourable Dr. N. B. Khare: Not necessarily. .

 Mr. K. 0. Neogy: What will be the matters which will be desals with by
this officer and what are the other matters whih will be dealt with indepen-
.dently by the Government of India? .
. The Enonourablo Dr. N. B. Khare: Sir, that does not arise out of this ques-
ion at all. : ‘ .

Dr. Sir Zia Uddin Ahmad: Will the Honoumble Member instruct nur
representative to collect the figures of the losses and find them out and lay
before the House the amount of losses sustained by Indians?

The Honourable Dr. N. B. Kbare: I think it will be done in due course.

DESIRABILITY OF BURMA GOVERNMENT GRANT FOR SOHOOLS PORMERLY MAINTAINED
BY ENDOWMENTS IN RANGOON. .

38. *Dr. Sir Zia Uddin Ahmad: (s) Will the Honourable Membet for Com-
lponwealth Relations please consider the question of approaching the Burmese
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Governnient to give & grant for.the schools #hlch were maintained _ by - the. .
endowments existing in Rangoon and which have now been confiscated by the
enemles?

(b) Is the Honourable Member aware of the fact that seme Iﬁdlan States
like Hyderabad and Baroda are giving special assistance to their own subjects
who are refugees and evacu€es from "Burmn and Eastern Colonies? Do  the

‘Government of India propose to give similar assistance to these people till .
employment is found for them?

The Honourable Dr. N. B. Khare: (8) Government of India do not consader
it. desirable to approach the Government .of Burma.

{b) Yes, the Government of India are already giving necessary ﬁnancml
asmstance to refugees in British India.

' Dr. 8ir Zia Uddin Ahniad: Will the Government of India give gome small
assistance to the schools which were run by the endowments in Burma?

_The Honourable Dr. N. B. Khare: That will be consldared when the time:
arrives.

ALLOOATION OF EXPENDITURE ON REFUGEES AND EVACURES BETWEEN GOVERNMENT
oF INDIA AND BURMA GOVERNMENT.

89. *Dr. 8ir Zia Uddin Ahmad: Will the Honourable Member for Common-
wealth -Relations please state the financial arrangements between the Govern-
ment .of Indic and the Government of Burma as regards the expenditure
incurred by the Indian Exchequer in supporting the refugees and the evacuees?

The Honourable Dr. N. B. Khare: The Expenditure incurred oh Indians
and Anglo-Indians is met from Indian revenues and that on Burmans, Anglo-
Burmans, European British subjects and all other British subjects other &h&n
Indians and Anglo-Indians is charged to the Government of Burma.

AxTI-HoARDING BILL.
- 40. *Dr. Sir Zm Uddin Ahmad: (a) Has the Honourable the Food Member
seen the Bill (Anti-Hoarding Bill) whose notice was issued by me? -
(b) Why does the Honourable Member refuse to allow even the mtroductxon
of the Blll? ‘
The Honourable Sir Jwala Prasad Srivastava: (8) Yes. '
- (b) Leave to the introduction of the Bill was refused not by me but by the
Governor-General acting in his discretion.
*  Dr, 8ir Zia Uddin ihmad And on the advice of the Honourable Member?

The Honourable 8ir Jwala Prasad Srivastava: I have nothing to add to the
answer that I have just now given. -

PRODUOTION AND CONSUMPTION OF FOODGRAINS.

t41. *Dr. Sir Zia Uddin Ahmad: (a) Will the Honourable the Food Member
please state the total production of foodgrains in the year 1948 44, and what
the total consumption was?

(b) What is the total expected production of foodgrain in the year 1944-45,
‘and what is the estimated consumption of the same?

(¢) Will the Honourable Member lay a statement on the table giving the
production of each foodgmm provincewise, and also its oonsumptlon in each
province? -

(d) What is the percentage of consumption (i) for - army purposes, and’ (ii)
for export to the countries whom India has been feedmg for the last fifteen

ears?
v The Honourable Sir Iwala Prmd Srivastava: (a) The total production of
cereal foodgrains in 1043-44 was estimated at 57-5 million tons. Total consump-
tion during the year is not known, but in addition to domestic supplies & net
import of- 289,000 tons of foodgrams, was made available during the year.

(b) The total expected production of foodgrains in the year 1944-45 is nof
yet available in respect of all the foodgrains.. It is too early yet to estimafe

t+Answer to this question laid on the table, the questioner having exhausted his quots.

.
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what the production: of the rabi grains in 1944-45 will be, while info;mationr
available about kharif grains is far from complete »

It is not possible to estimate consumptlon of foodgrams in 1944-45.

(c) A statement -giving the productlon of each foodgrains, - province-wise,
and ais6 total available supply in each province for the year 1948-44 is laid on
the table.

(d) (1) 1t is not in the public interest to réveal what proportion of the total
supplies were required for army purposes buf I may assure the Honoursblo
Member that the percentage was extremely small. .

(ii) Export to foreign countries in 1943-44 was sbout 0-08 per cent of the-
.total available in the country. .

-
Pmdudwn Imports, Exports and nest available supply qumdcﬁMPrommaaﬂdStam
dm-mg 1943.44.
. . (In *000 tons)

: Area Produection Imports Exports Nett
available-

supply
Assam . . . . . . . 2,104 .. 91 2,018
Bengal . . . . . . 11,782 - 347 3 12,126
Bihar e e e 5372~ 4 52 3,324.
Bombay . * . . . . . 836 120 . 956-
C.P.andBerar . . . . . 1,812 .. 146 - 1,466
Madras . . . . . 4,965 45 85 4,925.
Orisea . . o 1,349 1 123 1,227
Pnn)ab (moludmg Delhx) e e 426 (N 134° 293:
ind .* . . . . . . 501 . 186 315.
U. P. e e e et 1,863 .. 5 1,868
NW.FEP ~ . . . . . (®) 20 2 .. .22
Baluchistan . . . ., . ®) 15 . 14 1

Ajmer-Merwara . . . . .. Ne. 2 . ‘
Baroda B T, 98 1. . 79
C. I States (Bhopal) N . . 8 . Neg. . (i}
Bombay States . . . . . 259 14 . 273.
Hastern States . . . . . 569 . 71 488
Hyderabad e e e 385 6 . 361
Khairpur . . . . . . 3 . v ! s
Mysore . . i . . . 255 14 1 268
Rampur . . . e ‘9 . e 9
Punjab States .. . . . . (a)40 .o 7 - - 83
Rajputana . .. . . (@) 7 1 . 8
Coorg "+ - . ... 69 . T 14 55
Keshmir . . . . . . -(a) 322 1 32L
Travancore/Cochin . . . . . (b) 298 136 . 431
Others . . . . _. . . 26 3 223
Total . 31,302 920 936 31,286

D (?Oimu—-(l;roduct.non figures have been taken from the final foreoast for 1943-44 issued by the
‘ (a) i'%olates to 1942-48 figure supplied by the Governments oonoornod 1943-44 figure nobd.
(b) by the Governments conoerned.

- () to imporis-into Delhi only. .
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Produmon Imports, Exports and nett available supply of Wheat \in dtﬁ'emu Provinces aﬂd
States during 1943-44.

oo X In 000 tons).
Area Production  Imports Exéom Nett
avhilable
supply
_Assam . . . . Neg. 15 .. 15
Bengal . . . . . 51 456 5 502
Bihar . . . . . 453 19 1 471
Bombay . [ . (¢) 264 230 ~ 5 489 .
C. P. and Berar . . . . . .370 35 408
Madr . . . . . . .. 43 .. - 43
Orxsga . . . . . . 2 7 9
Punjab . . .. . . (c) 3,412 S 52 2,660
Bind . e . . . . 443 b - 131 317
U. P. . . . . . 2,626 Neg. 96 2,429
NWFEP . . . .. 246 3. . 249
Delhi. . B . . . 13 7 20
Baluchistan . , . . (b) 50 4 . 54
Ajmer-Merwara . . . . 10 ‘14 . 24
Baroda . . . . 54 1 . 56
-C. 1. States . . . . 240 4 3 241
Bombay States . . . . (c) 112 16 2 126
Eastern States . . . . . 15 Neg. . 15
Hyderabad . . . - . 77 4 81
Khairpur . . " . . 43 - 43
Mysore . . . . . Neg. . 4 14
Rampur . . . . . . 32 .. : 32
Punjab States . . . . . (c) 526 Neg. 163 362
Gwalidr . . . . . 327 - Neg. To327
Rajputana . . . . 476 10 4 482
Travancore/Coohm . . . . Neg. 109 . 109
ir . . . . . (a) 116 7 . 123
«Others L . . . .. 479 2 . 477
Total 9,856 1,482 1,264 10,074

Nore.—Production figures are based on the final forecast of 1943-44 issued by D. C. I.and 8.
supplemented by Provincial forecasts where found n

(a) Relstea to 1942-43 figure supplied by the Govermnent concerned.

" available.

(b) Supplied by the Government concerned.

(¢) The Provinocial and State figures
foreoast figures in the proportion of the 4th forecast estimates

1943.44 figure not

have been sepurated by splitting the cambined final

Production of Maize and Barley in different Provinces and States of India and their .F'orotgn Imports

during 1943-44.

(In *000 tons).

Provinoe or State . Maize Barley
Beéngal . . . . . . 48 48
Bihar . . . . . 467 - 495
Bombay . . . . . 56 2
-C. P. and Bom . . . . . 102 -2

Madras . . . o . 30 Neg.
«Origsa . CoN . . . . 1
Punjab . e . . . . 514 210
‘Bind . . . . . 4
U. P. . . . . . . . 922 1,298
N.W.F.P. . . . . . . 203 52
Delhi . . . . . . . Neg.” 4
A;mer-Merwa.m . . . . . . . . 1 16
Hyderabad . . . . . 104 1
Kiﬂrpur . . . N . .. 1
. Total production .. . . 2,481 2,134
Foreign imports . . . . (a) 4 (b) 127
. _ Total available supply . . 2,485 2,261

NoTd.—Prdduction figures have been supphed by the D. C. I a.nd 8. and the Provinoial or
Btate Governments oonoemsd.

~
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{a) The whole of this was given to Travancore and Cochin.
(b) The llarea.k-up of this is given below :—

. . . . . A . . . . . .26:8
Bombay . . . . . . . . T . 34.3
Madras . . . . . . . . A 0°8
. W.IL Bta.tes . . . . . . . . . . 0-1
Baroda . . . . . . . . . . 0.2
oan . . . 01
Hyderabad . . . 08
Mysore . - . . N 1-3
vameore/Cochm . . . . . . . 2.0
Defence Services . o . . . . 16-5
. 82:2

’ ! —

. \
, Karachi Depot . . . . . . . . . . 44-8 .

. Total . 1270

Produotion, Imports, Exports nmd neit available supply of Millets (Jowar and Bajra) sn different
Provinces and States during 1943-44.

. (In '000 tons)
Area Prodwetion” Imports Exports Nott
’ . . available
oo supply
Baluchistax . . . . . 18 . 10 8
Bengal e e 8 66 .. 69
Bihar . . . . . . 44 Neg. .. . 44
Bombay . . . . . . 1,840 106 Neg. . 1,046
C. P. and Berar . . . e 1,896 .. 7 +1,389
Madras- . . . . . . 1,766 850 .. 1,816 ,
Orissa . . . . . . 9 . . 9
“Punjab - . . . . . . 622 . 127 495
Sind . . . . . . . 315 .. 1 314
U. P. N TN o . . 1,103 .. 46 1,067
N-W.F.P. . . . . . 21 Neg. Neg. 2% -
Delhi e e 28 7 .. 30
Ajnder- Merwu oW e . 9 2 s 11
Baroda and Gu)u.t States . . . 3908 11 4 408
C. I. States . . o . 209 6 Neg. 215
Bombay States . . . . 1,362 27 18 1,376
Hyderabad o« . . . 1,560 . . 56 1,504
irpur . . . . . . 29 .. .o 29
Mysore .. . . “ . . 145 1 Neg. 146
Punjab States . . . . . (a) 383 o 41 812
Rajputana . . . . -(s)B13 7 5 515
Tra.vmoore/Ooohm . . . . Neg. 31 . 31
Kashmir . e e (a) 58 .. .. 58
Others . . . . . . Nd., 3 ae 3
. Total . 11,798 317 310 11,803

Note.—Production figures have been supplied by the D. C: I. and §. and the Provincial or*
State Governments conoe
ﬂ(x?)leRehm to 1942-43 ﬁguros supplied by the Government concerned. 1048-44 figures not
availab 1

PoLicY RE Iumcmnon OF JEWS. N

42. *Sardar Sant Singh: Will the Honourable the Le&der of the House be
pleased to make a statement as to the policy of the Governmgnt of India in
regard to immigration of Jews to India with particular reference to.the follow-
ing matters:

(i) was the policy initiated by the Govemment of India or was it done by
His Majesty’s Government; and

Sn). did the Governor General in Council consider this matter?

e Honourable Sir Sultan Ahmed: The question shoilld have been addressed
to the Honourable the Home Member who will reply in due course.
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Lower WaGEs, ET0., OF INDIAN SEA-MEN EMPLOYED ON BRITISH-OWNED SHIPS.
43. *Mr. Govind V. Deshmukh: Will - the Honourable the Commerce
. Member please make a statement with reference to his answer to my starred
question No. 71 given on the 10th February, 1944 in connection ‘with lower
wa es, etc., of Indicn ses-men employed om British-owned ships, showing the
nt to Which he has been able to carry out the wssurances given by him? If
nothmg has been done, why?

The Honourable Sir M. Azizul Hugque: The matter is still under negotmtlon
and discussion.

Mr. Govind V. Deshmukh: How long it will take?

The Honourable Sir M, Agizul Huque: I have been expectmg that it will
be_finally decided as soon as possible, ~

Mr. N. M. Joshi: How long has the discussion heen gomg on?

The Honourable Sir M. Azizul Huque: On what point?

Mr. N. M. Joghi: Generally with regard to wages?,

The Honourable Sir M. Azizul Huque: The wages were increased in Jung
1942, but the question of further increase of wages was taken up towards the
end of September 1942 and the matter is still not settled.

. Mr. Govind V. Deshmukh: In view of the fact that expenses are increasing
every day and every hour, will the’matéer be taken up seriously and promptly
dealt with?

' The Honourable Sir M. Axizul Huque: I can assure my Honourable friend
thab I have taken up the matter as seriously as possible.

" FRANCHISE oF INDIANS IN BrrTisH COLUMBIA.

. *Mr. Govind 'V, Deshmukh: With reference to his answer to my starred
questlon No. 3895 given on the 14th"March 1944 regarding franchise of Indians
in British Columbia, will the Honourable Member for Commonwealth Réla-
tions please state what the outcome of the correspondence carried on by the
Government of India and referred to in my last question (i.e., No. 895) is?
Will the whole correspondence between the Government of India and the
British Columbian Government be.placed on the table? . .

_ The Honourable Dr. N. B. Khare: The Government -of India have made
several enquiries since then, the last enquiry being.made~only last month. I
regret we have still no information about the reésult of our representations.
It will not be in the public ‘interest. to publish the official correspondence.

Mr. Govind V. Deshmukh: Since representptions were made so long ago,
what is the explanatlon for Government not achieving anything for Indians so
far?

The Honourable Dr. N. B. Khare: I cannot give any explanation.

Mr. Lalchand Navalrai: When a discussion of this question- takes place on
the day aliotted for this purpose, will all the questions arising out of all the
Colonies be taken up?- Will the question relating to Ceylon be discussed? '

The Honoursble Dr. N. B. Khare: No, Sir. We will discuss only South
. "Africa and East Africa.

Mr. Govind V. Deshmukh: The Honourable Member just now said that vhe
correspondence cannot be placed on the table. ‘Will the Honourable Member ~
at- least give a gist of the correspondence?

" The Honourable Dr. N. B. Khare: No, Sir.

Mr. Govind V. Deshmukh: What is the objection to giving a gist of the
correspondence that has been carried on?

The Homourable Dr. N. B, Khare; The gist is already contained in the
reply.

Mr, Govind V. Duhmnkh The House would like to know what representa-
tions were made?

The Honourable Dr, N. B. Khare: It comes. to this. We have made repre-
. sentations and we await reply.
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STEPS FOR-PERMANENT REHABJLITATION OF AGRICULTURE IN INDIA. )
46. *Mr. Govind V. Deshmukh: Will"the Secretary for Education, Health
and Lands please state what steps were taken after he made his speech vn
the 10th.March, 1943 on the cut motion moved by Mr. Tawson ‘‘that the
demand under the Head ‘Executive Council’*be reduced by Rs. 100" and
the means whereby the present prosperous agricultural conditions+ might be
used for the permanent rehabilitation of agriculture in India in respect of—
(i) the raising of money crops such as pyrethrum and cinchona;
(ii) agricultural debt; ‘ ' '
(iii) permanent benefit of the agriculturist—pldnning of production, creation
of ‘agricultural credits; . , . - .
* (iv) fixing of prices of foodgrains to- raise the . standard of living of the
agriculturist; and .- ’ , ,
(v) financial policy having no other aim but to make life better for all the
people of India of whom about 80 per eent. to 70 per cent. are agrictlturists?
Mr. J. D. Tyson: A statement is laid on the table of the House.

»

‘ -Statement
~ (i) In 1943, 5,600 lbs. of Pyrethrum seeds were imported from Kenyas (East Africa) and
distributed to the Governments of Madras, the Punjab, ‘Assam, Patiala and Kashmir.
Covernment agreed to buy the produce at certain fixed prices. The area. under pyrethrum -
under this scheme is 2358 acres. - . : .

As regards cinchona, arrangements have been made for the planting of 2,000 acres with
cinchona in 1943 and 1844. . . : .

(ii) The question of agriculttral indebtedness was considered by the Policy Committee
on Agriculture, Forestry and Fisheries and as recommended by that Committee the Govern-
_ment of India have appointed a Sub-Committee to report on the ways in which indebtédness
can be reduced and finance, both short term and long term, provided, under efficient control,
for agriculture and animal husbandry operations. = The report of=the Sub-Committee is
expected in January. . - . .

(iii) The Government of India have given to the provinces for the development of agri-
culture Rs. 285 lakhs as loans and Rs. 222 lakhs as grants in the last 2 yemrs; Provincial '
Governments have probably given similar grants from their own funds. The main items
for_which ‘grants have-been given from the Centre are :

Irrigation, bunding, etc., Ks. 118.0 lakha. *

Manure distribution Rs. 27.63 lakhs.

Seed distribution-Rs. 51.76 lakhs. .

Miscellaneous (staff, bonus for cotfon restriction, etcr) Rs, 24.61 lakhs.

All these schemes may be regarded as being for the permanent benefit of agriculturists.
The question of planning production is under consideration in consultation with the Food
Department. No additional agricultural credits are considered necessary até the present
stage though the question of such credits for the post-war period will be looked into by a
committee which it is proposed to set up shortly to deal with co-operation,

(iv) In April 1044 the Government of India announced that they were ready to purchase
until further notice, in the Punjab, United Provinces and Sind through provincial overn.
ment agency, all fair average quality wheat offered in ussemi)ling markets at ng 7-8-0
per maund unbagged. They also -announced in May lgst that they would be willing to
buy from the crop of 1944-45 al) jowar and bajra of fai‘ average quality offered for a f i
tgl’:'e‘ ?gmda::gmbling markets of the United Provinces, Central Provinces, }]'Wadru, the P;nojl.ll':‘
4 :ﬁ » and Ajmer-Merwara at prices of Rs. 5-8-0 and Rs, 6 a maund respectively, should pricea’

On the recommendation of the Policy Commiitee on Agricultur .
ecommendal riculture, F\ isheri
8 Sub-Committec is being set up to éxamine how to have ,gn usur::i. ;:x?;z:yf:: da F?::let:::i
Produce and how to fix remunerative prices for it in the post war period g .
o (v) The Central and Provincial Governments are planning fos pout-w:ar development
nlle sg:;ue’t(l;:ﬁ dc)::mldergll;l% fut::ds vl?ll]l;e available over a period of years, Theo%tll:ject. ?:xf,
ure will he to make life better for all the le of India a i
‘be taken to ensure that the rural lati ive i re, of the. benemy #teps will
] population receive its share of - the benef
mean time the Government of India have heen en in" {2 e intae e
T engaged in‘as pol 3 i
guaeo ;u(l}t:;a;::gsy t::a.ltl: t:g g:nns and grants, especially in connzztlign ::it::dtjl:: :gi:at;nﬁo:
the Coompaien’’, q amawer to (iii) of the question, and grants such as those from

STEPS FOR INOLUSION IN CRNTRAL AND PROVINCIAL FLECTORAL Rorrs or Namzs
or Pn‘gsons N His MasesTy’y ForORS ON . AOTIVE SERVICE.
46. *Sir ¥. E. James: Will the Honourable the Leader of the House be
pleased to state: - :
- (a) if he is aware that the names of many persons who are’ oni active service
in His Majesty’s Forces' were removed from the electoral*rolls of the
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Provincial Legislative Asscinblies during the last revision in- 1941, because they
wero absent from their homes and thus hati Jost their residential qualification;

(b) if he is aware that the revision of the electeral rolls for the Central
Legislative Asgembly now being undertaken will result in the removal from
them of many names of persoms on active service in His Majesty’s Forces for-
ihe same. reason; ~ . IR

(c) if it is a fact that unless there is an amendment of the Government -
of India Act, 1985, and rules thereunder, any revision of the Provincial or
Central electoral rolls during and immediately after the war is bound to result
in depriving many who are serving in His Majesty’s Forces of the vote
because of the loss of their residential qualification through absence on active
service and in excluding others who would otherwise be qualified;

(d) if His Majesty’s Government will be invited to undertake forthwith the .,
necessary amendments of the Government of India” Act of 1985 and the Rules
thereunder; and . . .

(e) what steps Government propose to take in the meantime to ensure that
no person loses hig right to vote in any Provincial or Central election, or his
right to be included on the appropriate electoral roll in any revision thereof,
solely on account of his absence from -home on active' service -with His
Majesty’'s Forces ? *

The Honourable Sir Sultan -Ahmed: (a), (b) and (c). Yes.

(d) and (e). The question is engaging the attention of Government.
~ 8ir ¥. E, James: Does my Honourable friend hope to he in a position to
make a statement on the subject before the end of this Session, if I put down
another question? . ' - .
~ 'The Honourable Sir Sultan Ahmed: I cannot make any promise about. it,
but I will make enquiries, and if it is possible, it will be done.

FEES CHARGED FOR QEATH CERTIFICATES FOR PERSONS DYING 1IN IRwIN HosPiTAL

47. *Mr, O, P. Lawson: Will the Secretary for Education, Health and Lands
be pleased to state; o

(a) whether any limits are prescribed for the fees which may he charged by
medical officers in the Irwin Hospital for death certificates for persons who die
in: that Hospital; ' : .

(b) if he is aware that dependents of persons who die in the Irwin Hospital
may be unable to obtain access to the estate of the deceased until such deatl
certificate i¢ forthcomirg; :

(¢) whether he is aware that on the 20th of May, 1944, Mr. K. V. Martir
died of typhoid in the Irwin Hospital and a sum of Rs. 16 was demanded by the
‘Resident Medical Officer before a death certificate could be issued; )

(1) wbat steps he proposes to take to ensure that similar demands are not
made in future; and

(¢) whether steps will be {kéh by the authorities to fix the maximum charge
for death certificates, and, if so, a4t what level' the maximum will be fixed?

Mr. J. D. Tyson: (a), (b) and (c). Yes. '

(d) and (e). The ~fee charged was in accordance with the orders which
. existed at the time. The prescribed fee has since been reduced to Rg. 4.

Mr. 0. P. Lawson: May I ask the Honourable Member whether he would
"look into the matter of supplying poor people with the means of getting access
to such money as has been left. either without any charge at all or with a
‘nominal charge, by some means or other? .

Mr. J. D. Tyson: Yes, Sir, in so far as it relates to death certificates, I
would look into it. : Co

STATEMENT ON FaMINE CONDITIONS IN BENGAL.

48, *Mr. K, 0. Neogy: (a) Will the Honourable the Food Member be pleased
to make a comprehensive and up-fo-date statement, in continuation of the state-
ment made by him, on the famine conditions in Bengal, in reply to my starred
question No. 11 on the Tth February, 1944, dealing with the different points
indicated in the said question? . . :

(b) How -have the supplies and prices of principal foodgrains varied in the
different districts of Bengal since the above statement was made?

, .
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(c) What is the total quantity of foodgrains supplied to Bengal at the instance.
of the Central Government since January, 1944, and from which different areas.
wer: these supplies obtained? What is the system of procursment,. storage:
and distribution of these supplies? ‘ , o

_ (d) Hae the attention of the Central Government or the Honourable Member-
perschally been drawn to various reports regarding the wastage and deterlqmtxom
of “foodgrains due to defective storage or deteriorated quality of supplies at.
different Government centres in Bengal? If so, will the Honourable Mewber:
be pleased to make n detailed statement indicating the nature of each such
repor:, and the facts of the situation ? )

(e) 1s the Honourable Member:aware that a genersl complaint prevails all.

over Bengal regarding the bad quality of foodgrains supplied under Gevernment:
control, and -thut in some past cases at least samples indicated that the sup-
plies were unfit for human consumption? If so, has sny enquiry heen made:
at the inetance of the Central Government into these complaints?
" (f) Is it a fact that in some instances Municipal or other local suthorities:
have not been permitted to exeércise their normal functions regarding inquiry.
into and supervision over the quality of foodstuffs in connection with Govern-
ment supplies of foodgrains in Bengal? -

The Honourable Sir Jwala Prasad Sgvastava: (a) I shall be making a compre-.
hensive statement on the food position™in the country in the course of the Focd:
Debate today. : :

. (b)-‘Substantial purchases have been made by the Bengal Government under-
the ‘Aman Procurement Scheme which together with the quantities supplied by
the Central Government have enabled the Bengal Government to build up.
considerable stocks in the districts. No acute shortage of foodgrains has been
reported from any part of the province during recent months.

The present average of subdivisional rice prices is Rs. 12-14-0, as against the. -
coptrolled price of Rs. 18-8-0 in the surplus areas and Rs. 14-12.0 in the deficit.
areas. The trend of prices has been downward during all this period and rice is
now available at or within the controlled rates in most of the districts. In
Eastern- Bengal, particularly in Chittagong, prices at one time rose to Rs. 85
per maund, but were brought within reasonable limits by accelerating despatches. -
and releasing Government stocks aj controlled rates.

(c) The total quantity of foodgrains supplied to Bengal since January 1st.
is over 4,75,000 tons. The supplies were qbtained mainly from the Punjab,
the Punjab States, the Central Provinces, Assam, the United Provinces, Nepal,
the Eastern States, Orissa, Sind, Rewa and imports from abroad. The methods.
of procurement are not uniform in all supplying areas, but generally speaking,
supplying areas procure the grain through authorised purchasing agents, which
may be governmental agencies or trade agencies, store it wherever necessary and
move it to the recipient-areas, in accordance with the Basic Plan of the Food
Department. .

(d) and (e). The Government, of India are aware that there have been comp-
laints about poor quality and deterioration of stocks in storage. I propose tb
supply the mformation available to the Food Department on these complaints
in course of the Feod Debate.

(f) My information is that the functions of the Calcutta Corporation in this:
behalf are now under consideration by the Bengal Government.

Mr. K. 0. Neogy: In part (b) the Honourable Member referred to the down-
ward trend of prices. Will-he be In a position to explain-the reasons, so far as
he may be aWare of them, for this phenomenon ? .

The Honourable Sir Jwala Brasad Srivastava: I shall deal with that in the-
course of the debafe. _ _

Mr. T. T. Krishnamachari: With regard to (d) and (e) of the question, may
I ask whether the appointment of a special sjorage expert has not in any way
. ¥mproved the position? e : .

The Honourable Sir Jwals Prasad Srivastava: Yes, it has improved, and is
improving the position. . .

’
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Mr. K. 0. Neogy: Improving the position of the storage expert, or what ?
Mr. T. T. Krishnamachari: Will the Honourable Member kindly tell us ex-

-actly how the-improvement has been effected ? . .

" The Honourable Sir Jwala Prasad Srivastava: I shall deal with that also in

‘the course of the dubate. T o :

Mr. Akhil Chandra Datta: Is the Honourable Member aware that the Dist-
rict Magistrate of Backergunje has stated in a public meeting that people .are
dying literally of starvation in the most extensive area of that district ?

‘The Honourable Sir Jwala Prasad Srivastava: I am not aware of that.

Mr. "Akhil Chandra Datta: It has been published in the newspapers. Does
not the Honourable Member read them ? : -

The Honourable Sir Jwala Prasad Srivastava: I read as many as I can.

- STATEMENT ON SUPPLIES OF VEGETABLES, MILK, ETC., IN BENGAL.

49. *Mr. K, 0. Neogy: (a) Will-the Honourable the Food Member be pleased
to place on the table a statement on the lines of that made by him in reply
to my starred question No. 254 on the 17th November, 1943, bringing the
information up-to-date from November, 1943? ' .

(b) 1s the Honourable Member in & position to make a statement regarding
the,prices and availability of milk, mijlk products, fish, poultry and eggs for
the consumption of civil population _jn“the different distticts of Bengal during

- the last few rhonths? . . o Ce

(¢) To what extent has the scarcity of supplies of vegetables, milk, milk
products, fish, poultry and eggs in the Bengal distriats, for the civil popula-~
tion, and their ruling prices been induced, directly or indirectly, by the pur-
chases, made on behalf of the Military authorities, British as well as
American? ' _ : ’

(d) Is the Honourable Member in a position to confirm the statement made
by the War Secretary in reply to my starred question No. 292 on the 18th

. November, 1948, that ‘‘the Army to a large extent is self-supporting as
regards potatoes and fresh vegetables leaving the normal produce largely
antouched for the civil population”, with reference to the situation that has
prevailed in Bengal, particularly during ‘the last few months? Is the Hon-
- ourable Member also in a position to state whether the civil authorities in the
districte of Bengal have been regularly eonsulted by. special local purchase
officers appointed by the War Department, in.regard to the stocks of local
vegetables and dairy products as well as the prices to be paid therefor, as in-
dicated by the War Secretary in reply to my said starred question?

(e) What is ‘the policy of the Central Government in regard io the main-
tenance of adequate supplies for the civil population in the different Provinces
in respect of vegetables, fruits, dairy products,“poultry, eggs, fish and-meat and -
the regulation of their prices? ' . S

The Honourable Sir Jwala Prasad Srivastava: (a) A statement showing
monthly pricés of vegetables and fruits in the Calcutta market since November
1943, is laid on the table. .

*  (b) Precise statistics of prices are not available but reports from Caloutta
and Districts in Bengal indicate that there has been an upward trend in the
prices of these commodities during the last five months. They are available at -
‘these. prices to the civil population.

(c) It is not possible without an exhaustive economic survey to assess with
any exactitude to what extent the scarcity of the supplies of the commodities
mentioned in the question has been due to purchases by the military authorities
-or to what extent purchases by them have affected market pricés.

(d). The Army in Bengal is to a very large egtent self supporting in vegetables,
‘but not yet in potatoes, since military schemes for growing the latter have not
- yet begun to operate fully. It is hoped, however, that the military will be
largely self-supporting in potatoes from December 1944 onwards. .

_ The civil authorities in Bengal have been consulted regularly by - military
local purchase officers. . . e o
" (e) Supply 'and prices of these commodities are regulated by. the Provincial
Governments who have got powers.under Rule 81 of the Defence of India Rules.
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The Food Department have also taken steps to import from abroad supplies of
tinned-milk, meat, fish, and other foodstuffs in order to relieve the deficit.

To co-ordinate the demands of competing Army Units and the civil popula-
tion, co-ordination committees have been set up in sll the Commands, and these
have again set up provincial committees. .The function of these committees is.
to check price inflation due to competitive-purchase to regulate supplies in
_ accordance with the resources available without drawing upon the breeding stock
or seed requirements. These committees also endeavour to increase production
of all these commodities, particularly for meeting the Defence -requirements.

. -
Average Monthly Prices of Vegetables and Fruits in Caicuwfor the period November 1943 to October 1944

- * Unlt  November December  Janua Pebruary  March Aprl
1048 10484 lO“ry 1044 1044 ]m
. RBs. A. P. Rs. A. P. Rs. A. P, Rs. A. P. Ra. A. P. Rs. A. P.
otatoes (Dest Nainital) per maund 21 4 0 10 8 0 7 8 2 813 6 9.8 0 811 6.
uli-flower . . each 07 8 038 9 0 8 4 [ 0 8 § 911 1
bbage . . . each 111 4 Q 9 8 06 7 0 6 90 0 4 38 0 8 1
bul . . . per seer 0 8 2 0 9 6 0 8 6 o ees 1 2 o0* ] 8
uash . . . per seer 06 9 05 0 0860 0 6 0* o o
'omato . . . per seer 1 2 9 0 7.6 ~058 8 0 5104 0 4 8 0 6 8
eapple (Assam) . per 100 108 0 0 10010 O 100 156 10 % 0 0 10812 O 9510 0
gou?‘bdru) . perédozs. 24 0O O 24 00 19 3 8 12 0 O 610 0
n.nml& lcpur; . per 100 7 6 6 610 8 610 8 6 7 38 8 2 6 912 0
pples (Kashmir) _. per 100 22 8 7 8012 3 2 6 7 2% 0 O 2518 0 2% 00
- Unit May, June July A September October
1 944 1944 W e 10443
\d
e Rs. A. P. Rs. A. P Ra. A. P. Bs. A. P. Rs. a. 7, Rs. A. P§
lotatoes (Desi Nainital) permaund 12 8 8 20 1 0 21 4 0 31 4 0 80 5 ¢ 8% 0 O
1f-flower . . cach 012 Ot R . 014 O
bage . . . each 1 40 2 00 1886 0138 0 018 0 013 ©
bul . . . Der seer 0 8 8 07 8 060 0 6 6 07 4 09 0
quash . . . per seer 1 0 ot 08 6 070 0.7 0 07090
omato . . . . ber seer 100_ 0238 1 6 86 1 80 1 0 180
neapple SA-.m) . DPer100 101 O 8 8812 0 78 8 8 125 O Ot 215618 4 240 0 O
0es ( 8) .perdsdozs 8 8 O 413 0 .9 2 38 610 0 10 8 ‘12 0 0
ranges (Nagpur) ..perl00 12 8 O 26 0 0 1610 6 16 1 6- 2 0 0 12 8 3
pples (Kashmir) . per 100 20 0 0°* ven 1 1 9 15 6 0 1812 00 25 O

NoTte.—Controlled prices are quoted for cabbage, squash and tomato from €he 24th July, 1944 and for potatoes
- from the 2nd October, 1944, i
* Average for one week. ’ ~
. ‘Average for two weeks,
Average for three weeks.

Mr. Akhil Chandra Datta: As regards the answer.to (b) and the statistics of®
prices, is the Honourable Member aware that the Statesman of Calcutte decently
published a detailed and elaborate statement showing that the .prices of fish,
mMeat, vegetables of all kinds, milk, eggs, ghee, etc., have increased by about
100 to 200 per cent. over the prices which prevailed during the dire days of
famine lag} year? ’ .

The Honourable Sir Jwala Prasad Srivastava: I have nothing to add to the
answer I have given. I am aware that prices have risen but we hope that once
these military schemes are in full operation the prices will come down. :

Mr. Akhil Qhandra Datta: Is the Honourable Member aware that the food

distress in Bengal this year is far more acute than it was during the famine of
of last year? ' :

The Honourable Sir Jwala Prasad Brivastava: That is not so.

Mr. K. 0. Neogy: Will the Honourable Member kindly tell this House
whether the Government of India in his Department have any redponsibility ia
regard to the control of prices of the various articles of food I have mentioned in
this question, or whether the responsibility of the Department i more or lesr

~confined to the provision of foodgrains? ' ’



128 . LEGISLATIVE ASSEMBLY .. [2np Nov. 1944

‘the ‘lonoursble Sir Jwala Prasad Srivastava: The constitutional position is
quite we.l known to my Honourable friend; food is a provincial subject.

_ Mr, K. O, Heogy: Yet we have the phenomenon of a Food Member in this
House. Am 1 to take it that the constitution makes a distinction between riced
as a food article, and eggs? :

The Honourable Sir Jwals Prasad Srivastava: No, but my Department is
looking into all these commodities and we are trying to do whatever we can to
relieve the situation. . : o

Mr. K, €. Neogy: That is exactly what I wanted to know from the” Honoura-
ble Member: What action has the’Honourable Member’s Department taken for
the purpose of studying the extraordinbry situation that admittedly prevails in
Bengal m regard to these various articles of food, und what powers the Honoura-
ble Member himself thinks he has not got for the purpose of controlling the
situation ? ' , ) . \

The Honourable Sir Jwala Prasad Srivastava: That would be entering into
o long debate into various aspects of the matter. But I have already stated in.
my reply that under our instructions coordinition commitiees have been st
up and very soon I hope the military will be totally independent of the ordinery
supplies of these commodities for their requirements.

Mr K. 0. Neogy: When the Honourable Member mentions the military, does
lte include in that term what I should like to describe as semi-military pérsonnel
engaged directly or indirectly in the promotion of the war effort, or is his reply
-confined to the military.personnel strictly so called.

The Honourable Sir Jwala Prasad Srivastava: As the supply is increased,
T hope the military authorities will be able to give over the stuff even to the
«ivilian population. .

. Mr. K. 0. Neogy:-That is not the point. I should like to know whether by
‘the term ‘military’ the Honourable Member means also the non-combatant, the
-semi-military personnel and organisations like the A.R.P., and so on?

The Honourabie Sir Jwala Prasad Srivastava: I have known i one province
at: least that the Military has given a lot of stuff for the civilian population. So
1 suppose—I am not able to answer the Honourable Member’s question here
and now categorically—but I suppose the Military will meet the réquirements
.of non-combatants too from what they have. .

Mr. K. 0. Neogy: Do I take it that that is not the position so far?

The Honourable Sir Jwala Prasad Srivastava: T am not able to give an
answor straightaway here. Probably they are doing it already.

Mr. K. O. Neogy: I hope that the Honourable Member will keep himself
better informed on these points hereafter. ' -

The Honourable Sir Jwala Prasad Srivastava: T am very well informed, ns
far as possible, on the question.

" REMOVAL AFTER THE WAR oF TEMPORARY BUILDINGS CONSTRUQTED IN New DELmx

50. *Sir ¥. E. James: (s) Will the Honourable the Labour Member be
pleased to state if he hware: ) :

(i) that Lord Tinlithgow in reply to the farewell address .pregented by the
New Delbi Municipal Committee on the 18th October, 1943, made the follow-
ing statement: ) i » _

You express anxiety about the removal after the war of the many tempo-
rary buildings which must be admitted to maY the beauty of the city. As I
announced in my recent speech to the Houses of the Legislature it is the deﬁm}-e
policy of the Government of India to remove those buildings as soon as pos-
sible. Tt is the intention that all the temporary buildings that have been cou-d
structed for use as offices and hostels, ete., in the neighbourhood of the Secre-
tariat, in the Trwin Stadium, near the Willingdon aetodrome. in the neighbour-
hood of Connaught @ircus and in various blocks, which under the New Delhi
TDevelopment Scheme ‘had been allotted for other purposes; will be removed as
soor. s possible after the cessation of hostilities.

(ii) that His Excellencv Lord Wavell in reply to the welcome address pre-
gented by the New Delhi Municipal Committee on the 80th October, 1943, niade
the following statement: - L
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I can assure you that Her Excellency and I are at one with you in the matter
of the removsl after the war of temporary buildings. You will recollect that
.Lord Linlithgow gave you an ussurance on behalf of-the Goyernment of India.

(b) To, what buildings do.the intentions of the Governmént of India ag
announced by Lord Linlithgow now apply, in view of the construction pro-
gramme undertaken, since October, 10437

The Honourable Dr. B. R. Ambedkar: (a) Yes.

(b) To all buildings that are of temporary construction and that will interfere
with the future development of Deihi. It does not apply to the Lodi Road

. _Officers bungalows constructed in 1941 or to most of the clerks quarters construe-
ted recently: In particular it does not refer to the large block of clerks quarters
under construction to the south of Lodi Road behind the observatory. .

Sir F. E. James: May I know, Sir, who will decide whether the temporary’
buildings now being constructed will or will not interfere with the development
of Delhi?

The Honourable Dr. B. R. Ambedkar: Obviously the Government of India.

8ir F. E. James: May I also enquirs if those buildings which he has referred
to in his answer, which are not included in the term ‘temporary’ buildings, are,
in fact, being constructed on a permanent basis and at a standard of quality
which will justify their bBeing retained as permanent buildings?

The Honourable Dr. B. R. Ambedkar: Certainly. -

Mr. Lalchand Navalrai: May I know from the Honourable Member whether
he considers that all the palatisl buildings which have been built for. Americans
also mar the beauty of the city? Are they temporary, and will they be
removed after-the cessation of hostilities ? R

. The Honourable Dr. B. R. Ambedkar: That does not arise_ aut of this
question.

Mr. Lalchand Navalrai: It does. These buildings—such as those built near
the Council House—also mar the beauty of the city. '

The Honourable Dr. B. R.-Ambedkar: The question did not refer to the
buildings built for American troops. - -

.Mr. Lalchand Navalrai: All these buildings' are being constructed by
Government..........

. The Honourable Dr. B. R. Ambedkar: The question does not refer to the
buildings built for American troops. Therefore the question does not arise.”

Mr. Precident (The Honourable Siz Abdur Rahim): Next qu.estion.

STATEMENT oN Foop Posrrioxn ix BENGAL

51. *Mr. Akhil Ohandra Datta: Will the Honourable the Food Member be
pleased to make a full and exhaustive statement on the food position in Bengal
(both Districts and Caleutta), and the policy of the Government of Indis to
tackle the problem? Has there been any change in their policy of feeding
Caleutta from the Centrgl Government's- food reserves and from the surplus

* Provinces? : ' ’

The Homourable Sir Jwala Prasad Srivastava: As regards the first part of
the question I propose to make a statermnent today on the food position in India,
.including Bengal. - .

As regards the second part, the ‘question what assistance it will be neces-
gary to give Bengal from outside during the next year is under examination.

‘Dr. Sir Zia Uddin Ahmad: Will the result of the examinafion be ot before
the end of the war?

*  The Henourable 8ir Jwala Prasad Srivastava: I hope so.

. Mr. K. 0. Neogy: May I know if a copy of the report of the Committee which
was presided over by Justice Braund is in the hands of the Honourable Member,
and, if so, will it-be available to Members of this House before the food debats
is concluded ? - . - '

The Honourable Sir Jwala Prasad Srivagtava: That is a provincial report,
Sir. T.will try and see if'T can get a copy of it. .

Mr. K. 0. Neogy: Will it be available to us? .
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The Honourable 8ir Jwala Prasad Srivastava: I will first see that it is made
available to me. )

Mr. K. 0. Neogy: May I take it that although Justice Braund is an officer of -
the Central Government....... .

The Honourable Sir Jwala Prasad Srivastava: He is not now.

Mr. K. O. Neogy. He was when he was appointed Chairman of this Com-
mittes. Do I take it that the Honourable Member does not expect formally a
copy of the Report of this Committee which was presided over by one of his
own officers? '

The Honourable Sir Jwala Pragad Srivastava: As I have said, that Report
has been made to the Bengal Government. They have got to consider 1t first
and then come up to us with their proposals in regard to the recommendations
contained in that Report.

Mr. H. A. Sathar H. Essak Sait: Arising out of the reply to the first part
of the question. Will the Honourable Member confirm or deny the statement
made in first part that so much of foodstuff was destroyed or deteriorated? 1t
will help the Members in making their observations on the question.

The Honourable Sir Jwala Prasad Srivastava: I am dealing with that in my
speech today directly after the questions. .

WASTAGE AND DETERIORATION OF FOODSTUFFs IN BiHAR

52. *Mr. Akhil Ohandra Dafta: Has the attention of the Honourable the
- Food Member been drawn to the following:

(i). the colossal waste and deterioration of foodstuff in Bihar totalling about
1,17,786 maunds which was stored last year for export to Bengal but which
was not exported and which has now been refused by all Rationing Authorities
as unfit for human consumption and which, if exported to Bengal, -would be’
sufficient to™feed about 40,000 adults for one year; . o

(ii) the deterioration and waste of a huge quantity of foodstuff—about
1,50,000. maunds of atta and maida (flour)—now lying with Government stockists
in Caloutts in a state unfit for human consumption and now proposed to be
sold by the Government for use other than food;

(iiii) the deterioration and -decomposition of hundreds of bags of rice and
atta now lying in a decomposed state in.the Khulna Railway colony endanger-
ing public health; and . ' .

(iv) the waste-of a huge qusntity of foodgrains stocked.at the Botanical
Garden of Shibpur and which have now been thrown away in a decomposzd con-
dition into *the Howrah-Belgachia dumping ground? N

The Honourable Sir Jwala Prasad Srivastava: (i) At the conclusion of the
free trade period in the Eastern Zone last year the Government of Bihar agreed
to issue pegrmits for the movement of foodgrains to Bengal in all cases where
a contract had been executed between the 18th May-and 31st July 1943, provi~
ded that on or before 81st July 1943 the seller had the foodgrains in his posses-
sion and that prior to the date of the contract thé foodgrains in question, had
not been attached under~Rule 75 A of the D. I. R. for any infringement of the
food laws. The Provincial Government, however, had reasons to believe that
attempts were made to abuse this concession. Accordingly, in November 1943
they issued orders freezing all such stocks. Due to some misunderstanding
on the part of some of the District Magistrates in Bihar, a quantity of foodgrains
other than those falling under the above category were also frozen. Presumably,
these are the stocks referred to by the Honourable Member. These stocks were
ordered to be released in August this year and the Government of Bihar haye
no reason to believe that the foodgrains are not fit for human consumption,
nor have any complaints to this effect been received by them from the owners
in whose possession the stocks remained throughout this period. )

(ii) The actual quantity of atta and maida involved is 1,486,000 maunds.
This quantity represents two per cent. of the turnover in-eight months since
the commencement of rationing on 81st January 1944 the turnover bcing
approximately 1,680,000 tons. Re-conditioning of these stocks was "ot found to
be practicable, and it was accordingly decided to sell them ‘to starch makers
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and jute mills for the manufacture of sizing—this being the normal trade
method of disposing of condemned atta and flour. Steps are being taken by the
Bengal Goversment to improve their storage arrangements.

(iii) The quantities ofgfoodgrains which had deteriorated in the XKhalna
Railway Colony are:—

bags bags
Atta . . . . 4,028 Rice . . . . 979
Flour . . . . 944 Dal e e 979

Deteriorhtion of these grains wds due to damage during transit and storage
during rains. The stocks have since-been removed from the Khulna Colony.

(iv) 120,000 tons of foodgrains passed - through the Botanical Gardens
Depot, two'and & half per cent. or 8,000 tons had to be destroyed through
deterioration a major portion of which had been sold to merchants who failed
to remove it. = . . : , . .

- Mr. T. S. Avinashilingam Ohettiar: Who bears the loss arising out of this
deterioration ? ‘ ; ‘. )

The Honourable Sfr Jwala Prasad Srivastava: Thd Provincial Government.

Mr, K. 0. Neogy: Is the Honourable Member aware of a recently reported
instance in which a pretty large quantity of wheat was condemned as unfit for
human consumption and sold to certain traders for Rs. 4 per maund for the
purpose of being utilised for food purposes and that this very stock was resold
to the Civil Supplies Department at the rate of Rs. 20 per maund and subse-
quently found to be perfectly fit for human consumption ?-

- The Honourable Sir Jwala Prasad Srivastava: I would like to have notice of
the question. " ’

BENEFITS TO INDIA FROM THE UNITED NATIONS RELIEF AND REHABILITATION
ADMINISTRATION

68. *Mr, K. 0. Neogy: (a) Will the Honourable the Commerce Member be
pleased to state whether under the constitution of the United Nations Relief
and Rehabilitation Administration as now amended, India comes within the
scope of operations of that body? RN .

(b) Has the Honourable Member’s attention been drawn to a statement
wade by the Direstor General of the said Administration that because Indis
is a contributing, nation, she cannot be given any relief and that even the
extension of that administration’s scope to famine-stricken aress militarily
;lirt?pox';tant to the United Nations is conditioned by limitatious of funds and faci-

ieq ! -

(c) Wilt the Honourable Member be pleased t6 make a comprehensive stale-
ment on the question of India’s participation in the aforesaid Administration
and the steps taken by the Government for the purpose of enabling India to
benefit by its activities in tgrms of the express desire of the Central Legislature
in this matter?

The Honourable 8ir M. Azizul Huque: (a) Under an amendment recently
passed by the Council of the United Nations Relief and Rehabilitation Adminis-
tration benefits to be made available ' through the Administration
may be extended to areas which are of importance in military operations
of the United Nations and which are stricken by famine or diséase, in so far
88 the resources and facilities of the Administration shall permit. Famine or
disease stricken areas in India may, therefore, be included in the scope of the
Administration’s activities. ‘ '

(b) I have seen a News Agency report to this effect. ‘

(c) T propose to move a resolution in this Assembly recommending the grant
of & contribution to U. N. R. R. A. As the whole question will then be dis-
cussed, the Honourable Member will perhaps agree to wait until then.

Mr. K, O, Neogy: Will that be during the present Session ?

The Honourable 8ir M. Asizul Huque: I will try. '

-
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Visit 70 ENGLAND oF THE COMMERCE SECRETARY, MR. N. R. Prrar

54. *Mr, K. O, Neogy: Will thc Honourable the Commerce Member be
pleased to state: : . . '

_(a) the purpose of the visit to England of the Commerce Secretary, Mr. N. R.
al; - ' ® -

- ' (b) whether the Honourable Member’s attention has been drawn to Press
reporls that one of the objects of the Commerce Secretary’s visit is to evolve
schemes for the partial liquidation of the India’s sterling balances held in England
through trade methods; and ’

(c) whether the Commerce Secretary possesses necessary information regard-
ing India’s probable future trade requirements, and whether he is expected to
supply this information to His Majesty’s Government or to organisations,of
British manufacturers?

The Honourable Sir M. Azizul Huque: (a) and (c). The purpose of Mr. Pillai’s
visit to England is to discuss with the officers of the Departments concerned
questions relating generally to commercial policy, shipping, import and export

controls, arrangements for the procurement of India's requirements, etc.
(b) No. ’

Mr. T. T. Krishnamachari: What do you mean by ‘‘Departments concernied’’?

The Honourable Sir M. Azizul Huque: We are for the time being in con-
tract with His Majesty’'s Government for the supply of tea. That i§ taken
by the Ministry of ¥ood. But what is going to be done after the war for the
supply of tea to the world? .This is & matter which requires a lot of prelimi-
nary talk before a settlemient can be reached. Again we are importing a very
large number of goods and we would like-to know what are the intentjons of
His Majesty’s Goverument about them after the war. .

Mr. K. C. Neogy: 1s it the usual practice of the Government to depute
officials for discussion with His Majesty’s Government rather than have these
discussions carried on by correspondence? ~

- The Honourable Sir M, Azizul Huque: This is the first time I have sent &
man from my Department.

Dr. Sir Zia Uddin Ahmad: Is it not a fact that His Majesty's Government
is the sole purchaser of tea? .
The Honotrable Sir M. Azizul Huque: It is not the sole purchaser of tea

but the sole purchaser of a certain quantity of tea. The rest is entirely avail-
able for Indian consumption.

Mr. K, C, Neogy: 1 do not know whether the Honourable Member lLaa
answered part (b) of my question.

.The Honourable Sir M. Azizul Huque: I said “No'.

Mr. Manu Subedar: Is it not true that the Indian trade people are anxious
to know what are the post-war restrictions on trade? Will my Honourable
friend explain why steps are taken to let British manufacturers and traders
know the mind of the Government of India earlier than the Indian manufac-
turers and businessmen in India? e

The Honourable Sir M. Azizul Huque: I repudiate this suggestion. There
is no intention to inform anyone out of India of the Government of India’s
policy before we know it ourselves and before we can communicate it to the
interests concerned. But in order that we may: formulate our views, my friend
will agree it is always better to know the other side of the picture.

- Mr, P. J. Grifiths: With regard to Dr. Zia Uddin’s question as to the
excessive exports of tea, is it not a fact that, before determming the' quantity

. of tea to be exported, the Government first determine the gquantity required
for Indian consumption; deduct that from total production and prohibit export
in excess of that balance? '

The Honourable Sir M. Axizul Huque: That is correct but my answer to
Question 57 may help the Honourable Member. I might say that in the year
11048-44 the total production was 551 million lbs. of which only 408 million lbs.
was for export and ‘we always keep sufficient margin for the home market. So
far as tea is corcerned, there is a demand that much more tea should go out.
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- D YW Bis Uddin Ahmad: Has the Honourable Member said that the Gov-

ernmenitiof India determine the quantity of tea which they cun afford. to export?

THé HbBoiirable Sir M. Azizul Huque: So far as tea is concerned, in view of

‘the large consumption, the export of tea from India to the United Kingdom

has gone down from 850 million lbs. to 270 million lbs. in the year 1943-44.
Mr, K. 0. Neogy: Will the Honourable Member be pleased to give an assu-

"rance to this House that he will make a comprehensive statement on this

subject after Mr. Pillai returns with tips from His Mujesty’s Government?

_ The Homourable Sir M. Azizul Huque: [ entirely repudiate the suggestion
of tips. It is for the purpose of what tips we shall have ourselves. It is
tactical to know what the tips are going to be on the other side.

Mr. President (The Honourdble Sir Abdur Rahim): Next Question.

. INSUFFICIENT SUPPLIES OF SUPERIOR CorToN TO INDIAN TEXTILE MILLS,

55. *Mr. K. 0. Neogy: Will the Honourable the Commerce Member be
pleased to state: - . . .

(a) whether it is & fact that Indian cotton textile mills are handicapped by
insufficient supplies of superior cotton; ) . . ‘

(b) ‘whether it is a fact that the United Kingdom has a prior claim on
Egyptian cotton and that whatever Egyptian cotton is supplied to Indis is

Id to her at & price about 40 per cent. above the purchase price for the United
ingdom ; and ,

(c) the averege quantity of East African cotton imported into India during
the last ‘two years and whether any proportion of these imports are earmarked
for production for the Defence services?

The Honourable Sir M. Axizul Huque: (a) and (b). No.- .

i (e) The average annual imports of East, African. cotton in the last two years
ending 31st August 1944 were 150,976 bules. No proportion was earmarked for
groduction for the Defence Bervices, but mills utilised some of this cotton in
‘executing war orders placed on them.

. Mr. Govind V. Deshmukh: Does the Government of India take a part in
‘fixing the price of this cotton which comes from East Africa?

" The Honourable Sir M. Azizul Huque: It is usually done. For the last
itwo years the representatives of the Government concerned and the represen-
tatives of this Government and the representatives of the consuming mills have
‘been brought tpgether in a conference and whatever is arrived at is a matter ot
Eagreement among those who consume cotton in thig country.

\ .
! INSUFFICIENT ORDERS FOR TINNED FoOD TO INDIAN MANUFACTURERS.

166. *Mr. R. R. Gupta: Will the Honourable the Food Member he
ypleased to state as to why the orders for tinned food 'are not being placed
according tp the capacity. of Indian manufacturers whose factories are being
close¢ for want of order, while the stuff is being imported from abroad?

The Honourable Sir Jwala Prasad Srivastava: The Food Department places
orders for tinned foods with indigenous manufacturers only for the supply of

, the demands of the Defence Services. The placing of orders with factories
i is determined by the requifements of the Defence Forces which fluctuate consi-
i derably, the capacity of factories to produce foodstuffs of the.quality preseribed
by R.I.LA.S.C. specifications and lastly by the availability of raw materials.
In considering the last factor the Food Department has to bear in mind the
availability of essential supplies for civilian eonsumption.
TEA SHIPPED FROM INDIA ‘

{67, *Mr. R. B- Gupta: Will the Honourable the Commerce Member
be pleased to state the quantity of tea shipped from India on account of the
British Ministry of Food and on other accounts in ecah of the years 1940-41,
1941-42, 1942-43 and 1948-44, and the total production of India in each of these
vears? o _

The Honourable Sir M. Aszisul Huque: I lay on the table a statement show-
ing the information asked for. '

B

+Answer to this question laid on the tabls, the questioner being absent. .
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Statemént

Exports of tea from India in mill. 1be.

Financial year To U. K.  To othet Total  Production (mill. lbs.)
destinations '
1 2 R 4 b
1940-41 . . . . 318 39 3564 471*
1941-42 XIS . . 288 98 384 500*
;942-43 . . . . 262 76 828 569*
1943-44 . . . 270 138 408 551+
° *Calendar year.

Note.—1. Under the Tea Emergency Purchase Scheme the British Ministry of Food pur-
chased teas for U. K, up to the lith December, 1942, After that date exports of tea om
private acgount (exc:sting to ocertain land-frontier ocountries) bave ceased and the entire

export should be regarded as on account of the British Ministry of Food under the Tea Block
Purchase ScHeme. ' :

2. The figuree in column 4 do not include tho full quantity contracted for by the Tea
Controller during a calendar year, as shipments by him of the total quantity covered by
oach year’s contract are generally spread over several months beyond the calendar and finan-
oial years oconcerned according to the freight position. '

<

ExPoRTS AND MANUFACTURE OF GUNNIES AND HESSIAN

\

168. *Mr. R. R. Gupta: Will the Honourable the Commerce Member
be pleased to state the quantity of gunnies and hessian exported from India on
Government and other accounts in each of the years 1940-41, 1941-42, 1942-43
and 1943-44, and the total manufacture of gunnies and hessian in India in each
of these years? '

The Homourable Sir M. Aszizul Huque: The information is being collected
and will be placed on the table of the House in due course.

GOVERNMENT CONTRIBUTION TO ASSOCIATIONS OTHER THAN INDIAN LABOUR
FEDERATION.

59. *Mr. Badri Dutt Pande: (a) With reference to starred question No, 776
of the 4th April,- 1944, regarding monthly grant of Rs. 13,000 to the Indian
Federation of Labour, will the Honourable the Labour Member be pleased to
give a reply to my supplementary question as to whether there are other Asso-
ciations which are -getting money like the said Federation? e

(b) What is the Government control over this money to see that it is being
utilised for public purposes? ) i ’

The Honourable Dr, B. R, Ambedkar: (a) No other labour Association has
received financial assistance from Government for this purpose. The letter in
which assistance from Government in the matter of propaganda for maintaining
morale of labour was offered, was addressed botH to the All India Trade Union
Congress and the Indian Federation of Labour. In their reply the All Ipdia
Trade Union Congress did not ask for any assistance. '

(b) I would refer the Honourable Member to the replies already given to
questions put by Mr. Lalchand Navalrai. .

UNSTARRED QUESTIONS AND ANSWERS
SLAUGHTER AND ExporT oF Cows, ETC.

20. Mr. K. 0. Neogy: Will the Secretary for Education, Health and Lands
please make a statement indicating—

(a) the total extent of slaughter in India of living animals such as cows,
buffaloes, bullocks, sheep and goats, for the years 1938, 193.9, 1940, 1941, 1942,
1943 and 1944, stating the figures separately for each province; and

+Answer to_this question laid on the table, the questioner being h&ept.
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(b) the total number of living animals under the above categoriee exported

from thi§ country in the years 1940, 1941, 1942, 1943 and 1944, showing gepa-
ratcly the destination of these exports to each individual country?

Mr. J. D, Tyson: (a) A statement is laid on the table showing the estimated
number of cattle, buffaloes, sheep and goats slaughtered in each province, as
given in the Reports of the Agricultural Marketing Officers on the marketing
of hides and of skins in India. No other figures for the slaught:ér of cattle,
buffaloes, sheep and goats are available.

(b) A statement showing the number of cattle, sheep and goats exported
- abroad by sea from British India duringe1940, 1941, 1942 and 1948 is placed
on the itablé. Figures showing the numbers exported during 1944 are 1ot yet
available. :

-

Statamsnt showing the estimated number of Catils, Buffaloes, Sheep and  Goats cldug’dmd
$n the various Provinces per year (in lachs)"

T —

Name of province Cattle Baffaloes Sheep Goats

Assam . . . . ... 0-5 .. .. 1-2 .
Bengal . . . - . . . 18-3 0-5 35 20-6
Bihar e e e 12-4 2.0 2.5 26-0
Bombay . . . <. . 1-9 04 13-8 13-9
C.P. e e 0-7 0-3 1-1 9:1
Madras . . . . . .. 85 3-3 887 - 197
N.W.F.P. . . . . . 2:4 1-8 58 87
Orissa . . . . .« . 1-8 0-2 0-7 80
Punjab . . . . . . 2:6 1-6 8.9 11:5
Sind . . . . . . . 0-2 1-2 41
U.P. R T B 1:9 o187 41-1

~

-Statement showing the number of Caitle, Sheep and Goats exported abroad ‘ sea from British
: India during each calender yexr 1940 to 1943 b fro

Cattle - Sheep and goats.
1940 1941 1942 1943 1840 1941 1942 19438

- Countries and final

destination . No. No. No. No. ‘No. No. No. No.
United Kingdom™ . . .
Bahrein Islands . 15 .. .. .. .. .. .o
Ceylon . . . 565 1,021 2,292  3,015° 25,883 23,609 38,531 177,208
Burma . . . 1,167 1,055 .. .. 162 52 .o ..
Straits Settlements . 6 .. 4,239 .
Federated Malaya States .. L . . 200 .
Kenya Colony . . 41 3 4 8 . .
Tanganyika territo .. 1 . . e .. . .
Beychelles . . .. .. e .. .. 11 .. .

Iran .. 18 .. . . .. . ..
Philippine Islands . 12 .. . L . L .

Total . 1,796 2,008 2,206 3,023 26,135 28,111 88,531 177,208

- ’ IMPORTS AND EXPORTS oF MEATS

21. Mr. K. O. Neogy: Will the Honourable Member for Food please state:*
_(8) the quantity of meat, dehydrated or of other categories, exported from
th;s country in the years 1942, 1948 and 1944; and
(b) the total amount of meat, dehydrated or of other categories, imported
. ir this country during the years 1940, 1941, 1942, 1948 and 1944?

The Homourable Sir Jwala Prasad Srivastava: *(a) and (b)- A statement
is placed on the table of the House. .
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) B . R Stasement
(a) Ezports—
- 1942 T 1948 1944
b Tone . . . . . 1,079 3.663 488
Importe-— . -
®) 1940 . 1941 1942 & 1043 1944
Tons . e e 237 5,475 43,280 65,225
_ In addition the following quantities of bacon were ixported:— -
ons
1942 . . . ee . . . . » . 8,545 .
1943 e -
January—June 1944 . . . e e, . 854

COMMODITIES NOTIFIED UNDER DEFENCE OF INDIA RULEs As E8SSENTIAL FOR LiFe:

22. Mr. Muhammad Azhar Ali: Will the Honourable Member for Industries
and Civil Supplies please state the commodities notified under the Rules of the
Defence of India Act Rules as essential for the life of the communtiy, together-
with the particulars of those notifications issued either by the Central Govern-
ment or by the Provincial Governments or by the authorities subordinate?

‘The Honourable Sir M. Azizul Hugque: No commodity hes been notified.
under the Defence of India Rules as essential for the life of the community,
but action has been taken under these Rules to control distribution, prices,
etc., of a large number of commodities because such action was considered. to .
be essential for the life of the community. The number of orders and notifi-
cations issued in this connection is so large that the time and labour involved.
in giving the detailed particulars of each of these notifications and orders would
be incommensurate with the value of the information so collected.

MOTIONS FOR ADJOURNMENT

UNSATISFACTORY CHARACTER OF RAwau,Bomn NOTIFICATION RE REVISED RATES:
oF DEARNESS ALLOWANCE

Mr. President (The Hondurable Sir Abdu Rahim) : The first adjournment
motion today is in the name of Mr. Joshi who wishes to discuss a definite matter- -
of urgent public importance, namely, the unsatisfactory character of the noti-
fication dated the 2nd October, 1944, issued by the Railway Board regarding the
revised rates of Dearness Allowance sanctioned from the 1st July, 1944.

Mr. N. M. Joshi (Nominated Non-Official): The exact complaint is that in
this notification the Government of India have introduced certain new classes:
for whom dearness allowance is being given and omitted, in the case of certain
other classes of railway servants, to give any increase in their dearness allowance.
This is the unsatisfactory nature of the proposal in the notification.

The Honourable Sir Edward Benthall (Member for Railwavs and War Trans-
port): 8ir, T submit that there is nothing new in this policy which has been .
frequently and fully discussed before this House. This is the fifth liberalisation
of the Dearness Allowance scheme which comprises benefits both in cash and
in kind. The present scheme covers increases in one way or another to all
clarses of railwaymen up to a salary of Rs. 1,000. I think the Honourable
Member has not paid attention to the other notifications which have widened the
scope of the ullowance and given benefits amcunting te something like two and a
half crores to the classes of people who, Mr. Jashi says, did not receive any
benefit. Therefore 1 submit that there is no occasion to debate the subject on
an adjournment motion. '

Mr. N. M. Joshi: I do not accept that plea of the Honourable Member.
He has introduced new classes of railway servants for giving dearness allowance.
My complaint is that he has not given sufficient dearness allowance to certain
other classes. He says that the policy is not-a new one. 1 know that the-
Government of India’s policy is to treat their poorly paid employees worse “than
how they treat their well-paid ones. Therefore I am not complaining about the:

gglicg', becuuse ‘the policy has always been bad. I am complaining of the-
tails.. ‘
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¢ Mr. Pregident (The Honourable Sir Abdur Rahim): On the facts stated by
the Honourable the Railway Member-I hold that there is not sufficient justifica--
tion for a discussion of this motion, and I therefore disallow it. N

TAILURE TO PROVIDE ADEQUATE FACILITIES FOR SAFE TE  IL OF CIVILIAN PusLic.

Mr. President (The Honourable Sir Abdur Rahim): The next adjournment
aotion is one by Mr. K. 8. Gupta relating to ‘‘the failure of the Govern-
ment of India to provide adequate facilities and make proper arrangements for-
the safe travel of the civilian public instead .of encouraging civilians - sitting"
perched precariously on roof-tops, standing on foot boards and hanging on to the
windows of the railway carriages, having failed to get accommodatiphetinside the-
frains during their travel from place to place and thereby causing'serious loss
f life and limb as reported daily of occurrences here, there and'everywhere in

‘India, with special reference to incidents on the East Indian Railway reported
by A.R.I. from Patna on 25th May, 1944.” :

" I should like to know whether there is any objection to this motion.

.~ The Honourable Sir Edward Benthall: Yes, Sir, I must object to this id-
urnment motion. There is nothing new in the position which has been debatcd
ry fully in this House during the course of the.last Session:and the general
cts are well known to the House. : .

F ‘Mr. President (The Honourable Sir Abdur Rahim): How iong»has this state-

things been going on? <
i The Honourable Sir Edward Benthall: Since 1942. In the matter of dealing
{ith this we are guided by the advice of the Cantral Advisory Council for Rail-
Ways which has twice discussed this subject and I am quite prepared to put
the matter before them again during this Session, if they wish it.
- Mr. K. 8. Gupta (Ganjam cum Vizagapatam: Non-Muhammadan Rural): T
!ithdraw the motion, Sir, as I am not going to move it. :

FAlLURE T0o CHECK EpIDEMICS LIKE CHOLERA, ETC.

Mr. President (The Honourable 8ir Abdur Rahim): There is another adjourn-.
ent motion by Mr. K. S. Gupta which relates to ‘‘the-failure of the Govern-.
tent of India to provide adequate facilities to prevent or check the epidemics.

e cholera, malaria (malignant type), sores (fatal"in most cases) and dysentary,
Elereby causing serious loss of Mfe as a result of malnutrition caused by inade-

ate supply of fapdgrains (rice—the staple food) unfit for human consurmption.
| the area devastated by successive cyclones of 1942 and 1943, including the
bastal belt of Ganjam (Ex) and Vizagapatam districts of Madras Province.”

The subject. of this motion relates to the supply of focdgr®ins which is to be

_ebated in the House today. I therefore disallow it.

PosiTioNn oF INDIANS IN NATAL UNDER NATAL OCOUPATION ORDINANCE

Mr. President (The Honourable Sir Abdur Rahim): The next motion for:
adjournment is one by Mr. Govind V. Deshmukh relating to ‘‘the situation
weated for Indians in Natal by the Natal Occupation Ordinance, i.e., the
Ordinance providing for the control of the occupation and acquisition of resi-
dential and other property in Natal’’.

_ The Honourable Dr. N. B. Khare (Member for Commonwealth Relations):
Ehis can be debated on the day on which th& whole question will be debated.

Mr, President (The Honourable 8ir Abdur Rahim): Has a date been fixed for-
she discussion of this question? - -

The Honourable Sir Sultan Ahmed (Leader of the House): The date has not
seen fixed yet, though it has been decided to allot a date as early as possible.

Mr. Bhulabhai J. Desai (Bombay Northern Divisions: Non-Mubammadan:
ll’aml)t I understand that the 6th has been fixed for the discussion of this.
jeet. i ) !

'l'he Fmomble Sir Sultan Ahmed: Yes, that will suit.

- .
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DEeaTH oF MR. SripEo SuMAN, AN EXILE FRoM TEHRI STATE

Mr. President (The Honourable Sir Abdur Rahim) : The next one is an
adjoprnment motion by Mr. B. D. Pande relating to ‘‘the mysterious death of
Mr.” Srideo ‘Suman, an exile from the Tehri State in the Tehri prison after a
‘hunger strike of 50 days on the 25th July, 1944"". ) ©

As the motion relates to Tehri, which is an Indian State, the consent of the
“Governor General is necessary. The Governor General has refused his consent.

—_— )
INADEQUATE WAR ALLQWANCE FOR NON-GAZETTED OFFICERS

Mr. President (The Honourgble S8ir Abdur Rahim): This adjournment
motion is by Mr, A. C. Datta and relates to ‘‘the failure of the Government of
India to extend to the non-gazetted officers of the Central Services the benefits
«of war allowance to the same extent to which these have been given %o the
gazetted officers (vide, Finance Department, Office Memorandum No. F. 2(52)
W /44, dated the 25th September, 1944)". I N ]

What does the Honourable Member mean by the phrase .‘‘to the same
-extent’’? . -

Mr. Akhil Ohandra Datta (Chittagong -and Rajshahi Divisions Non-Muham-
-madan Rural):'I mean, Sir, the same proportion.

Mr. President (The Honourable Sir Abdur Rehim): What is the exact
meaning of the expressiog? :

Mr. Akhil Ohandra Datta: The recent circular of the Government of India
‘has given relief to the gazetted officers in the shape of a war allowance but none
is given to the lower-paid non-gazetted staff.

Mr. President (The Honourable Sir Abdur Rahim): Is it an equivalent or
substitute for the dearness allowance? ‘ .

Mr. Akhil Chandra Datta: So far as the gazetted officers are concerned there
wag no dearness allowance but with respect to the low-paid Government
employees there was a dearness allowance. Substantial relief has been given
to the higher paid officers but none to the low-paid non-gazetted officers.

The Honourable Sir Jeremy Raisman (Finance Member): The positioli is
that dearness allowance was being given to classes of Government servants
-drawing pay up to Rs. 250, Rs. 200 and Rs. 150 in areas classified as A, B and G,
respectively. The War Allowance is an extension' of the principle of Dearness
Allowance to higher classes of Government servants. It takes the principle
of relief up to a pay of Rs. 1,000 a month for married officers. Now, Sir, the war

'"alilit‘l)wance is 10 per gent. for married officers and 5 per cent. for unmarried
otncers. )

Mr. President (The Honourable Sir Abdur Rahim): Does it apply equslly
‘to gazetted and non-gazetted officers?
. The Honourable Sir Jeremy Raisman: I think it does, except that for
- gazetted officers.it is subject to a minimum. Otherwise, where the dearuess
-allowance is less thun 10 per cent the establishments concerned, instead of
getting the dearness allowance, may get the percentage war allowance instead.
The only difference is that there is a minimum in the case of this war allowance.
Mr. President (The Honourable Sir Abdur Rahim): What is the minimum?
The HonoOurable Sir Jeremy Raisman: The minimumn for married officers is
1l:its;. gg and for unmarried officers the 5 per cent. is subject to & minimum of
8. 30.
Mr, President (The Honourable Sir Abdur Rahim): That is for all gazetted as’
well as non-gazetted? . ’
The Honourable Sir Jeremy Raisman: No. That is the war allowance for
-guzetted officers. Broadly speaking, wherever the establishment which is at
present getting a dearness allowance, will be better off by getting a war allowance
«of 10 per cent., then they get the percentage war .allowance. That I undes-
stand to be the position,
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Mr. President (The Honourable Sir Abdur Rahim): WQRat is this difference
between gazetted and non-gazetted—those who are not receiving the dearness
allowance? . :

The Honourable Sir Jeremy Ralkkman: Non-gazetted officers of the central
services will receive dearness allowance at the existing rates or a war allowanca
of 10 per cent. of pay, whichever is greater. Therefore I suggest that it is not
correct to imply that the relief is being denied to the non-gazetted officers. ]

Mr. Akhil Chandra Datta: A distinction is obviously made between gazetted
and non-gazetted officers. '

Mr. President (The Honourable Sir Abdur Rahim): The allowance is in
proportion to -the pay? .

The Honourable Sir Jeremy Raisman: Yes, subject to a minimum as
regards gazetted officers. As regards non-gazetted officers it is 10 per cent.;
where the dearness allowance is more than 10 per cent. then I understand that -
the dearness allowance will be given.

. Mr. Akhil Chandra Datta: In their case this 10 pér cent. becomes illusory.

The Honourable 8ir Jeremy Ralsman: These are matters of detail; there is
no question of principle involved.

Mr. Akhil Chandra Datta: The anomalous result that follows is this . . .

Mr. President (The Honourable Sir Abdur Rahim): I want to know whether
there ic special hardship caused by any invidious distinetion.

Mr. Akhil Chandra Datta: An invidious .distinction hag been made.

Mr. President (The Honourable Sir Abdur Rahim): I take it that, generally
speaking, gazetted officers receive higher salaries than mon-gazetted officers. Is
that so? . '

Mr. Akhil Ohandra Datta: That is true. I say that a gazetted officer and a

; non-gazetted officer getting, say, Rs. 280 have been treated differentially by this
frecent order. g ’ i
*  Mr President (The Honourable Sir Abdur Rahim): The pay is also different,

Mr. Akhil Chandra Datta: I say the pay is the same. I am taking the
case of a gazetted and a non-gazetted officer, hoth drawing Rs. 250. The result
with regard to the first officer is that he gets more and the second (non-
gazetfed officer) gets less. '

Mr. President (The Honourable Sir Abdur Rahim): ‘How much more!

. Mr, Akhil Ohandra Datta: The difference is this: -the gazetted officer drawing
ERS' 25(: gets s, 50, while the non-gazetted officer drawing Rs. 250 gets -only
t Rs. 25. The difference is between Rs. 25 and Rs. 50, although both are getting
! the samc pay. ' '

The Honourable Sir Jeremy Raisman: Yes; that particular case is correct.
That is due to the operation of the minimum provision. The minimum provi-
sion is the same throughout the scale for gazetted officers—it applies right up
to Re. cne thousand. The 10 per cent. war allowance is subject to a minimum
in the case of married officers of Rs. 50; and the 5 per cent. war allowance is sub-
ject to & minimum of Rs. 80. The result is that in certain cases the nou-
gazelted officer will find that his dearness allowance is less than the war allow-
ance given to gazetted officers, but I submit that it is merely one feature in the
general scheme and is not a matter of prineciple.

Mr. President (The Honourable Sir Abdur Rahim): If the Honourable
Member is advised that there is an anomaly, it can be reconsidered, I suppose?

Ths Honourable Sir Jeremy Raisman: I cannot say at this moment that I
am prepared to reconsider that particular featuregbut it is a matter which
will no doubt come under consideration. The dearness allowance, I must

point out, has come under constant review, as in the case of the Railway Depart-
ment. .

Mr. Akhil Chandra Datta: We are now concerned with the present position.

The Honourable Sir Jeremy Raisman: They come under constant review i
accordance with the policy of granting relief to our staff: it may be that at
any particular moment there will be anomalies but that does not-in my opinion:
raise a.question of principle. . .

.
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_ Mr, President (The Honoyrable Sir Abdur Raehim): I do not think a matter
dike this is ‘a fit subjec: for an adjournment motion. The whole scheme has
to be considered together, and if there is an anomaly in any particular respect,
1o doubt on the next recousideration the snomaly may possibly be removed.

Mr, Akhil Chandra Datta: May I have an assurance in that respect from:
the Honourable Member? ,

Mr. President (The Honourable Sir Abdur Rahim): He has said that it is
under constant review.

Mr. Akhil Chandra Datta: This is only about the non-gazetted officers.

The Honourable Sir Jeremy Raisman: I say that the whole matter is one
which is constantly under the consideration of the Government. ‘

-

Hunger S'mum BY PoLITICAL PRISONERS IN BHAGALPORE .CAMP JAIL

Mr, President (The Honourable Sir Abdur Rahim): The next one is in the |
mame of Mr, Satyanarayan Sinha. He wishes to discuss *‘the serious situation
in the Bhagalpore Camp Jail which has led to ths hunger strike of the political
prisoners lodged therein.”

1 should like to know more details of tlns Is that not a matter for the.
Provincial Government—jail administration?

Mr, Satya Narayan Sinha (Darbhanga cum Saran:° Non-Muhammadan):
Bection 93 is opérating there—there is no provincial ministry.

Mr; President (The Honourable Sir Abdur Rahim): I am afraid that is under

the law. It cannot be discussed hete. -

Mr. President (The Honourable Sir Abdur Rahim): The next is in the name
©of Mr. Ananga Mohan Dam, the Hunoulable Member does not want to move
it ?-

Mz, Ananga Mohan Dam (Surma Valley cum Shnllong Non-Muhammadan)
No, Sir.

DISCONTINUANCE ON RACING Days or ResTaurANT CAR ON THE PoONA ExPRrESS

_ Mr, President (The Honourable Sir Abdur Rahim): The next one also is in
the ngme of Mr. Dam. He wants te discuss ‘‘the grave 1mpropnety on the part
of the G. I.-P. Railway administration in djscontinuing .on racing days the
Restaurant Car usually attached to the Poona Express between Poona and
Bombay and using it for the benefit of the racing commumty and the gamblers
who attend the races at Poona during the monsoon.

I do not think it is a matter of so much importance that the business of
the House should he adjourned on that account.

NoN-REPRESENTATIVE DELEGATION TO WORLD MONETARY CONFERENCE IN AMERICA

Mr., President (The Honoursble Sir Abdur hahlm) Thé next oge is also
in the name of Mr. Dum. He wishes to discuss ‘‘the action of the Government
in sending a non-representative delegation to the World Monetary Conferenee in
Ameérica in Ju]y last bv cxcluding from that Delegation representatives of
scientific economic thought and of the common men who are most vitally affect-
ed by the deliberations of that World Conference.”’

I think this is & notice that was originally given by Mr. Jamnadas Mehta and
he did not move it. I should like to know who are the members of this delega-
tion.
Mr. Jamnadas M. Nehta (Bombay Central Division Non Muhammadan
Rural): Mav T inform-you Sir, that the members of this delegation were . . .

Mr, President (The Honourable Sir Abdur Rahim): I want fo know it from
the Honourable Mover. R

Mr, Anangs Mohan Dam: I do not want to moéve it, Sir.

Mr, President (The Honourable Sir Abdur Rahlm) I think. there must
have been some misunderstanding about the ruling-I gave—I think in the last
‘Session—in which I admitted a motion of a somewhat similar character, and T
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‘want to. explain what I meant regarding motions of this character. The motion
-that I admitted last Session related to the selection of certain non-official
gentlemen who were sent by the Government of India to explain the war
efforts of the Government of India to Britain and America. If there has been
any misunderstanding that the admission of that motion meant that it is not
the responsibility of the Government of India to make the selection in such
-cases but that they are bound to consult any particular representative bodies,
then I must make it clear shat I did not mean to lay down any such proposi-
‘tion 1t is the primary responsibility of the Government to make the-selection,
though in a proper case it is the right of this House to call in question any
action taken by the Government in this respect. In the other case, the question
involved was one of a character which raised -political issues on which a large
-soction of the House differed from the Government of India and that was the
.main ground on which I admitted that motion. \

CENTRAL PROVINOES GOVERNMENT SERVANTS' AID To CONVERSION OF GONDS TO
4 CHRISTIANITY '

Mr. President (The Honourable Sir Abdur Rahim): The next motion No. 38
is-also in the mame of Mr. Ananga Mohan Dam. There was also a similar
motion in the name of Mr. Jamnadas Mehta. It wants to discuss the action
of .Government servants in C. P. in aiding and abetting the Christian Mission-
aries in that province. in forcibly and fraudulently converting the Gonds to
Chnistianity. ‘

I do not knlow what'the exact position is. I think the Government Member
will be able to explain. ) N

The Honourable Sir Francis Mudie (Home Member): This is entirely a pro-

* winecial matter. The. Provincial Government are responsible for the conduect
of their own servants. We cannot interfere. As regards conversion, it is either
lawful or unlawful. If it .is unlawful, as the allegation ia and if converts were
obtained by force or fraud, that is entirely for the Provincial Government who
are responsible for the administration of the criminal law.

Mr, President (The Honoursble Sir Abdur Rahfm): This seems to be the
responsibiltty of the. Provincial Government—to see that their servants do not
wmishehave in the way alleged. -

BaAN oN PUBLICATION OF PANCHANGAS

Mr. President (The Honourable Sir Abdur Rahim): The next motion is in the
names of Mr, Nilakantha Das and Mr. Dam. It seeks to discuss the action of
the Government of Indi in placing a ban and limitation on*the publication
of the Panchangas (Religious Calendars) which are essential for thio observance
of the religious and social cgremonials of the Hindus all over India.

‘When did this happen? : .

Mr. Ananga Mohan Dam: 1 do not wish to move it.

. (Mr. Das was absent.)

¥orciere ENTRY'BY Por:ck AT THE LAHORE MEETING OF TH): GENERAL COUNOIL OF
Arr-Inp1a RanwayMeN's FEDERATION '

Bir. President (The Honourable Sir Abdur Rahim): The next one is also in
the name of Mr. Ananga Mohan Dam. He wants to discuss the great resent-
ment and indignation prevailing among 8 lakhs of Railwavmen all over India
at the action of the "Punjuh Government in forcing the presence
of C.I.D. reporters- supported bv a farce of police constables
both armed and unarmed at Barkat Ali Khan Hall, Lahore, ut a
private general meeting of the General Council of the All-Indin Railwaymen’s
Federstion on the 16th September 1944 and thereby interfering with and pre-
venting the transaction of legitimate husiness of a body which has heen recog-
nised by-the Government of India for the last fifteen years as an organisation of
_genuine Trade Unjonism . . . . . ’

.
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’ [i{\/l}-. President] :
his action is an action of the Local Government of the Punjab which is

rgsponsible for law and order. It cannot be discussed here. The motion is
disallowed.

N

RUNNING OF COMPETITIVE ROAD-TRANSPORT SERVICES BY RAILWAYS FOR MoNoPoLI
S ‘

Mr. President (The Honourable Sir Abdur Rahim): The next one is in the
name of Sardar Sant Singh. He wishes to discuss ‘‘the transport policy of the
Government of India as disclosed by the Railway Board's letter No. 9083TX,
dated 17th April 1944, which.in practice amounts to the- ousting of the Public
individual or Company operators—whc are solely responsible for the develop-
ment of this industry in India—from the road and obtain a monopoly of this
field as exemplified by the recent praject of the N. W. Railway to run competi-
tive’ petrol driven goods services between Lahore, Pathankot and Nagrota as
against private gas Plant driven services.”’ .

I have not seen the notification. WiH' the Honourabde Member acquaint the
House with the purport of it. .

Sardar Sant Singh (West Punjab: Sikh): The letter of the Railway Board,
No. 9083TX, dated the 17th April, 1944, related-to the running of road services
for passengers and goods to afford relief on routes where railways are conggsted.
Ia this letter it is stated (these are the portions which are relevant to the adjourn-
ment moticn) that large numbers of chassis were coming to India from America
on lend-lease. It says: : )

“Nearly 9,000 will have been releaséd by the end of March, and releases thereafter are
expected to be at the rate of not less than 1,200 monthly. Past releases have mainly been
absorbed for special war purposes; future releases are expected to be increasingly available
for general transport of passengers and goods, and the questiom is how far railways siould
particgpate in operating these vehicles and how far they should be released for independent
operation.” ' :

Then, in the course of the same letter they say:

“The Government of India have not formed final opinion on the latter report but they~
have decided that it is in the public interest that the available vehicles should, as far as
circumstances permit, be used by or in conjunction with railways for gogds or passenger
transport where. needed for high priority traffic for relieving congested sections of railways
and generally for relief to the®public on routes where road and rail facilities are now together
unequal to the gssential needs of the community.” -

Later on, in the course of the same letter, they have stated:

“The Controller of Capital Issues -has agreed in principle to sanction new flotations for
amalgamations of transport concerns, and it seems probable that developments along these
lines during the next 12 months will be substantial. With such amalgamation, the danger
of a recurrence of cut-throat competition is much reduced and it should at any future time
be possible for railways to enter into mutual agreements with such companies and eventually

to acquire a substantial financial interest in those operating on the main routgs served by
the Railways.”

In the course of the debate on the Motor Vehicles Bill, Sir K. G. Mitchell,
on bebalf of the Government of India, denied that the Bill enjoined forced
_purtnership between Motor Transport and State Railways. Here is an
instonce in which the Railway transport is taking advantage of the position
created in the country, because of.the control -they have over the imports of
vehicles. They are foreing their partnership on the private bus'companies who
are carrying on business. This is against the policy enunciated in the course
of the debate on the Motor Vehicles Bill. In my address as President of the
Motor Union held at Lahore, I have pleaded the cause of the motor unions end
have criticised this policy of the Railway Transport which goes agninst the
declared wishes of two Vicerovs who made speeches on this subject. Thersfore,
this new policy which is adopted by the Railway Transport deserves to be
censured by this House. That is my case. =

The Honourable Sir Edward Benthall: Sir, it is well-known that for a long
time railwavs have been pressed to do what they can ta afford relief to rail
transport. - In pursuance of that they have undertaken, as I have said on several
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‘ocoasions publicly, to do what they can to initiate road services to relieve both
passengers and goods -congestion. ) . .

Mr, President (The Honourable Sir Abdur Rehim): When was this policy
aunounced ? ‘ ) .

The Honourable Sir Edward Benthall: I will just explain the circumstances
as my Honourable friend has spoken at length. In pursuance of that policy
in the Punjab, we consulted with the Punjab Government and with the com-
mercial interests in the Punjab and having due regard to the interests of the
private companies, we came to the conclusion that one of the best routes on
which to relieve congestion would be this particular route to which my Honour-
able friend takes exception. The railways were, therefore, accordingly allotted
ten lorries out of about 60 which were being allotted not by us but by the Pro-
vincial Motor Transport Controller. It will be seen, therefore, phat there is no
intention whatsoever on behalf of the railways to obtain a monopoly, that we
huve co-operated with the commercial interests and that we are attewnpting.

" to safeguard the interests of the small owner in this matter. If _thgre is any
difficulty about producer gas versus petrol, I will give an underfaking to my
friend to seé that there is no discrimination on that score.

As regarde the main question, there is nothing new in this policy which hae
been referrcd to on previous occasions, in my Budget speech and in the debate
on post-war policy. Incidentally, the matter has been before the Standing
Yinance Comniittee, who have approved the policy for the period of the present
.emergency. The House will have an opportunity to discuss the policy in so far
ias the post-war policy is concerned and I submit that this is not the occasion

#o initiate a general discussion on the policy. .

?' Dr. Sir Zia Uddin Ahmad (United Provinces Southern Divisions: = Muham-

smadan Rural): May I say a few words in this connection? The Assewnbly has
frepeatedly asserted that the railways ought not to take share in the running
‘of the buses nor should they purchase the shares. If the railway administra-
‘tion wanted to depart from this policy, the Railway Member ought to have
moved a Resolution in this House and taken the permission of the House o
depart from the policy which this Assembly has established

. Mr. President (The Honourable Sir Abdur Rahim): It is a very wide ques-

cussed at the proper time. , : :
| _Mr, President (The Honoursble Sir Abdur Rehim): The motfon raised e
ide question of policy and the facts wtaled by the Honourable the War Trans-.
;c;rt Member show that the matter cannot be discussed properly on an adjourn-
F:ent motion and the House will have an opportunity to discuss it later. 8o,

0:

i! The Honourable Sir Edward Benthall: T am quite prepared to have this
is

4

rule it out of order.-

-

i . .
S8ToPPING THR BOOXING OF PASSENGERS T0O NANKANA SAHIB. ON GURU NAWAK'S
BIRTHDAY ANNIVERSARY

Mr, Pregident (The Honourable Sir Abdur Rahim): The .next motion for
the adjournment of the business of the House also stands in the name of Sardar
Bant Singh. He wishes to '‘censure the Government for stopping the booking
of passengers to Nankana S8ahib Railway Station on the North Western Railway
on the auspicious oceasion of Guru Nanak'’s birthday anniversary and for abdicat-.
ing their authority in favour of the executive of the Punjab by giving powers ta
Dietriot Magistrates to issue permite to pilgrims’’.

Is not that a proper function of the Loeal Government?

Sardar Sant 8ingh: The position is this that on the anniversary of the birth-
day of Guru Nanak a big fair takes place at Nankana Sakib, which is & railwav
station on the North Western Railway. The railway authorities stopped the

l:iing between Lahore and a certain station on Jallianwala line which is called

ndawals . . . . ‘
The Honourable Sir Rdward Benthall: On whose order?
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"' Sardar San® Singh: On the General Mansager’s order. This ought not to
have been done becguse of the importance 6f the air and other considerations
which are stated in my speech. The second grievance is that they abdicated
their authority. Instead of issuing permits themselves, the railway authorities
allowed the District Magistrate to issue the permits. I cannot understand how
the booking can be regulated by the order of a District Magistrate. It is the
function of the railway authorities to see that the passengers get the convenience
as far as the accommodation is available, but I really fail to understand why
they should band over their powers fo the District -Magistrate to he exercised
by them in order to issue permits. This is my case. The Government deserves
to be censured and severely censured on the point because we find there is &
terdency on the part of the Central Government to hand over their power to
the Provincial Government and say that it is their duty and not that of the
Railways, :

The Homourable 8ir Edward Benthall: Sir, I submit that there is nothing
pew in this question, the principle of which was debated 'on the floor of the
House arising out of a similar situation which arose in Madrss, I think in the
course of the last Session. The order is, of course, put out by the Provincial
Government and the Provincial Government prescribed that the following classes
of persons are excluded from the application of their order: - Government ser-
vanls on duty, genuine residents of the locality served by specified railway
stations possessing a Magistrate’s certificate to that effect and persons pos-
sessing certificates, issued by the District Magistrate of Sheikhupura or by any
other Magistrate empowered by him in that behalf to the effect that their
presence is required to assist in the running of the mela.

. Mr. President (The Hounourable Sir Abdur Raliim): Why was this restric-
tion placed? ’ S

The Honourable 8ir Edward Benthall: It was placed in pursuance of the
-general policy of trying to relieve congestion on the railways, for which the
Heuse and the public have been pressing again and again.

Mr. President (The Honourable Sir Abdur Rahim): Why was the power
-delegated to the District Magistrate? ~ -

The Honourable Sir Edward Benthall: It is the Provincial Goveroment
‘which is in the best position to know whether it is desirable to allow eongestion
or not.

oardar ‘Sant Singh: May I say & word, Sir? The Honourable Member hos
not explained whether the stopping of booking was done by the Genersl Manager
of the NortH-Western Railway or by the Provincial Government. Segomily,
why did he agree to the permits being issued by the P.rovmclal authority instead
of issuing them by the railways? ‘He has not explained that. :
The Eonounble.s'ir Edward Benthall: It was an order of the Provincisl
Government which the railways were carrying out. The railwgys themselves
do nat issue such orders which are made by the Provincial Goveamment.h o
. ident (The Honourable Sir Abdur Rahim): As stated by .the Hon-
our:;e'ﬁ?War '](TranSport Member, I do not think the position taken up by
Sardar Sant Singh is the right one and I disallow the motion.

FREQUENT DISALLOWANCE BY THE (GOVERNOR GENERAL OF MOTIONS IN THE ASSEM-
BLY REQUIRING_ HIS PREVIOUS COONSENT

! The Honourable Sir Abdur Rahim): The next motion is also
in t"::‘nrarr:?d:fn ‘.:Sastdar Sant Singh. He wish.es to discuss a Qeﬁnlte ‘matter of
urgent public importance, namely, ‘“‘the passive ‘acceptance WlthOl:é- protest Ey
the Government of India of the increqsmg_and frequent use of discretion z
Governor General to disallow thoge motions in the Assembly requiring G_ovgg)](l)
Goneral’s previous consent without regard to the fact that some of them vi ! y
affect the intarests of India and concern the welfarp of 'the people of tl:ns c?un.ry
—partioularly the dissllowance of Sardar Bant Singh's question a,s.lnn'_g t.oz' in-
formation whether Jews have been permitted to be gettled in & Native ftate ix



MOTIONS FOR ADJOURNMENT 145

lndxa—-and the resolution purporting to convey the disapproval of the House
to the frequent use of Section 72 of the Government of India Act in issuing
Ordinances over the head of the Assembly’’.

The motion is of a very general _character and it really raises a large con-
stitutional question. I gave my ruling yesterday that motions of this character
cannot be moved in this House I, therefare, hold that this motlon is not in
order.

Sardar Sant Singh: May I know, Sir, then, what is the other method of pro-
testing against this frequent use’of section 72 of the Government of India Act?

Mr. Mont (The Honourable Sir Abdur Rahim): I think the Honourable
Member ought to get the Act changed.

ILL-TREATMENT METED oUT To MR. RAM CHARAN AGRAWAL BY THE DELHI PoLioR

Mr. President (The Honourable Sir Abdur Rahim): The next motion for
adjournment is in the name of Mr. Kailash Bihari Lall. He wishes to discuss
4 definite matter of urgent public importance, namely, - the revengeful con-
duct of the Delhi Kotwali Police i handcuffing' Mr. Ram Charan Agrawal a
tespectable citizen of Delhi and making him march on foot from Kotwali to the
jail and refusing him -the use of plllow while dllowing a wrapper and & gadda
and keeping him ‘without food for a day and half against the declared policy
and practice of the Government with regard to the treatment of political
prisoner. , o

I wish to know what the Government Member has to eay on this motion.,

The Honourable Sir Trancis Mudle: I am afraid I have no information on
this. I have called for information and I have not yet received it. I should
like to know the date of this occurrence.

Mr. Kailash Bihari Lall (Bhagalpur, Purnea and the Sonthal Parganas: Non.
Muhammadan): It happened about 10th October, 1944,

Mr, President (The Honourable Sir Abdur Rahlm) This mofion will stand
over till tomorrow. I suppose the Honourable Home Member will he able to
get the information by tomorrow.

DEATHS DUE TO AN ACCIDENT AT BAKHTIARPUR JUNCTION STATION

Mr. President - (The Honourable Sir Abdur Rahim): The next motion is in
the name of ‘Mr. Muhammad Nauman. He wishes to discuss a matter of
urgent public importance, via., criminal negligence of the E. I. Railway admin-
_istration in not having provxded lights at Bakhtiarpur Junction Station and
allowing empty special train to-run without searchlight on the engine on the
26th of September 1944, which resulted in the death of nine persons who were
run cver by the said speclal train when these persens were attempting to catch
the 14-Up Express at about 8-30 p.M. and further failure of the E. I. Railway.
administration in not having instituted a public enquiry into the said accident.

I ehould like to know what the facts are.

.The Honourable Sir Edward Benthall: Sir, the position is that sn accident
took place on 25th September. It was vety regrettable that seven people were
killed and two died later. The facts of the case were that these people who
were coming from a pilgrimage jumped on the line from the platform and
attempted to get into a standing train on the wrong side of the line. They
were therefore trespassing on the line. -

- Mr. President (The Honourable Sir Abdur Rahim): Has any enquiry .been
made ?

The Honourable Sir Edward Benthall: There was an enquiry by Senior officers
of the lewav and also by the -Government Inspector of Rsilwavs who, of
course, is not under the Railway Board.

Mr, President {The Honourable Sir Abdur Rahim): What is the finding ?

The Honourable Sir Edward Benthall: It was found that no ruilway staft
have been held responsible for the accident which was entirely due to the -pas-
sengers in question not usmg the overbrldge to cross from the up to the down
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platform, but jumping on the up track from the high level platform without
heading the approaching empty coaching special.

Mr, President (The Honourasble Sir Abdur Rahim): The allegation is that
there was no searchlight on the engine. -

The Honourable Sir Edward Benthall: Searchlights are provided only for
the guidance of the driver and they are not intended to serve the purpose of
waring trespassers off the line. ’

Mr. Muhammad Nauman (Patna and Chota Nagpur cum Orissa: Muham-
madan): How do you explain the fact that there were no lights on the Bakhtiar-

~pur railway platform on that day and probably there were no lights on the
platform for months together. This was responsible for people-not knowing
ghere to go and . trying to cross over the line and trying to catch the 14-Down
Xpress. o
My, President (The Hohourable Sir Abdur Rahim): There is an overbridge.

Mr. Muhammad Nauman: Yes. But the overbridge is at a distance, and
the truin was already on the platform, and perhaps the people thought it would
be eacier for them to catch 14-Down Express which was already standing
on the other platform and hence ‘they crossed theline to get into the train.
The platform itself is not very high and it was very easy for them to cross. Of
these nine passengers, seven were Muslim women who were coming from a
mela and they were bound for Monghyre. ' : ¢

Mr. President (The Honourable Sir Abdur Rahim): Could they not use the
overbridge ? -

Mr, Muhammad Nauman: But they could not see the overbridge. Thero-

was no light of any kind. The train was standing on the platform. There was
no searchlight on the engine also. : ’

_ Mr. President (The Honourable Sir Abdur Rahim): Ts it the practice i«
have searchlight on the engine? _

The Honourable Sir Edward Benthall: The practice-is to have a searchlight
on the engine so that the driver can see if there are any obstacles on the frack,
1t is not to warn passengers. Very often the searchlight is put out when it is
not necessary or desirable for the driver to use it.

Mr. Muhammad Nauman: How do you explain that there was no light on
the platform or a searchlight on the Engine?’

Sir Muhammad Yamin Khan (Agra Division: Muhammadan -Rural): I hope
the Honourable Member for War Transport will excuse me if I point out that
this searchlight was put at my suggestion as far back as 1922 or 1923. At that
time there was a big accidemt. This searchlight is not for the benefit of the
driver alone, it is also for the benefit of the .passengers who
may bave to cross over to the other side so that they may know what is hap-
pering on the line. The searchlight has been used for a long time past to
warn passengers also to keep off the track. It is not merely for the benefit
of the driver to see what is happeming and whether the track is in proper
order or not.

Mr. President (The Homourable Sir Abdur Rehim): I admit the motion
as being in order. It will be taken up at four of the Clock.

~

-

NOMINATION OF THE PA_NEL' OF CHAIRMEN

Mr. President (The Honourasble S8if Abdur Rahim): I have to inform the
House that under sub-rule (1) of rule 3 of the Indian Legislativa Rules, I nomi-
nate Mr. Abdul Qaiyum, Nawabzada Liaquat Ali Khan; Mr. K. C. Neogy and
Bir Henry Richardson on the Panel of Chairmen for the current Session.

COMMITTEE ON PETITIONS

Mr. President (The Honourable Sir Abdur Rahin’)_: I have to announce that
nnder sub-order (1) of Standing Order 80 of the Legislative -Assembly Standing
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Orders the following Honourable Members will form the Committee on Peti-
‘tions, namely: (1) Nawsbzada Muhammad Liaquat Ali Khan, (2) Mr. Govind
V. Deshmukh, (8) Mr. N. M. Joshi, (4) Sardar Sant Singh._

According to the provision of the same Standing Order the 'Deputy President
will be the Chairman of the Committee. . .

PRESENTATION. OF THE REPORT OF THE PUBLIC ACCOUNIS
; COMMITTEE. -

The Honourable Sir Jeremy Raisman (Finance Member): Sir, I present the
Report* of the Public Accounts Committee on the Accounts of 1942-43.

' MOTION RE FOOD SITUATION.
The Homourable 8ir Jwala Prasad Srivastava (Food Member): Sir, I move:

“That the food situation in India be taken into consideration.’

Sir, it is now nearly a year since I made my last statement in this House
on the food situation in India. I have no doubt that Honourable Members -
woéuld like to have from me an up-to-date review of the position since then.
It would perhapsa be best if 1 were to give the Kjpuse a brief review of the
conditions in the main deficit areas. Bengal was in the grip of famine last
year and it is not necessary for me to repeat an account of the causes that led
to this distressing situation nor give s statement of the steps tuken Ly the
Government of India last year to remedy the situation. The end of last year
saw tho.appearance perhaps of.the biggest harvest that the province of Bengal
had ever seen. Nature was evidently merciful after the devastation it caused
in the preceding harvest. But confidence was lacking in the Province. The
public had not yet recovered from the shocks that they had .sustaineq in the
preceding mdnths and some urgent action was necessary to restore public
confidence and assist the Government of Bengal to proeure a substantial
portion of the new crop and make it available to its deficit districts at reason-
able rates. That was why the Government of India undertook to feed Calcutta
for a period of 12 months and thus relieve the Bengal Governmeént from the
strain of having to procure food supplies for Calcutta. As originally estimated,

- this undertaking’ was calculated to involve 646,600 tons of .foodgrains 6f which
246,000 tons were in the form of rice and 840,000 tons in the form of wheat.
I may say that up to date a total quantity of 475,000 tons has been moved
to Calcutta of which 223,000 tons consist of wheat and 174,000 tons of rice,
In the meanwhile the Bengal Government went ahead with the scheme of their
local procurements. They anticipated being able to procure a total of 700,000
tons amd I am glad to say that the quantity they have so far succeeded in
procuring is well in excess of that quantity. I admit, Sir, that i spite of the
local procurement scheme and the arrangements they had made for feeding the
deficit areas and in spite of their having been relieved from the strain of
having to feed Calcutta, acute local scarcities were experienced in the earlier
stages in some of the deficit districts like Chittagong, Tipperah and Dacca;
and that was reflected in a level of rice prices in those areas considerably
above not only their own statutory maxima but also over the rafe prevailing in
the rest of Bengal. For example, at one time the price of riece in Chittagong
ranged from Rs. 30 to Rs. 85 while in Dacca at one time it wag quoted in the
region of Rs. 20. The main causes for these local shortages were the slowness
of procurement operations in the earlier part of the season and, even more,
difficulties of transporting ric® from the surplus districts to the deficit digtrlcts.
But the House must not forget that slow procurement was part of a deliberate
policy- in the beginning as we did not want to disturb the restoration of confidence
by hasty and ill-planned purchases in the rural markets. We knew that if
the crop was a bumper one, as we thought it was, procurement was b.ound to
become easier in the lalter part of the year, and the results have, justified our

*Not printed in these Debates, but a copy has been placed in the Library of the House.—
Ed. of D. ' .
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expectations. The food situation, as far as rice is concérned, is now easy over
practically all the areas of Bengal and the sub-divisional average of rice prices
in Bengal today i8 in the neighbourhood of Rs. 13 a maund &s against the level
of Rs. 15 it had reached.in the first half of March, 1944. The average of rice -
prices in the nine deficit districts is now Rs. 18/12, prices in Chittagong rang-
ing from Rs: 13 to Rs. 14. If Honourable' Members want, 1 am prepared to
lay on the table a statement showing the latest rice, prices in the different
districts of Bengal as reported to us by the.Government of that province,

Mr, K. 0. Neogy (Dacca Division: Non-Muhammadan Rural): We shall ne
grateful if the Honourable Member will do that, -

- The Honourable 8ir Jwala Prasad Srivastava: I will do that.

The stock position has also improved. The stocks of foodgrains in Calcutta
tota] 87,000 tons,—that was on the 21st October last,—in the deficit districts
182,000 tons and in the surplus districts 100,000 tons; and -it is expected that
at the end of the calendar year the Bengal Government will be left with subs:
tantial reserves. As you know, Bir, the amen crop will come to be harvested
in the next two mionths, and from. the reports received so far the condition of
the crop seems to be normal, though not up to the bumper level it had
reached last year. "On the‘mwhole, therefore, I think I would be justified in
claiming that so far as Bengal is concerned the policy which we-and the Pro-

vincial Government adopted has been justified and that we have sound cause
to look to the future with confidence.

Now, Bir, there are two other major deficit areas to which I should like to
draw attention. The first is Travancore and Cochin. Honoursble Meémbers
are aware how these two States used on the average to import nearly 446,000
tons of rice in the pre-war period, most of which came from Burma. 'The
cutting off-of this fruitiul source of supply has placed these States in the most
difficult position by depriving them of more than 50 per cent. of their annual
requirements. Thé Food Department allotted to these areas a total quantity
of 283,000 tons of foodgrains under the kharif plan of 1943-44 and 82,000 tons
of foodgrains under the rabi plan of 1944-45, miaking a total of 815,000 tons
of foodgrains. Of this quantity 239,000 tons were rice, 83,000 tons were
millets and 32,000 tons were wheat. The Stales in their turn undertook he
most comprehensive measures both for mobilising their domestic resources and
for providing for an equitable distribution of the total supplies they obtained
both from within and without. Honourable Members are aware that in both
these States there is monopoly procurement and State-wide rationing. T have .
myself but recently visited these two States and I must place on record my
admiration of the efficient manner in which the Governments of these two
States have tackled their food problem and have prevented the occurrence cf
starvation deaths in spite of shortage in their domestic output. The ration in
these two States today is 18 ounces per day in Travancore and 12 ounces per
day in Cochin. Of this ration, however, only 8 ounces, of rice are available
per day in Travancore and up till recently only 54 ounces of riee per day were
the_ration given in the Cochin State. The rest of the ration was made up with
other grains like wheat and millets. On my recent visit t6 Cochin I asked the
Cochin State to raise their rice ration to the neighbouring level of 8 ounces.
They promiséd to place the necessary supplies at their disposal. The Cochin
“Durbar have accordingly raised their rice ration fromi 5% ounces to 63 ounces
per day, and will, T hope, presently be able to raise it to 8 ounces a day. I
must confess quite frankly that I am not satisfied even with & ration of 8
ounces of rice. I know that Travancore and Cochin are predominantly rice-
enting areas and it is not easy to.change age-long Habits witlin the course of a
few months. I would very much like to see the rice ration in these areas raised
to at least 12 ounces, but my difficulty is of getting the rice. It is possible fo
import wheat and I am now able to do so in increasing auantities, but rice is
just not available. I have, therefore. to continue to ask the people of Travan-
core and Cochin to supplement their rice ration with wheat, which grain, T
am glad to say, is gradually becoming popular in those aress, thanks to the-

+
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active and vigorous propagands undertaken by their Administrations id' popu-
larise its use. I may add that I shall constantly bear in mind the desirability
of helping the Governments of Travancore and Cochin to raise the rice consti-
tuent of their ration to a higher level. My ability to assist them will of course
depend on the supplies placed at my disposal by other producing aress. In
this connection, I should like to make a public appeal to the Governmentg and
to the peoples of those areas in which rice is in the nature of a luxury ration
than an essential article of diet that they should limit to the maximum extent
.possible their own consumption of rice and thus release the stocks to serve the
needs of the predominantly rice-eating people of the south.

Now, Bir, I come to Bombay. Bombay used to ‘mport on an average
532,000 tons of foodgrains in the pre-war period, of which 143,000 tons consist-
ed .of wheat, 50,000 tons of millets and 294,000 tons of rice. We were able to
allot them 227,000 tons of foodgrains under the Kharif Plan of 1948-44- and
257,000 tons under the Rabi Plan of 1944-45, of which 129,000 tons was in
rice, 98,000 tons in millets and 210,000 tons in wheat. Of this quantity,
849,000 tons have already been moved to* Bombay, of which 114,000 tons is in
rice,¢78,000 tons in millets and 157,000 tons in wheat.

Mr. Manu Subedar (Indian Merchants’ Chamber and Bureau: Indian Com-
merce): Where is barley? We were getting barley, not wheat.

The Homourable 8ir Jwala Prasad Srivastava: That was imported: barley.
Mr. Manu Subedar: How much was imported? e

The Honourable Sir Jwala Prasad Srivastava: I have not got the figures
here. I am dealing with the Basic Plan of India.
Dr. P. N. Banerjea (Calcutta Suburbs: Non-Muhammadan Urban): There
it is omitted! - ’ '
The Homourable Sir Jwala Prasad Srivastava: It will be noticed that in the
case of Bombay as well, we were not able to meet their requirements of rice
in full, and we have tried to make wp the balance to some extent by giving
them other foodgrains. Bombay also is a deficit area which has tried its best
to help itself, both in the matter of procurement and equitable distribution of
total available supplies. Honourable Members may be aware that Bombay
has put through a scheme of a graded compulsory levy of foodgrains and has
also instituted a system of monopoly purchase for the balance of the cultivator’s
" marketable surplus. Indeed, they -have gone further and enacted legislation
for the compulsory maintenance of their -existing area under food crops, and for
the compulsory diversion to food crops of a part of the area under non-food
crops. . They have not only extended the scheme of-rationing to practically
their gntire urban ares but have also undertaken a system of. provisioning for
all the inadeqOate producers and non-producers in their rural. areas as well.
The population involved in this provisioning scheme is estimated at 4 millions.
The ration allowed at present is 28 lbs. per wonth per adult. With the stccks
in their actual possession at presemt together with the quantities expected to
be procured by them fromn the last year's crop and the balance awaiting despatch
from the rest of India, the Bombay Government expect to be in a position to
meet their requirements till the end of December and still hold one month’s
reserve. I am confident that with these stocks, the allotment that we hope to
make to them for the next year and the quantities they will themselves procurs
from their own domestic production, the Bombay Government will be able to .
handle their food problem successfully during the coming year as well.

8Sir, I now turn to another area which perhaps is prominently present in
the minds of some Honourable Members. I refeg to tEe provinc?e7 c?f Madras.
Madras has been more or less self-sufficient in the matter of food supplies and
we had been informed by the Madras Government that they were confident
about their ability to meet their own requirements. As Honourable Members.
may be aware, rationing in urban areas has been most extended ih the province
of Madras. The Madras Government have also had a very efficient system of
procurement of food supplies from their surplus districts which they utilize
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for feeding their rationed area as wgll as supplying the balance of the require-
ments of their deficit districts. Some time during the year, however, our
-attention was drawn to the presence of acute distress in Malabar. My Director-
"Geueral of Food paid an immediate visit to the South and held disqussions with
the Government of Madras and obtained our assurance that they would keep
the district of Malabar sufficiently supplied with foodgrains. We also recom-
mended to them the advisability of introducing district wide rationing in the
district of Malabar, and I am glad to say that the Government of Madras Lave
vow introduced district wide rationing in the major part of the Malabar district.
This is the first experiment of its kind in British India and I am most anxious
that it should succeed. I have recently been to Malabar and ‘saw for myself
the conditions in that district and I have no. doubt that the introduction of
district wide rationing was the correct course to adopt. As a result of my
observations, and in order to assist- the Government of Madras, ‘the Government
of India have recently made a special allothnent to the Madras Government of
22,000 tons of rice and 8,000 tons of wheat for the purpose of easing the food
gituation in Malabar and facilitating the successful introduction of district-wide
rationing in that area. If this experiment succeeds in Malabar it may well
prove a pointer to other deficit areas in British India particularly in regard to
their deficit pockets. I am not happy about the size of the ration contemplat-
ed for Malabar. The ration proposed is 12 oz. and of it only 10 oz. is to be
available in the form of rice. I wish it were possible for the Govermment of
India to mgke available to the Madras Government additional supplieg of rice
which would help them to raise this ration. But as I have already stated, rice
/is in very short supply gnd I cannot import it. We hope however to muke
available sufficient supplies of wheat to the Madras Government by which
they may be able to raise the rations in all cereals in Malabar to a total of a
.pound a day. The other district of the Madras Presidency about which we
bave recently been hearing reports of some distress is Vizagapatam. While I
was last in Madras I particularly drew the attention of the Madras Government
to the reported situation in Vizagapatam-.district and- I was assured that the
Madras Government was in close touch with the situation there and were taking
appropriate steps to meet it. The Government of India have recently made
8 special allotment of 5,080 tons of rice to the Madras Government for the use
of the Vizagapatam district and I think this will go some way to meet the short-
age which particularly prevails in these pre-harvest months, I shall watch
with interest whether the Madras Government will also apply the principle of
district-wide rationing in Vizagapatam.

Mr. President (The Honouarble Sir Abdur Rahim): Does the Honourable
Member like to stop now?

Before adjourning the House I wish to mention that I understand thatéhere
has been an agreement among the Parties that the time limit to be fixed for
speeches during the debate on the food situation-should be 20 minutes for
Members generally and 30 minutes for the leaders of Parties.

Does that meet with the consent of the House?

_Sir Henry Richardson (Nominated Non-Official): If the leader does mnot
speak I presume that 80 minutes will be allowed to the principal speaker of
the Group? - :

Mr. President (The Honourable Sir Abdur Rahim): No, the agreement re-
lates only to leaders. 1If the Parties agree to allow 30 minutes to another
speaker in place of the leader, there would be no difficulty; but in the absence
of such agreement, the arrangement come to must stand.

Mr. Hooseinbhoy A. Lalljee (Bombay Central Division: Muhammadan
Rural): We do not know how many days are allotted. Neither are we inform-
,eq by ?he Government as to what is the programme to be adopted in this food
discussion. The Members here are not informed at all whether the debato is
for one, two of three days. Therefore we cannot say whether 80 minutes. nre
sufficient for leaders. '
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The Honourable Sir Jwala Prasad Srivastava: I have agreed to give two
more dates—8th and 9th November. '

The Assembly then adjourned for Lunch till Half Past Two of the Clock.

-Ahe Assembly reassembled after Lurnch at Haif Past Two of the Clock, Mr.
Deputy President (Mr. Akhil Chandra Datta) in the Chair. .

The Honourable Sir Jwala Prasad Srivastava: Before lunch I was dealing
with the main deficit areas of India, I have dealt with Bengal, Bombay,
Madras, Travancore and Cochin. I think these are the important deficit areas
with which we are concerned. ’

I would now liké to pass on to a review of certain general matters relating
to food control and food policy during the last twelve months. This is the
period during which the ¢o-ordinated policy which emerged from the Gregory
Committee’s recommendations has been working. During this period statutory
price control was instituted for wheat, gram, barley, bajra, jowar and maize.
The basis for the statutory maxima price for wheat was taken at Rs. 9-8-0
per maund in the main producing markets of the Punjab and those for pajra and
jowar at Rs. 7/8 and Rs. 7/- per maund respectively. In order to protect the
producer if prices fall, Government gave an undertaking to purchase any
quantity of wheat offered at Rs. 7/8; a similar guarantee was given in’ respect
of Bajra and Jowar at the rates of Rs. 6 .and Rs. 5/8 per maund respectively.
As regards rice, an all-India statutory price was not fixed, partly owing to the
absence of a homogenous market and partly becausé of the difficult periods
through which Governments in the rice producing Eastern Region were passing
during the beginning of the current year. But the Provincial (Governments
concerned have themselves imposed statutory maxima. of rice prices and the
House will be glad to know that in the Eastern Region the statutory maxima
itself have been steadily brought downr during the course of the year under
review. The position at present is: for Bengal the statutory maxima. produeer’s
price is Rs. 12/12 per matnd in surplus districts, and Rs. 14/- per maund
in deficit districts; for Bihar Rs, 11/- per maund; for Orissa Rs. 9/- per maund,
for Assam Rs. 14/8/- per maund and for Sind Rs. 8/8/- per maund. Rice
prices in Madras have been generally kept below Rs. 10/-/- per maund, while
for U.P. and Punjab the Government of India fixed the statutory ma%ima at
Rs. 13/8 per maund. The House will see, therefore, that the last 12 months
have witnessed considerable development in the realm of statutory fixation of
foodgrain prices and it is happy to record that, by and large, market prices have
kept well within the statutory maxima. There have béen some local exceptione
to this general statement, such as, for example, Chittagong and Dacca. But
the situation in those places has also now been brought under control and I
‘would be correct in saying that foodgrain prices today are within the maxima
limits set by Government. I may also inform the House that the Food
Department is most acutely <onscious of the need for having the prices of
foodgrains at levels which will be within the reach of the vast majority of our
poorer consumers, but the House must not forget that the interests of the
producers have also got to be taken into account and we cannot take any
action unduly to bring down producer's prices, especially when we are so
actively seeking his co-operation in the ‘‘Grow More Food’’ campaign. A just
and reasonable compromise has, therefore, to be arrived at between the interests
of the producers as well as of the consumers in fixing the prices of foodgraius,
but I can assure the House that the most careful attention will he paid to the
point of view of the consumer in the fixation of the prices wjth which he is
most concerned, vig., retail prices. ’

Another important development has been in the field of rationing. The
principle of rationing which was not so popular when'it was first 'irftrodl}ced
has now proved its worth by experience and even the surplus administrations
have now fallen into line and Government’s declared policy of bringing all the
major urban areas under rationing is now more or less completely enforced.
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Today the number ‘of towns rationed is 460 and the population affected is 43
millions. In addition, rationing has been introduced in rural areas in places
like Travancore, Cochin, Bombay Province and now Malabar. This extension
of rationing has brought to the front important, problems of administration which .
may necessjtate .an expansion of the rationing branch in order to make more
readily available to the provincial and State administrations the pooled expe-
rience of the Government of India in this matter amd also in order to secure:
within reasonable limits uniformity of standards. In this respect, it is the
set policy of the Government of India to try its best to see that the statutory_
ration all over the country does not fall below one lb. a day but the successful
execution of this policy depends upon two factors, viz., the willingness of the
surplus administrations to fall into line and the willingness of deficit adminis-
trations to accustom their people, if necessary, to the uge of foodgrains other
than those to which they had been normally accustomed. I can sée visible
signs of progress in both these directions. As .regards the former, the ration
allowed in the newly rationed cities in the Punjab has been fixed at a pound,
while with regard to the latter Travancore and Cochin have led the.way and,
alter long and sustained effort, accustomed their people to the partial use of ,
wheat. Now, the Madras Government have mainly at my instance agreed to
try the experiment of introducing a small quota of wheat in the cereal raticn
in the urban areas. I know it is not an easy thing to turn over from one
grain to another, nor am I suggesting that there should be a complete replace-
ment of one grain by another. But the fact remains that we are in short
supply regarding rice; and recent events tend to make me feel optimistic that
it would be possible to make up the defieit to some extent by wheat. If that
iz ‘80, the realities of the situation ‘demand that the rice-eating peoples of the
country should, to some extent, be-induced.to supplement their rice ratiohs
with wheat, so that their overall ration in cereals may not fall below the limits .
set by nutritional standards. Moreover I am informed that the intreduciion.
of an element of wheat in the rice eater’s diet would be a definite factor im
the way of securing better balance in his diet. I would like therefore to take
this opportunity of urging the administrations of the rice-eating areas ip -
India to make every effort to popularise the use of wheat and to see that it
i introduced to some extent in the diet of the people, rather than allow them
to stick*only to rice and suffer a ration which is considerably less than the
minimum of one pound.

Now, there is another matter on which I know grave concern ig being felt
and rightly felt by Members of this House, and that issthe deterioration and
wastage taking place in food grains during storage. -I would quite frankly
admit that losses have taken place of food grains during storage; but I would
like the House not to forget that this country has always had a large incidence
of loss of food grains through deterioration and wastage during storage. In
fact the loss suffered on this account in the pre-war period has been estimated
at as high a figure as one million tons. But the incidence of this loss used
to be spread over a large number of small stocks and was therefort not so
prominent before ¢he public ss it has now come to be when bulk storage of
large quantities has had to be undertaken in connection with the operation
of the bamq plans. Moreover facilities did- not previously exist in the country
for the storing of grain in such large quantities and at such places as has had
to be done during the last two years, and it was unavoidable that a certain
amount of loss should have occurred during this storage. I would like to
assure the House that I am not trying.to defend or gloss over the losse§ which
have taken place. On the contrary we have been seriously perturbed over
their occurrence and the whole problem of prevention of losses during storage
has been engaging the most serious attention of my “department in the last
few mont_hs. We have been able to secure on a temporary basis the services
of-a specialist with experience of storage conditions in the middle east, and
this officer has’ personally toured round the main surplus and .deficit areas
and given advice to Provincial and ‘State Governments in the matter of scienti-
fic storage . . . . ' :
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Dr. P, N, Banerjea: Is he a foreigner?

The Honourable Sir Jwala Prasad Srivastava: Yes. A number of advisory
notes on the general fundamental principles relatimg to storage have been issued
by the department, and training courses have been arranged in Delhi, to be
beld during the first fortnight- of this month—they are going an now, I helieve
—which will be attended by selected officers from provinces and states all over
India. The House will be glad to, know that this storage training ‘course is
definitely practical in bias and technical procedures have been avoided as far
as possible. The present temporary Director of Storage has also put up a
scheme for the establishment of a permanent directorate of storage which will.
operate largely in an advisory &nd technical capacity and help the Provincial®
and State Administrations to minimise, if not altogether eliminate, the losses
that were hitherto arising out of insufficient attention having beem paid to
proper storage conditions . . . .

Dr. P. N, Banerjea: The permanent Director also will be a foreign expert? .

The Honourable Sir Jwala Prasaq Srivastava: No, T have not said that. ¥
have said that proposals are before me for the establishment of a permanent

directorate of storage. c ’
°  Dr.”P. N. Banerjea: But there will be a Director?

The Honourable Sir Jwala Prasad Srivastava: Yes, I suppose so. In addi-
tion the Government of India have drawn up an extensive porgramme for the:
construction of new storage godowns or the jmprovement of existing godowus,
both to contain grain imported from overseas, and grain procured in the surplus.
areas and awaiting transport to deficit areas. A ‘senior officer of this depart-
ment has been placed on special duty to expedite: this programme which is:
expected to be completed within four or five months. :

There is another matter relating to the working of the Food Department °
to which T would like specially to allude. The department exercises constant:
vigilance over what is going on in the provinces and .the States. Our regional’
Food Commissioners are in constant touch with the Governments of their-
regions in matters relating to food. They bring to our notice cases of reported
shortage within their regions and they draw our attention to difficulties in
movement and- they also constitute the channel through which the difficulties.
of the Provincial Goverrfiments are brought to the notice of the Central Gov-
eftpment and the guidance of the Central Government is transmitted to uhe-
Provincial Governments. I may inform the House that during the preceding
twelve months several cases of local food shortages or action requiring ewer-
gency allotments were brought to the notice of the Central Goyernment aad
every time the centre took prompt action and made emergency allotments
which saved the situation and prevented the emergence of acute distress. Thus,
for example, the food grains lost as a result of the Bombay explosion were
immediately replaced by a special allotment and an extra allotment of 80,000+
tons of wheat was made to the Bombay Government following their \tgent
representations in the month of August. '

Another instance was the acute food shortage in the Deccan Stateg report--
ed at the end of April. Emergency quotas to the extent of 17,600 tons were
immediately arranged and a very high priority was ordered for the movement
of food grains to these areas. More than 80,000 tons of food grains  were
moved to the Deccan States during three months and by the end of August
‘the food situation in the Deccan States had been brought under control. The
position at present is that substantial reserves have been built up by these
areas and they can face the next years without diffidence.

To give another example. Towards the end of J uly 1944, the U.P. Govern-
ment reported the emergence of difficult conditions regarding wheat supplies
and_ asked for an immediate allotment of 560,000 tons of wheat. Immediate
action was taken by the Food Department on this request and by now a tofal
of 50,000 tons of wheat and 18,500 tons of wheat products and 5,000 tons of
rice have been allotted to the U.P. which action has materially helped the
Government of that province in handling their food sifuation. (An Honourable
Member: ‘“From what provincé was this sent to U.P. ?") T cannof Tell you
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but it is from our surplus'stocks. ~ Another instance which I may quote would

be the North-West Frontier Province where in the middle of April 1944 a

shortage of wheat supply was reported and assistance was asked for. An

immediate special allotment of 8,000 tons of wheat was made and recently with
4 view to assinting that province with their rationing schemes the Food Depart- -
ment have given them a special allotment of 22,360 tons of wheat and wheat

products.

As regdrds Madras, I have already told you that as a result of representa-
tions made by the Government of Madras and my recent visit to the South
.a special allotment of 22,000 tons of rice and 8,000 tons of wheat was made for
“Malabar and 5,000 tons of rice for Vizagapatam. Following my recent visit
o Mysore and my discussions with the Mysore Government, we, have recently
.given them an extra allotment of 7,000 tons of rice.

By the citing of these details, it is not my object to express a feeling of
self-satisfaction. All that I want to do is to draw the attention of the House
to the fact that my Department tries to keep itself in touch with the changing
needs of the food situation in the different parts of the country and within the
means a} its’ command take the necessary action to prevent the emergence
-of searcity conditions in any part of the country. o
~ Finally, T come to the topic which I have no doubt looms large in the
minds of many Members and that is the question of imports. The Foodgrains
Policy Committee recommended that one million tons of wheat should be
imported every year till the restoration of normal conditions and.that an extra
-import of 500,000 tons should be ararnged for building up a- central reserve.
T have repeatedly stated in public and the House is aware that the Govern-
ment of India have been making the most insistent and urgent representationsg
‘to His Majesty’s Government regarding the urgent need for the implementation
-of this recommendation. The matter has been not only one of constant gon-
cern to me personally bu} I must acknowledge the steadfast erftouragement
and support which I have received from His Excellency the Viceroy and :ny
Colleagues of the Executive Colneil. His Majesty’s Government, however,
‘have had their own very real and serious difficulties and we were not, for a
‘very .considerable time, able to secure assurances that satisfied us. Negotia-
tions on such a subject conducted by means of telegraphic correspondence have
their limitations and it was for that reason that I welcomed very heartily the
:suggestion that Sir Henry French should pay a visit to India to see for himself
the realities of the situation and report on them to His Majesty's Government.
I have no doubt that his recent visit has helped to impress upon His Majesty’s
Government the imperative necessity of enabling an import of a million tons
by this country and our thanks are due to him for the frank assessment of the
Indian food situation which he must have presented to His Majesty’s Govern-
ment. The present position is that from October 1943 to the end of September
1944, an import of 800,000 tons of grain was promised by His Majesty’s Gov-
ernment. Of this quantity, 650 thousand tons have ‘already been received
.and 95 thousand tons have been shipped. They are on the seas. An addi-
tional import of 300 thousand tons has been promised in the three months
ending December this year and His" Majesty’s Government have promised
further to review the position in November. .These supplies of imports have
‘been,of the utmost value to the Government of India not only in meeting the
“food shortage in the country but also in facilitating the measures of price
_.control. I would like to assure the House that the position at predent is that
we are able to meet the wheat demands of the different Provincial and State
Administrations to the full. The excess of the supplies we are getting over
the amount required for this purpose is being utilised by us partly for supple-
meriting the rice deficiency of the deficit regions in the South ang in the
Bombay province and partly for making up the deficiency caused by the short-
.age of millets in some parts of the country. We also intend to hold part of
the imports of wheat expected to srrive in the next few months as a working
reserve. I have no doubt that with the easing of the war situstion in the
West more shipping would become available and it may be possible perhaps
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to obtain as much wheat as we require during the coming calendar year. Jp
any case, the Governmeng of India are acutely conscious of  the neeq for
securing an adequate quantity of wheat imports for successtully handling the
food problem of the country and I can assure the House that we shall spare
no effort to urge upon His Majesty's Government the need for taking sppropri-
ate measures for giving us the imports that we require.

So far 1 have been talking on the food position in the last twelve months,
Honourable Members may like to have some idea of the prospects of the next
year. No indication can be available at the moment of the prospects of the
Rabi harvest of 1945, but we have some information about the Kharif pros-
pects of this year. I believe I would be right in saying that while we cannot
expect a bumper harvest of either rice or millets in any part of the country
taking the country as a whole, the Kharif crops would be about the average,.
perhaps a little less in some areas and & little more in other areas. Even
this statement can only be made with great caution as much will depend upon
the weather conditions in the next two months. But enough is known to
make us emphasise the need for care and caution in the administration of .
the food policy in the coming twelve months. The silver lining in the situa-
tion is the more optimistic position regarding the imperts-and if that position
is maintained I think we should be able to go through next year without
baving to face any calamity of a major magnitude. But much will turn
upon the efficient and successful conductihg of procurement operations both
in the deficit and in the surplus regions, the continued and, if possible, increas-
ed willingness of the surplus administrations to share in the All-Indis food
burden, the further extension of rationing, the availability of imports, the
maintenance of price control, the easing of transport conditions, the vigilance
of the Department apnd, above all, the understanding and co-operation of
leaders of the non-official opinion. I trust that all this will be forthcoming and
will enable the Government of India successfully to handle the food situation
during the next year. :

Before 1 conclude, Sir, I would like, if I may, to touch upon some pro-
blems relating to the future. For some time to come even after the termima-
tion of the war, ] do not think it would be possible for the country to have
restored its normal pre-war sources of rice supply. There is also the fact to
be faced that in & sense the food problem has always been with us inasmuch
as the country has not had sufficient food to enable everyone of its citizens
tc get the minimum quantity considered necessary on the nutritional grounds.
It has also been a fact that a large majority of the population of this country
has not been getting a balanced diet. In particular, the supply of the protec-
tive foods has always fallen very short of the basic requirements and even
such supplies as were available have not been equitably distributed. In fact,
the vulnerable classes like children, nursing ‘and pregnant mothers and espe-
cially those belonging to the lower income gorups have had all too poor.s share
of the basic and protective foods. In the meanwhile, the population of this
country has been increasing and is continuing to increase. The House needs
no indication from me that the food requirements of the people from the long-
range attitude must be studied and definite plans regarding production, pro-
curement, price control and distribution of both thé cereal food grains and *he
protective foods should be drawn up so that in the post-war India at least the
people of this country can look forward to having more food, better food,
balanced food. All this requires careful study and involves the collaboration
not only of Provihcial and State Governments but also of the Departments of
Food, Agriculture and Planning. The first step in this direction has been the
formation of a Food Committee of the Viceroy’s Council, the principle object
of which is the co-ordination policy on a high level on all matters relating to
food, to whichever Departments they may pertain. I am proposing to set
up very shortly in my Department a Food Planning Section, the main purpose
of which will be, in the first instance, to study the whole question of & long
range food policy and planned development of the food economy in Indis. 1
know that nothing spectacular can be achieved in'this matter within a short
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period but 1 am sure the House will welcome the attempt which we are now
Pplanning at assessing the long-range food requirements of India and devising
ways and means not only of setting targets for the requisite supplies but also
of taking the necessary steps for their equitable distribution. 1 intend, there-
fore, to place on special duty ong of the senior officers of the Department {o
study this question and submit a preliminary report on the subject of food
planning in the post-war period. : .

Sir, this is just a bare recital of the main achievements of the Department
of Food during my stewardship of it of a little over a year, and I leave it to
igiaﬂouse to judge how far we have advanced since the appalling days of

I may summarise what I consider we have been able to achieve during rhe

_Dpast year. Broadly speaking, I claim that we have been able to do four
things. Firstly, we have secured the recognition and adoption of an All-India
policy steadily pursued with_a common direction and 8 common aim. In spite
of all constitutional and other difficulties, to overcome which a good deal of
tact and patience was required, we have been able to secure the acceptance
of the broad fact that those who have must share their surplus with those
‘who have not. Secondly, we have controlled prices. Thirdly, we have been
.able to prevent the occurrence of serious local shortages and improve the stocks
of grain in the hands of Governments and Administrations all over India.
Fourthly,—and I attach the greatest importance to this,—we have been able
1o restore confidence in the ability of Government to control the . situation.
Confidence is best reflected in prices. The steady downward trend of prices of
the principal food grains is to my mind proof positive of the returning confi-
.dence. In saying this I may be accused of complacency or a desire to adver-
‘tise myself. I wish-to assure the House that I am neither complacent nor do
I desire self-advertigement. Whatever we at the Centre have been able to do
has been achieved through ‘the hard work, self-sacrifice and steady determina-
‘tion of the people of the country and the administrations of the provinces and
‘States co-operating in the general plan. I am indebted to all and particularly
‘to the Members of this House for much help, guidanee and encouragement
‘which I have always received and without which, I am free to confess, it
would not have been possible for me to cope with the situation as I found it
last year. While food hag clearly demonstrated the need for central direction
it has, if anything, more clearly demonstrated the economic unity . 6f the
eountry, the interdependence of the provinces and States and thé need -«nd
capacity for common effort in a common cause. Nothing can be achieved if
‘food i regarded as something which really does not matter, as something
which can be made the spor$ of private or political profit or privilege. We can
only succeed if the nation as a whole is determined as if it believes in the possi-
bility of success. As already stated by me, our work is really laying ihe
foundation stone of a new India in which the first requisite of existence is not
lackingy namely, adequate and balanced food for all. T appeal to the Members
-of this House to give a great lead in a great cause. ’

- Mr. N. M, Joshl (Nominated Non-Official): May I ask the Honourable
Member whether he will circulate copies of his speech by tomorrow evening?
He has made a very important speech with facts and unless we have his
‘speech we cannot deal with it in our speeches. ; '

The Honourable 8ir Jwala Prasad Srivastava: I will try.

Mr. Deputy President (Mr. Akhil Chandra Datta): Motion moved:

“That the food situation in India be taken into consideration.” )

Notices of amendments have been given by some Honourable Members.
‘Of course, these amendments did nof comply, and could .not possibly comply,
with the condition of two days’ notice. Therefore in the peculiar circums-
tances of the case I propose to admit them all.- .

In the next place I think it will be convenient to the House to have all
the amendments moved without any speeches in the first instance, and then
there will be a genersl debste on the main motion L'tmd the amendments

$ngether. H
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Dr. Sir Zia Uddin Ahmad (United Provinces Southern Divisions Muhams
‘madan Rural): Sir, I move: :

“That the following be added at the end of the motion : .

‘As no effective measures for growing more rice were adopted aftér losing the import of
rice b.y g& million tons from Bﬁ‘rr:m, this Assembly recommends that the Government of
India should start immediate campaigns of growing more rice in U. P. and Punjab—part-
cularly in Assam which can grow the quality of rice which Bengal consumes and which has
about 4§ million acres of cultivable land which is not under cultivation and establish poultry,
cattle and vegetable farms for the use of the American soldiers and for which-implements and
live stock may be imported from America under lend-lease arrangement. .

The Assembly is further of opinion that the control price of food grains without con-
trolling the stock will lead to blackmarkets and will completely fail, and it recommends
to the Governor. General-in-Council that steps should be taken to control the entire produc-
tion of food grains in Indis. No one—whether producer, distributor or consumer—should
‘be allowed to keep it at his house any stock of food grain without permit from
competent authority and the Government should be empowered to purchase the stock in

"-oxcess of the requirements of the producers at control price. '

The Government of India should collect statistics of the production of each' food grain
in every province and Indian States and formulate a scheme of distribution from surplus
areas to J:aﬁcit provinces; the transport of food grains from one provirce to another pro-
vince should be under the control of the Government of India while the transport from
one district to another district in the same® province should be under the control of
Provincial Government. The prices should not be allowed to vary abnormally from district
to district or from province to province which is the root cause of blackmarket ; the
‘maximunt’ and minimum prices. for the whole of India should be fixed by the Government
of India with which the provinces may regulate their prices; the distribution should be
controlled by the Government agencies consisting of permanent staff but in every province
_8nd in each area & Committee of mon-officials should be associated to help in distribution;
‘the grain shops should be opened in each muhalla and distribution work should be done by
shopkeepers in each muhalla and it should not be the thonopoly of one individual or one
":&Tngntlﬁy; the Dut{nct:r hMagi:itn.te should consult the Advisory Committee in the pelec

s of the personnel. e rationin i i i
of 150,000 osemore, 4 ming should be confined ?nly in towns with a population

The Assembly also deplores the exgess of food stuff of perishable nature in certain
localities which are either burnt or dumped spoilt food stuff to other places which js very
u;lhygiemc; it also deplores the careless manner in which the stock is stored in certain
‘places. . . )
The_Assembly further recommends that in every Committee appointed by the Central
:}"'gxde Provincial Governments two members of the Legislature concerned should be asso-

1 . . v K

The transport of food grains should have the same priority as the transport
‘materials and they should be carried at concession rates l:rn thg certificate ofptf;xe &v;"r:
.ﬁentt. The punishment. to be accorded to those who neglect these orders and to Station

asters who do not take prompt action in the supply of wagons should be heavy and in
each case the confiscation of the entire stock should be the minimum punishment’.”’

Sir, I move. . ¢ P

Mr. Deputy President (Mr. Akhil Chandra Datta): Amendment moved:

““That the following be added at the end of the motion: -

‘As no effective measures for growing more rice were adopted after losing the import of

ce by 24 million tons from Burma, this Assembly recommends that the Government of
India should start immediate campaigns of growing ‘more rice in U. P. and Punjab—parti-
-cularly in Assam which can grow the quality of rice which Bengal consumes and. which has
about 4} million acres of cultivable land which is not under cultivation and establish poultry,
cattle and vegetable farms for the use of.the American soldiers and for which implements nnd
live stock may be imported from America.under lend-lease arrangement. ’

The Assembly is further of opinion that the control-price of food grains without con-
trolling the stock will lead to blackmarkets and will completely fail, and it recommends
to the Governor General-in-Council that steps should be taken to control the entire produc-
tior of food grains in India. No one—whether producer. distributor or consumer—shonld
be allowed to keep it at his homse any stock of food grain without permit from
competent authority and the Government should be empowered to. purchase the stock in
excess of the requirements of the producers at control price.

The Government of India should collect statiatics of the production of each food grain
in every province and Indian States and formulate a scheme of distribution from surplus
arean to deficit provinces; the transport of food grains from one province tosanother pro-
vince should be under the control of the Government of Tndia while the transport from
one diatrict to another district in the same province should be nnder the control .of
Provincial Government. The prices should not he allowed to vary abnormally from disfrict
te distriet or from province to proyince which is the root cause of blackmarket; the
maximum and minimum prices for the whole of India shonld be fixed By the Govermmnent
of India' with which ‘the provinces may regnlate their prices; the distribution should be
controlled by the Government agencies comsisting of ‘permanent staff but in svery province
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¢ in esch area a Committee of non-officials should be associated- to help in distribution;
:1:; grain shops should be opened in each muhalla and distribution work should be done by
shopkeepers in each muhalla and it should not be the monopoly of ome individual or one
community ; the District Magistrate should consult the Advisory Committee in the seleo-
tion of the personnel. The rationing should be confined only in towns with a population
of 150,000 or more. :

he. Assembly also deplores the excess of fpod_ stuff of perishable * nnture.in _cortain
loca'{itiees ::l:ich iro eitherpbnrnt or dumped spoilt food stuff to other places which is very
unhygienic; it also’ deplores the careless manner in which the stock is stored in certain
l - . . 0
p.t"'l'el.n.e Assembly further recommends that in every Committee appointed by the Central
or the Provincial Governments two members of the Legislature concerned should be asso-
iated. ) o
‘ .The transport of food grains skould have the same priority as the transport of war
materials and they should be carried at concession rates on the certificate of the Govern-
ment. The punishment to be accorded to those who neglect these orders and to Station
Masters who do not take prompt action in the supply of wagons should be heavy and in
each case the confiscation of the entire stock should be the minimum punishment’.”

Mr, H. A. Sathar H. Essak 8ait (West Coast and Nilgiris: Muhammadan):;
Sir, I move: )

“That the following be added at the end of the motion :

‘and having considered the same, this House is of opinion that the co-ordination of
procurement and distribution between surplus and deficit areas is entirely wanting;
that the transport in that behalf is not adequate and timely (even considering the priority
for war purposes) and that the prices are beyond the means of the mass of the poor in
thie country; and that the steps taken by Government for exercising vigilance over eradi-
cation of corruption among those engaged by Government in the matter of the execution
of food work are poor and ineffective’.”’ N

<Mr. Deputy. President (Mr. Akhil Chandra Datta): Amendment moved:

“That the following be added at the end of the motion :

‘and having considered the same, this House i¢ of opinion that the co-ordination of
procurement and distributien. between surplus and deficit areas is entirely wanting;
that the transport in that behalf is not adequate and timely (even considering the priority
for war purposes) and that the prices are beyond the means of the mass of the poor in
this country; and that the steps taken by (Government for exercising vigilance over eradi-

cation of corruption among. those engaged by Government in the matter of the execution
of food work are poor and ineffective’.” * :

T. N. @. Ranga (Guntur cum Nellore: Non-Muhammadan Rural): Sir,
I-moVve:

““That the foligwing be added at the end of the motion :

‘and having considered the same, this House is of opinion that grain prices in most
Places are uneconomically low for producers and tMat the failure of Government to sub-
sidize the food consumption of the poorest consumers both in towns and villages is hitting
hard both the producers and consumers of food’.” .

Mr, Deputy President (Mr. Akhil Chandra Datta): Amendment moved :

“That the following be added at the end of the motion : ’

“and having considered the same, this House is of opinion that grain pri;:u in most

places are uneconomically low for producers and that the failure of Government to sub-

sidize the food consumption of the rest } i i is hibtis

hard both the producers and eonanm!::z of ;gg;t’l'x'!’len both in towns and "p.g“ is hitting
Dr. P. N. Banerjea: Have copies of this amendment been circulated ?

Mr. Deputy President (Mr. Akhi X X >
- in’ due courset,y ( 1 Chandra Datta): They will be oirculated

Prof. N. @. Ranga: 8ir, the Honourable Member in charge 6f this Food
Department has been at considerable pains to congratulate himself and _ the
Government upon the failure with which the Government policy has met in
this.country in regard to food supply. 8ir, he has not given us any reason
why Government has so far failed to sssure itself of adequate additional pro-
duction of food in this country. He has not told us what steps Government
have taken®and with what results and with what success to increase the total
production of food from time to time. The' Government have not given us the
total amount of additional land that has been brought under cultivation, they
were unable to give us any definite information—not merely any estimatés about
the actual additional production that they have been able to achieve in this
country ever since this food scarcity has been recognised to be a factor. Sir,*
the Honourable Member was very eloquent about his plans for the future, abouf
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his glerious ideas in regard to the basic rations that people should have in this

.oountry.” He is also very sympathetic in saying that he should give better

food, adequate food .for the people in'future. 'But he has not told us what
exactly they are doing today.- It would be the duty of this Government to
assure the masses in this country of a basic ration of at least one lb. a day.
He, does not recognise the fact that today more and more people in larger and
larger parts of the country are living -on a low ration of food. There ars
places in India today where.the local officials are condemning the people to
ten. tolas of rice per day per adulf, whereas in Madras jails the basic ratioh
that is laid down for a ‘C’ class convict is 50 tolas per day. For the ordinary
people, it was 20 tolas per day blit now it is reduced to ten tolas per day.

; Then again, thé Honourable Member has been telling us that in so many

towns with about 40 million people, the  Government of India have been
shouldering the responsibility of  feeding the ffeople. What about lakhs and

Jakhs of villages in this country which are to ‘be found not enly in

surplus areas but also in deficit areas. Have Government ever considered
the question of providing these people with adequate rations. They have done

‘nothing at all. What do they prop®se to do? 'Heg has not given us any

information whatsoever. All over the country, there is a clamour for lower-
ing the price of food graing. How I wish some pressure was.brought to bear
upon the Government to keep down the price of industrial goods as also. the
cost of these foodgrains. He should see that these prices do not rise abnor-
mally high. The Honourable Member says: there should - be no: profiteering.

* But who is profiteering, may T ask? Are the peasants profiteering? Or, are

the Local Governments,—in collusion with, to what extent I cannotrsay, the
Government of India—and algo in collusion with the various middlemen who-
are very well organised and are profiteering in different parts of thé country?
Only fthis morning information was given to me by & reliable friend of mine
that in Orissa the Local Government was adding Rs. 2-8-0 to every bag “of
rice. ‘This is in addition to the ordinary expenses. which the Local Govern-

. ment is expected to allow for. :Profiteering on a large scale.is going on con

the part of merchants, and yet no information is given to us, ‘Ejther now
or in the past has any effort been' made to reduce the -various 'allowances that
have been so lavishly granted to all these people?  Many orthodox economists
have been telling us that many middlemen carry away all the profits under
the present system of Government control. What steps have been taken in
regard to them? . s i

Now, Sir, coming to the actual -price which the peasants are able fo realife
for their own benefit; what*do we find? In almost all parts of the country,’
the peasants are not able to make both ends meet. - Many. of my friends may
wonder whether after” all my statement is correct. Let .them take the .trouble
of going to the villages to make a detailed enquiry. They are all in the habit
of going in’railways from one end of the country to another. Let ~them
visit some of the villages in~their tours. Hundreds of villages have heecine
depopulated because of uneconomic prices for the grains. They cannot carry
on cultivation. Why is it. that, in villages one does not find'any new addi-
tional houses built, whereds 1In towns, hundreds and even thousands of
houses are coming up, ike mushrooms, ingluding so- many storied buildings?
Is that not a sure indicajion t¥ht villages instead of progressing are going fo

- decay and ruin and they are stagnpting, whereas towns are growing fat, and

‘waxing rich at the cost of villages? All this, becafise it has become yery pro- -
fitable fog the variqus busidessmeén and middlemen and others who. have -

become a sort of hangers on to this war-minded Government, it has‘become
very easy for them to engsge themselves in trade, .dealing in foodgraing .nd
thus make profit at the cost of the poor consumers and the poor producers in.
the villages. : . . : o

Bir, we bave brought to the notice %of the Madras Government certain
facts whiah could show that present prices. at which rice is -being supplied
the local consumers in Madras Presidency, a prioe of Rs. 12 per bag of paddy
can easily be paid ‘to the grower. Instead, the Madras Government .insists

~ .
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upon paying only Rs. 10-8-0 ws a sort of a stapdard rate. 'And who gets the
benefit of this Rs. 1-8-0? It is these rice millers. The same thing happened
. “to-wheat. The millers ggt the benefit—they are only & few thousands of people.
- But they are rich and powerful, and this is an alien Government. My friend
may happerr to be an Indian but he has not got that spirit. He is an agent
of this alien Government, which cannot inspire the people in regard to food
production and food distributien. Therefore. it is obliged to ‘depend upon sll
these middlemen to get for it the requisite quantities of food at prices which
will be low. - © L.
Maulvi Muhammad® Abdul Ghani (Tirhut Division: Muhammadan): ‘On &

point of order.. To whom is this eloquent speech being made. The Hqnourahle
Member in charge of the Foed. Department is not gero.

An Honourable Member: To empty benches.

The Honourable Sir Sultan Ahmed (Lesder of the House): The Honour«
‘able Member has just gone out. He will be coming within a minute -or two,

Mr. Depufy President (Mr. Akhil Chandra Datfa): He made a long speech’
and has gone outside to -make himself' corfortable. .
An Honourable Meémber: Give “himi less food. - ,

Prot, N, G. Ranga: In regard to wheat too! not so long ago the” Ministers
concerned of the Punjab as well as Sind complained very bitterly that not
adequate prices are being al®dwed to the wheat'growers of the Punjab and Sind.

" It may be tltat'these people who live in_towns want these things to be cheap. .
* Yes, they would all like to have it,. if possible, for nothing. But you canno§
produce these grains for nothing. You have got to pay a decent price. Ounly
this morning the Honourable the Railway Member was telling us that four to
five times.dearness allowance was granted to the various employees iz thae-
Railways. - What dearness allowance has been allowed to the poor peasant -in
the Punjab, Sind, or Frontier ‘or anywhere -else? You have been trying to
-suppress these people. The Honourable Member has been repeating again and
again .that they have been trying, their best to bring down the prices of food-
grains. What does- this mean? It can only méan one thing: the suppression
of the peasant and nothing else. On the other hand everybodyelse is profit-.
ing thereby. I want the consumers to be able to get grains at reasonable
prices, but if under the present emergent circumstances that prevail ,in this
eountry you are.not able to supply these people at such prices-.as will bpe
within. their reach, then it is the duty of the Goyernment mot ‘tc suppress the
- peasant ‘by keeping down the prices of the sagricultural produee, but, on ihs
other hamd, to-subsidise the consumption of the food needed by the poorest
sections of the people.. .Has the Government been able to do anything at all
in ~this respect? When there was 80 . much trouble ‘in‘the country and
millions of peaple were dying in Bengal, they came forward with their generous
offer of feeding Calcutta city. Some cheap kitchens were . opened here and ..
there .and people were fed also. But where? In:towns only.. It is the mis-
chievious jntention of this Government to satiefy the press, ‘to silerice these
rich people, to silence ‘these powerful men of the towns, and their organised
workers also.. They have introduced ratloning im the towns and have done
nothing at all for the:villages. Tn order to satisfy all these people they have.
“kept down all these prices. What can the poor peasants do? They are 10%
organised, they aré not able to make themsghges _effe_ctfrve. A few. .thqus_a:;ds_
of them who were bold enough to protest against this. sort of poliag of the
Government have bean kept under lock and key .for all these days.” If I had
not been released 21 days ago, this House would not have héard a word m
favour of the peasant. “And what is happening in the country? You back up
the -millers and allow them to become rich, at the cost of othem and * then .
you say ‘we have been able to keep down the prices of foodstuffs’. The
sooner we reyerse this policy the better it is: But how can t.hlﬂ Be‘ ‘don?. .
The gentleman who is ‘responsible for-this did not caré to remain here in. his
geat and follow the debate cannot be expected to reverse the policy.of the
Government. And what is his status in this country except that he happenn‘ .
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to .be an appointed Member of His Excellency the Governor-General who is
himself an alien in this country. It is only a national government which can
certainly reverse this policy in'a Bold manner - and give satisfaction to all
sections of the peaple. . ' ) . o
Then, Sir, I comie to the question of feeding the rural masses. You want
to feed the town-folk. What happens to all ‘these ridral people themselves?
The Honourable Member has told us Lhimself that ip Malabar it has become
necessary to introduce district-wide rationing “eovering all villages and towns.
‘What is to- happen to all other villages? Are Honourable- Members to be told,
for the first' time~that- there are.thousands of villages in this ‘country-+lakhs
of villages'—where there gre non-agricultural people? = They need food too.
‘The Honourable Member’s point seems to be .that villages are producing surplus
food and it is from those villages that surplus has got to be taken in-osder
‘to feed the people "in towns, and it is possible for non-agricultural peopls in
the willages to meet their requireménts from there. Unforfunately, thig does
- not happen. Acdording to the latest programme aund policy of the Madras
Government, their Grain .Requisition Officers go to villages” ;And what do
they do? Whether you are able to produce so much grain on your land -or
_not, they simply ‘demand such and such' presctibed quantities of grain from
your land which is supposed te have been placed under foodgraing. They are
not concerned with the actual position—whether you have Y'roduced it or not.
* They must get their quota. Therefore these péople are obliged to give away
all the grain in their possession. If they refusa to do.so they are liable to’
be put into jail spd, in &ddition, there is any amount of trouble in store for
them {rom the local Chowkidar, Lambardar and the police. In this way grain’
is peing taken- away from the “villages—please remember—in order to feed
your towns. Moreover villages are becoming famished, under-nourished -and
are suffering from ‘serious food shortage. The Henourable Member wus telling
us, ‘we are now in possession of such a machinery which. has got .zonal officers -
who ‘will be able to tell 'us ‘what is happening in any part of the country and
we can take care to see that no serious local food scarcity occurs’. . What is
happening in Orissa and Vizagapatam and in Madras Presidency? There 1s.
serious- food scarcity—local food scarcity.- Is there any information available
here in regand to that? How soon the Honourable Member ‘is able to- geb
that information_and who gives him the information? - Even the, press is being
gagged. They are not allowed to publish any news Wwith regard to food scar-
city. ‘In Patna, & paper was suppressed. for publishing ‘inaccurste informa-
tion, exaggerated accounts and so on’. The préss is being gagged and your
publicmen in towns are.being gagged for pleading-the camse of poor peasants.
Villages are allowed to go to rack and tuin. * : A CT
-The Honourable Member has not “mentioned anything about Orissa or about
,Bihar. What is happening in Bihar? Ts there no scarcity of food there? s
it not a fdct that all that widespread disease and epidemic which. are-raging
the enuntryside, and for which even the new Governor—S8ir Rutherford,was
so_very .eloguenf, :were due to malnutrition?  -You -take notice -only -when
‘people brgin to'die. They must die conveniently in towns, also-in sufficiently
large numbers, so that the correspondents of papers would not be -able to -
escape from the awful spectacle of the people dying and déad.- Then alone will
the Government-of India open %s eyes. Its officers will begin to”open their
eyes. Until then they are not going to open their eyes. Where is the machi-
‘nery to prevent the occurrence of these things? Isn’t it a 'fact that thoussnds
-of people in Malabar-had t6 die- of cholera brought about by malnutrition
even before now? The Madras Government did dpen their eyes then. In
Bihar and Orissa it is the same sad story. People-are dying in Vizag. District”
as. a result of strange diseases_brought about by malnutrition. v

What do I want? I wednt the Government to.think seriously about the
rationing, supply and distribution of food in"the rural areas. I want them:tn
keep down these middlemen. When they are prepared to confrol millions* of
.peasants before they reap their crop and harvest it why do they not control
the few thousands of rice millers and atta millers? Isn’t it because they think.

-
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“it very convenient to catch' hold of these people and allow them to exploit
the ‘masses—both producers and eensumers? Then I want them to adopt that

scheme of Mahatma Gandhi for deveioping local self-sufficiency in as many
places as possible. This is riot Mahatina Gandhi's idea aléne. There is Radha
Kamal Mukherjee who- is’ aceepted by memy and the Government of India
as & sound economist. He also supports this idea. Then only will it be
possible for the villagers to assure themselves of sufficient foed. befare their
surplus food is taken to. the towns to feed us and keep us in good tetnper and
temperament. 1 want prices to be fixed as much as possible at the same level
of prices and salaries as enjoyed by our industrialists and professional classes
_respectively. You give .every assurance to industrialists and commercial mag-
nates and professional classes of rising items of profit to keep in level with the
index number of prices. What do you do with tegard to peasants2 The Honour-
able Member says: we must have some compromige between the ciaims of tte
producers and ¢onsumers. He says he has brought in a British expert. Let
him also accept the British practice. In Britain the price , of agricultural
produce is fixed again and again in consultation with ‘the representatives of
the British Farmers'™ Associatiqn gnd it is only as a result of their discussions
.that .prices are being fixed. ‘And at the same time the prices that are being
paid to British agticulturists are shown to be much 3bove the capacity of the
consumers to pay end therefore the Government has come forward to subsi-
dise the consumption of food for the poor people. Here, in order to satisfy
your conswmers, you are keeping down the prices. You come here and pat
yourself -on your bread chest and say: Oh, I have done so much good.
Therefore congratulate me and indirectly congratulate- the alien ‘Government.

‘Mr. Deputy President (Mr. Akhil Chandra Datta): You hdve two minutes
more. - . ’ -

Prof. N. @. Ranga: Let him see that the prices are adequate, and that
the rural masses are provided with the necessary quantity of food before their
_harvests 4fe taken away to the towns. . We have also to see that profiteering
is eliminated. - -Profiteering is being carried on by Government officers them-
‘selves. Your railway station masters and Grain Purchasing Officers are making
a roaring business: " If one officer can’ go on leave and gives a chancé to some
other - officer he-is likely to be remunerated by thoysands: and it is -at . the
cost of the peasant. So far as the consumer is concerned, the price is fixed,
but so far as the peasant is concerned it is not -fixed. You have fixed the
‘ceiling price but not the minimum price. Have you given any assurance of
any decent minimum price for the peasants in. the provinces? You  have
-done nothing at all. ® . e :

Under these circumstarces you come forward and say ' that this
Honourable Food Member and this’ Government of India do really deserve well
of the masses of this country. But have they done dnything, even in their
,limited power, to help the peasants as well as the poor .consumers? The
poor consumers. do not exist only in towns. When the Bengal Famine was
going on, all those industrial workers engaged in-the esséntial services were
paid and fed. They did not die. I am glad. I do not want anybody to die
in this country from- starvation. At the same time see’that those Harijan
workers in villdges who are mostly agricultugal workers also are not starved.
Those Harljans in the country-side are workers. Théy want food. Is the
Honourable the Harijan Member there? No.-. ‘

Mr. Deputy President (Mr. Akhil Chandra Datta): Your time is up..

.~ Prof, N. G. Ranga: Think of those Harijan members. o
*  Mr, Deputy President (Mr. Akhil .Chandra Datta): Your time is up, °°

Prof. N. G. Ranga: Their needs’ have to be considered. Therefore this
Government has failed ‘miserably. - Besides it could not -have succeeded because
it is an alien Government. It is'not a National Government. It is not able
to win the confidence of the people. ,It'is only able to thrive on"the. profits
of the middlemen. The sooner:this Government gets out of this country and
the sooner_they get'rid of these middlemen the better will it /he for the masacs
of . this country, the consumers®and the_producers.
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Mr. Govind V. Deshmukh (Nasgpur Division: Non-Muhammadan): I sup-
port the amendment moved by my friend Professor Rangs. The Member for
"Food relied principally on these thinga: first of all, price control; then procure-
-ment of food, equitable distribution of food, levy of grain, compulsory diversiou
of land to. the foodgrain, rationing. al'otment of food to different provinces
from surplus provinces, the co-operation of leaders. On nutritional grounds,
he would like to have - better qudlity of food and he would like large range
policy to" be. followed. Of these, the things which hit the villager most and
on which the Food Member wonld rely for the success of his Food policy is
price control and he would also like to rely on the procurement of food. 1If
the prices were going high there were two things which wege necessary to be-
done.” One was to grow more food in the counftry or import more food. The
other was to subsidise the agriculturist so that by growing more. food the
_cost of production of food would be:met partly by the Government and foed .
would be available to others at a lower price. To that effect-I1 had moved &
. Resolution in the last Session and I had the support of the whole House 5o
far as giving of & subsidy for the purpose of pivduction of food was concerned.

‘Now what happens is this: The Government finds, that the prices of food
are going up-and the .persons whose wages. are fixed, principally Government
servants, sre the persons who shout most saying that agticultural prices are
soaring up abnormally and they should be brought down end life made more
comfortable for therg. There was a period, from 4930 to 1941, when the
prices of aﬁricultu‘ral produce were very low. At that time none of these
-persons, wha were enjoying fixed. incomes, raised their vgjce to relieve thg poor.
agriculturists of their distress. That was the time when those ‘who shout now
. shoyld have come forward to helpathe distressed ‘agriculturists. At that time
the cost of living had gone down. They saved money and all that money wen§
to the bank and they do not want to part with any part of = it. Now that
opportunity has come to the agriculturists to make money ‘we hear from  all
parts of the country shouts that the agriculfurists should not be allowed to.
charge such high prices. Professor Ranga has suggested s remedy. 1f - the
Government is so anxious that the people should get their food at reasonable

- prices, .the Government should come forward with some remedy to help the .
agriculturists, so that they may pay off the accumulated debts of the last sc
many years, just as they hove granted a dearness allowance to the Gevern-
ment servants, . oL

.
. .

Now, how is the procurement operation carried on? The procurcment of
‘food is carried on first by fixing the prices and the prices are fixed arbitrarily,
nét on what should be the economic price hut what the Government considers
is a reasonablé price which can be, paid by the men who are living in” towns.
I would like to know the basis on whicli the prices for the agricultural pro-
duce are fixed, particularly in regard to food crops. No basis will be or can™
be given by the Government, because the representatives of the-agriculturists
are not taken into confidence by them. As a matter of fact in-other countries-
{1 referred to.other countries’ last time while talking about this subsidy in my
“resolution)—I mean the United States and Britain—there are “agricu'tural
nynions who have got their representatives in the Parliament. or the Senate.
‘Those persons compel the Government to fix a price and the, Government dare
not go against their decision. If you want the agriculturists to grow more food,
then you should see to it that they get better prices. There can be no better

* inducement for the agriculturists than the assurance that they will get better
and more economic prices, not only. adequate to meet the cost of productidn
“but also something over and above it so that they may be able to pay off their
accumllated debts of pagt years. In other countries there is a guarantee
given to the agriculturists regarding the ‘prices below which they shall not go
down. Byt what happens in this country.is that a price is fixed, then it . is
revised and #gain revised. What confidence can the agriculturists have, if
he were to grow more food, that he will . get an economic price, which will
enable him to meet his needs, not only the ordinary needs of feeding himsalf
and family but medical relief, clothing and the education of his children.
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-But the Government not only does him an injuitice in fixing a very low ang
.uneconomi¢ price but they compel him to-part with his produce at that price.
If the Government had fixed prices arbitrarily and had hot resorted to compul-
sian it would not have mattered much.- The agriculturists would not have
complained, because they would have after all got the price they wanted. The
Government could have gone on fixing prices but if the agriculturists had "not
parted with their crops the Government would have been in a helpless posi-
* tion. Now; what they do is to fix thé price arbitrarily and then ‘st that price.
procure-the crops. That is where the farmer or the producer is hit. Not oaly
that but the Government requisitions_the crop by law. What is more, . there
is 8 target fixed, ¥ target of procurement, that so much shall be' collected.
This according to-them is based on' statisties. What happens is that revenue
officers in the districts so work it out that, the target goes up by double and
treble, and the crop is collected at the cost of the poor agriculturists.- And
this happens not oply in the deficit provinces but also in the surplus pro-
vinces. For instance, what happened in Orissa is this, The Government.
compulsprilg procured’ all that the agriculturists grew and then having collected
all that, when the agriculturists themselves wanted food for, themselves.and
their families they had to purchase it from the Government st a higher price. .
This is the irony-of "the _situation. Then, in my own province,——(({;. P. and
Berar)—which is supposed to be a surplus province, millets, which is the ,ordi-
ndty food of the agriculturists, had been procured by Government to such an
“extent that the poor people had to live on groundnut cakes ‘and a little "gur.
If this-is the way in ghich things .are managed by Govérnment, no wondar
;;g:; there will be very little inducement for the agriculturists’ to grow more
"1 should like to say & few words sbout this long range policy. = This policy
hes -been mentioned by (overnment but when is it o begin? Bhould it not
begin now? - Because it is a long range policy should it begin after a few
years? Does it mean that it should begin after some yeers instead of now?
“When there is a shortage of food now, you must start growing more-food-
now. What has the_Government done? However, as Prof. Ranga said, who -
s cares for 4his Government. There is plenty of cultivable land in this country
on -which more food could be grown. There is np urgent need to reclaiim
waste lands for the purpose. There is already considerable land available and
with better methods of cultivation more food could have been grown. This .
‘Government ordered one hundred tractors so that.they may guicken this
-business of growing more food. - How many were allowed? One. This is how
in every matter the representations of the- Government count with other
memibers of the United Nations. .The Government ‘has gone down in the
‘estiimhtion pot only of this country but of outside -countries also. If the
_Government are not doing anything to put this long range policy of producing
‘more food into immediate practice it will stand .condemned by itself. Merely
appointing directors and directorates and this committee and that committee
P is not by -itself going to help the Government in the solutiog of the
+ 277 food problem. The Government must réalise in all seriousness that:
it is high time that they should start doing something now. . '
Mr.  Deputy President (Mr. Akhil Chandra ~Datta): Order, .order. The
-House will now take up the adjournment. motion. A '

ot MOTION FOR ADJOURNMENT .
DEATHS.DUE TO AN ACCIDENT AT BARHTIARPUR JUNCTION STATION.

Mr. Muhammad Nauman (Patna and Chota Nagpur cum Orissa: Muham--

- madan): 8ir, I move that the Assembly do- now adjourn to.digcuss & matter
.of urgent public importance, viz., criminal_negligence of the E. I- Railway
administration in not having ‘provided lights at Bakhtiarpur Junction Statior
and ‘allowing empty special train to run without search light on the engine .om
tha 26th of September, 1944, which resulted in the death of nine persons  who
were run over by the snid special trdin when these persons were attempting tor .
“catch.the 14 Up Express_at about 8-80 p.M,-and further failure of the E. X
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Reilway administration in not having instituted & public enquiry into the said
accident. . . ‘ ‘ R -

A report wag published in the SearChl}ght, a &axlynnewapaper of P_.atna, on
the 26th and 27th, which I want to read in short. The first report whidh came
.to us was as following: _ o

“An important railway accident involving loss v 1 les
!ﬁales,nism:'ggorted to hav’; occurred last night at Bakhtjarpur, E. L /Ballwsy.‘ It is nta:;d
" that the ‘deceased along with another were returning from Biharsharif after attending the
‘Chiragi’ mels there and im their hurry -to cabch’ the 14 Down train that had just arrived
at the - station they Wwere crossing the railway line between .the Up and Down platforma,
when ”suddenly an empty ~coaching special train was sighted passing thyough the Up
line with the result that they were caught under the wheels.and killed instantaneously
save and except onme who sustainéd serious injuries. The injured wa3 removed to Patpa
General Hospital in a precarious condition. The‘ party consisting of members of two
Mauslim “families hailed from Manghyr. ‘Enquiries are proceeding. N

- The following note was then published in the paper on the subsequent date :.

“A report published in these columns the other day snd so far nncont.'rsdxcte’d-fgav,o
some - details, of a tragedy in’ which 9 or 10 persons lost their lives ab_ Bakhtiarpur g-:u]wuy
station. 1t is alleged that seven women and two men while returning from ‘Chiragi’ mela:
at Biharsharif were crossing the railway line to catch a waiting train when an empty

* coaching special train suddenly came and ran over them: Agsin the perfinent question
that ariges is if there was negligence somewhere which was responsjble.fof or which con-
tributed to.this tragedy. Is thére no rule that an empty coaching specia] train should slow
down heér speed at a railway station? If this tragedy occurred .after sumset, was there
sufficiertt light at thb railway atation, and did the authorities give sufficient warning of
the coming train to the passengers?! If there was any negligence on the part of the rail-
way authorities or the man in charge of the running train, it was simply criminal. Govern-
ment should at once institute ah enquiry and let the public know what they are -doing in
the matter. " The Railway Administration have_so far said nothing about -this tragedy. It

- seams that accidents and incidents have now become so common that the Railway Adminis-
tration are becoming callous, and they -well may -become so uptil the ®public have control®

" over them throngh a popular Government:' . ' : :

Soon-after this, ] began to receive letters and representations from people
of that Jocality. .I do not intend to read at lerigth all tlie correspondence I have:
received in this connection, but I will read just one from "Mr. Syed Badrul .
Huda,  an honorary magistrate who stays in Bakhtiarpur and 4s an honorary
magistrate of Patna.” This is what he says: (This letter has also been sent by’

s

many. 6thers) : ] . .

““The whole pvint is that -there were’ no lights on the platforms with the result that
perhaps in the night, the poor victims could not make out the overbridge of the station
and were crossing the line in a hurry to catch the down train when they suddenly met
the Up coaching special train which was also without searchlight' and could not be detected
and were run over. It may-be argued by the railways that there was no jrain: in;the- Up
direction and they were_not bound to light the Up p{i\gfotm; but" the point is that passen-
gere coming Trom the Bakhtiarpur Light Railway have to come to the Up platform -for .
going to the Down platform; and in.view-of the rush it was a necessity that the Up plat-
,form should have been lighted. My information is that the Down platform was net also
g&oc;;ef'l’y lit and there was-only perhaps one light burning in front of the A. §. M.'s

oss of lives of -hine, gm}en,femsles and two

_Another point which he has said is t}:\mt there was no searchlight on the
empty wagon engine which ran on Up line and besides its &peed could: not be
ascertained whether it was running at _full speed or at controlled speed. It is
also alleged that there was no information available to the Bakhtiarpur junction
station. T personally went to the Bakhtiarpur station and made all the neces-
-Bury enquiries on spot as fo what had happened. I got evidences from about
12 to° 16 persons—Hindus ‘apd Muslims—a few of whom were present at ,the
‘ti.me‘of the accident, and all of them told me that there wag no light of any
“kind on the platform, either on the Up or the Down platform, except the one
near. the A. 8. M.’s office. They further told me that not.only has this:been the
‘position at that station on that particular night, but this has been the story °
for many months past, that practically all the night those platforms were to
remain in dark. There was no light of any kind on the platforms: and there
was no searchlight fixed on the engine which.could not oply have given guidance
-to the-driver of the engine, but  would also have given warning to . these
passengers-who were the victims, of this aceident. The worst is, as Mr. Badrul
Huda says, that no information was available even to the Bakhtiarpur station
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master that any Up speclal. empty wagon +train was to pass by at that time.
Qne other man told me that until the matter was fully enquired .into he was
not in a position’to tell me whether there was or was not any truth in the report
that signals were not on on the' Up line: At least, this information was not
given fo the people who had assembled on the platforms who were detraining
from the Bakhtiarpur Light Railway and going to eatch the 14 Down Express,
and the result was what happened. These passengers were in a hurry to catch

‘the train which they thought was more convenient and it was easy for them -

to cross: the line and cabch that train, although they hardly realized that they

were crossing the last hurdles of their-lives and that the train they were going.

to catch was taking them to the next world. The railway administsation bad
arranged for all the darkness for necessary ceremony of the tragedy. I do not
want to'introduce any heat or” sentiment.. But I woild only impress on the
House that they should think dispassionately what this means and how callous

th: administration has been. . Probably they think that they have no obligation .

because they liave been ‘carrying on a campaign of ‘No travel’. But do they

not realise’ that so long as the so-called public utility service of the railways-

continues, they cannot shirk their obligation or responsibility in this direction.
They have got to give a certain amount of safety and a reasonable amount of
safety for individuals who undertuke these journeys. This ig the point which

1 want to impress on the House now. After the accident, a public demand

wys made for a public inquiry into the accidens to'find out exactly why and
how these platforms were kept-dark all these days. e

~ The "Hopourable .8ir Edward Benthall (Member for Railways 'and .War,

Transport): To whom wag-it made? .

‘Mr, Muhammad Nauman: Letters were sent to the General Manager by a

few persons and no heed was paid. No reply was given ‘to amy one of them.
Of course, the Honourable Member in the morning said that there was some

scrt of official inquiry made. 1 do not know what sort- of inquiry was made.

At least, I have no knowledge of that and the Honourable Member for Railways
would probably be in & position to tell the House what reports he hag received
from the”official bureaucratic source, which he is relying upofi. '

"The other point is, when trains were coming in both directions and if - the’
intimation was already with Bakhtiarpur Junction-some sort of verbal notifica--

tion could have been given to ali pussengers on the other platform to say that

such and such a -train was due to armve .in darkness. The people could not
. even see whether the signal post was down or not. . - "o

Mt. Deputy President (Mr. Akhil Chandra Datta): You héve two‘mi';xut'e?s

more, - )

Mr. Muhammad Nauman: This dccident was the result of gross negligence
on the part of the E. I. R. adminisfration. The worst of it is their callousness
in nct having carried out a public inquiry and they have not even sympathised
with the families of the victimg that they are sorry for what had happendd.
With these words I move my motion. ) ‘

- mo Depnty Md’nt (Mr Akhil \gchandm Datta): Motibn moved. <
‘“That the Assembly do mow adjourn.” *~ : . .

‘ Mr, Frank R. Anthony (Nominated Non-Official):* I had not originally

"intended -to_intérveme in this debate but I have some specialised knowledge in

regard to railways and railway working ang I fedl that the few remarks that I

may -have to make will be of some Help. I would make the plea that in acase"

. -of this description the House should not allow itself to be overborne by emo-

tion. I am sure we.are all very sorry indeed that certain persons were killed
but it is a very understandable weakness, -‘when persons are killed, to begin o

-argue from effect to cause and to endorse the plea that blood calls out for blood.

Becuyse some. people have been killed some say that it follows inevitably thet
somebody must have been criminally responsible for their death. = °
I have intervened in the debate as a friend of the railwaymen. * I am speaking

merely ae & métter of principle. I do not know who the persong were, what -
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" railwaymen were involved snd to what community or communities they belong
but 1 would ask the House not to endorse or arrive ‘at any -decision to require
the punishment of innocent and already overburdened railwaymen.

My. friend there has made the charge that this engine was not carrying, as

“he called it, & search light. I'want to tell the House what the position legally
is with regard to this subject. I appeared in the Bombay Mail accident case
recently and perbaps I know the rules even more than my Honourable friend.

the War Transport Member. .It is an admitted fact that there is an acute
shortage of bulbs of all description and this awcute shortage hag affected the

Railway Department perhaps more than any other department. And hecause
of this acute shortage of bulbs, railway officials have allowed engines, both mail
and passenger, to operaté without.bulbs. This railway usage is not illegal und

_ it has been allowed. It was admitted by the railway authorities in ths Bom-
bay mail accident case that they had no bulbs. They were obliged to allow
engines to. operate without the usual headlights of 2,500 candle power and
to use in their place cab lights of 10 candle power because they had no other:
alternative. The point I wish to emphasize is this, that legally, these engines—
mail and passenger eugines—are not- obliged to.carry these searchlights, as
my fiiend called them. The G. 1. P. Railway is governed by certain rules, as
is the case in all other State Railways. There is a rule, I think it is rule 143, I
am quoting from memory, which allows the engine to be taken out at night, -

.mark you, with buffer lights.- Now, the huffer.light throws no beam of light. It
is a pin point of light. That rule has been framed and it is in existence. The
legal implication of this rule-ls that mail and passenger engines can opetate
pormélly, even in peace time, without searchlights or headlights. They are
allowed to-operate with these buffer lights. In the light “of their experience
and . knowledge, the Railway Administration flo not consider it necessarv to
have these bulbs and if railwaymen are merely carrying out what is allowed to
them under the rules, I feel that we cannot ask for their punishment.

* . . Mr, Muhammad Nauman: I have not asked for their punishment. I have
asked for the condemnation of that rule which has been ‘made. 3 )

Mr, Frank R. Anthony: Thijs rule has not been newly framed, It is-a rule
which has been ip existence for years and years. (Interruption.) .It is obvious
that the Railways do not consider it necessary that these engines should operate

" with headlight bulbs. I endorSe the view that it may be desirablé but ‘the
desirability is never an effective or a real touch-stone. - . '

. Sardar Sant Singh (West Punjab: Sikh): - In a court of law!

' Mr. Frank R. Anthony: Not even outside a .court of law. My Honourable
friend may have read the case of an American who was alleged to have- been
murdered in New Belhi park. Tt niny. be said that if there were thore search-.
lights in' the park, the murder would not huve been,committed. You may say

- that it is desirable to have searchlights in the New Delhi parks but you cannot
seek to impeach the New Delht Municipality because they _'did not have the
degirable number of searchlights. =~ . -~ ‘ , .

* My only plea is this that the rajlwaymen were operating under an acute
shortage of bulbs. If they were travelling without the bulbs, it has not only
the sanction of railway usage but more than that it hag the ganction of the law. * -

. Let us not therefore in a state of* emotion lend ourselves to” the process of
‘witch-doctoring in attempting to smell out some mnocent scapegoats. - .
* [At this stage, Mr. President (The- Honourable Sir Abdur Rahim)-resumed

the Chair. ] p . .
‘Mr. N. M. Joshi (Nominated Non-Official): Sir, I rise to'support the motijon of

my Honourable friend Mr. Muhammad Nauman asking for a public inquiry of the .

- accident that. has taken place in Bihar. I know that on alcount of the war
situation, on account of ‘the lack of lighting and on account of the fact that the
railways have to carry inflammable and explosive material accidents are taking
place oftener ¢than they used to. I, therefore, feel that the Government of
India should consider the question of the accidents more_ carefully and- seriqusly.
I do not suppert the motion for a public inquiry in order to get the railway-
men punished, but it is the duty of the Government of India to see.that human
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life is saved. I, would, therefore, like the Government of India under the
‘present more difficult. situation to be more watchful axd to take steps to see
that accidents are avaided, -Accidents gre more. likely to take place under. the .
present circumstances but certainly more steps are mecessary to be taken in
order .to 4void them and in order that human life should be saved. I also feel
that in all these cases a thorough -inquiry should .be made by-thé Government
of India and the inquiry should be a public inquiry. Under the present.circum-
stances it seems to me that the Goyernmeént of India-semetimes avoid publicity.
I do not know why they should do so. It is true that under the present control
over the press they can easily get some very important events suppressed.

Recently there was an accident in Bhusawal, an important railway station
not very far from Bombay. As the facts are known to me, I may mention that
the accident took place on account of the fect that railway wagon had contain-
ed petroleum or some other explosive material. The wagon first took fite and
then, exploded.- While the wagon was burning, some railway officer ordered the
men to throw water on the fire in order to extinguish .it with the result that
there was an explosion. I admit it was & much smuller edition of what we may
call the Bombay explosion. The wagen was brought by the officer nearer some.
office where there were men working with the result-that, according-toc ‘my
informatior, not less than. 8 or 9 persons were killed and many more were .
“injured. The point is this that the Government of India have to be ~more
careful.. That is the first point.. Then] they must issue orders to their.employees:
whepever they carry an -explosive material to see that gredter care is:taken..
The example of the Bownbay explosions should have been an eye-opener to the
GQevernment of India and should have made them take more serious steps to
avoid such accidents. - . : - v

Then; so far as my knowledge goes, there was no publi¥ity given to ~ this
-explosion. I do not know how Government managed to get this explosion not
mentioned in the press because not less than 8 or 9 persons were killed and
many ore were injured.” - st T

s Lastly, Government in all these .cases must make a public inquiry not with
a view to punish the mman who was responsible—he may be punished if found
guilty—but with a view to avoid such accidents. The root cause of the accident
must be gone into so that there will be & warning to all those who -have to
handle these difficult situations to take stepg to avoid them. I, therefore, hepe

~that the Government of India will-accept this demand for a public inquiry. TLet

“there be a public’inquiry and let facts be known so, that the publie will know
what the Govetnment of India is doing. Sir, T have done. -

Mr, - Muhammad Azhar Ali (Lucknow and Fyzabad Divisions: .Muham-

" madan Rural): 8ir, I am much obliged to you for having given me an oppor-,
tunity today at least to say somethify on this adjournment motion. I have.
been noticing since.yesterday that palliation is the rule in this Scssioh; For
every action of the Government there are some kinds of palliations, Thay may
e’ circumstantial palliations ‘or,other kifids of palliations, but there is a vallia-

. tion ‘everywhere. Then there ade explasiations _and explanations.but no con-
demnation. * And why? Simply because some of us thinkthat we " will be
raised in our titles, in our posifions and in gome other things if we side. with
th: Government. What happened yesterday is happening again today in . this

~ House.” I do not blame my friends but the atmosphere is charged with the
ideo of palliations and palliations and nothing else. - T -

8ir, nine or’ten lives have been lost and it is not an ordinary matter. TIt,is

.a matier for-every one of us in this House jo be sorry about. T¢ is a matfer
over which every one in this House should feel sorry. It is not to condemn the
Government that an inquiry is asked for. It is for the Honourable .the War

. Transport Member te say.” Cannot he rise and say that he will make an inquiry:
in the matter and if there are some persons to be punished, he will punigh
them? If there are no guilty persons, he .will not punish anybody but at least
he will issue a wirning to the effect that sdch and such arrangement should be

. made. Nqw, nothing is being done; there is only.palliation and nothing else.
My Honourable friend ‘Mr. Anthony seid -that he did not care whether it is a
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" Muslim or & Hindu. Nobody says that because some Muslims “have been:
- killed, " therefore my friend should have sympathy with us or if the Hindus were
killed, he should not have sympathy with. us. 'It is not that.. It ig & matter for
‘which every human being should feel some sorrow ine hjs heart. . We have
become very callous in this House. I am sorry to.say that although @ or 10
lives, especially *women, have been lost in this accident, yét my Honourable .
friend over there says that nothing. should be.done in the matter. We should
sinuply sit-here in this House, We should come here and go away after realis:--
‘ing .our honorarium. Is thig the work that we have to do in this Heuse? The.
‘Government ought to thank Mr. Muhammad Nauman ag they ought to have
thanked Nawabzada Muhammad Liaquat Ali Khan yesterday.that they have.
- brought to.their notice that such serious things are happéening in the: Punjab
and in Bihar. But this calous Government does not care for such happenings.
I say it on the floor of this House that if -a Européan’s life were lost, my friend.
Mr. Anthony and my friend Sir Edward Benthall would :have expressed - their -
regret. But in the present case there is no regret but palliation and explapa- -
_tion. Is this the way to deal with-humanity? - ) 7,

-While travelling. from my constituency to Delhi, I myself noticed that small.
stations have no lights. And why? Here in-Delhi there are lights everywhere .
but in small stations there are no lights. The explanation s ‘that there ig no
kervsene oil. And why not? If in your own ‘houses you can get even half &
bottle of kerosene oil why should you not provide a few lamps in these stations?’
Government in this matter have béen guilty of- the gfeatest and grossest mis-
conduct: It is-a fact that has been established by my Honourable friend who

; has given 8o many paper quotations; apd still my Honourable friend Mr.
Anthony says it is not an offence. In my view it is a serious offence not to pro-. .
vide lamps at these stations. Nine lives have been lost; it may be nothing to

- Govermment but Hopourable Members should think twice before they vote on-
this motion. ' : : _ - T

. Bir, the Honourable Mover has not asked that any one should be punished.

Bo why import the question of purfishment .at all? It is only in order to divert
the question from the main issue. These attempts st side-tracking the real issue
should not be made. Sir, I support the motion. ' n ‘ ‘

___ Mr., Kallash Bjharl Lall' (Bhagalpur, Purnea and the Sonthal Parganas: -
WNon-Muhaminedan): 8ir, I join my other friends in ventilating. the grievances *
against the railway administration in my province which ‘has lately betome &
victim of these accidents. Perhaps my Honourable friend Maulvi Abdul Ghani
kiag given notice of ‘an adjournment ‘motion in regard to the ' sinking of the
““Cormorant’’. This thing has.come in the wake of that and God knows how
wany accidents are_still in store for Bihiar which seems to be a vietim of
Nature's cryelty. But jt is not in the-spirit of a post-mortem examination or
crying aver spilt milk that I am gpeaking. T submit that the railway adrminis-
tration jn this country is ms important as the Government of India itself. In
revenue they are equal to the Government of India and therefore in the interest
of the people therg is no excuse for their not providing some ameénities 8o as'to -
save the people from risking their lives in the way they have done. It ‘may be:
said it was only an-accident. But why should it happeri? 1t ig kmown to-
every one that railway trains are now-a-days overcrowded and this overcrowd-
ing is due to shortage of trains. Fvery one would like to- catch the eatliest
train and.the administration should have seen the risks which the people were
.running by this shortage of trains. oL ‘ .

I will gtate my own é&xperience. While travelling from Gaya to Bhagaiput"
there was no.light in the train. I bad to change the train at Kiul; and while-
doing so I gave my trunk to the coolie who pointed-out to me-that the lock was
broken, Evidently a thief had tried in-the darkness to break the outer lock ag
well as the lock of the trunk. But somehow he failed .in the crowd andlnot'hing.
.was gtolen. But even murders may.be committed, and criminals are embolden-
ed to commit these offences on account of the darkress that prevailg in - the-
whole train, . That is the fate of evegy train that is not on the main line, and
even the Loop Express runs without lights except a few lights in the first and

’
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second clasg compsrt.ments the third and inter classes are all without lights.
The argument advanced is that bulbs are not available these days. But we find,
things are obtained at Higher prices and if the railway' authorities follow the
principlé  of not running treins without lights I believe they can get sufficient
bulbs for the trains. '%herefore the railways themselves contribute to these
accidents, and it is in this spirit of ‘warning the railway authorities that I speak’
“foday. Of course the lives lost cannot be breught back, but we can learn by -
experience at least and take precaution for the future. -It will not do-to say that
there is no money and: there are no materials.  The income’of the railways, as
all people know, has gone up many times ‘and they cannot simply make meney
. -and make civilians suffer in this way. They ghould consider that every life has
1ts value. Of course, in these daye and in this country human life has gone down
in"value not only on the railways but.also in' the general administration. Not
-only life but our very -honour has losgt its value. I will take some other oppor-
tunity to narrate the change that has come over the administration in ‘this_
"couniry where the value of our life and our very honour has'gone down. It is’
.only-to remind this Government about this loss of value that I got' up to make
a few remarks. When the railways are rolling in wealth by increased income
in railway graffic, they should see. that human liveg are better chred for and
-given due value.

,With regard to the ghange in the ,spmt of the admlhlstratlon, I ma.y remind
4he House about the keenness of the Government to check ticketless travel
and- punish them. In Bihar they have started the experirnent of a court in a
running train. . A Magistrate holds court in a running train and ticketlegs
‘travellers are punished on the spot. There cannot be. two opinions about the
. -evils of ticketless travel. The railways are to besvigilant in checking this evil
and tracing the culprits and punishing them. At the same time théy should be
vigilant to see that the innocent’ people are not harassed or punished. “Those
who are in charge of attending to the.amenities of passengers on railway plat-
forms always attempt to squeeze money. They would encourage a man holding
@ third class ticket to get into the Inter class and then -pounce’ upon him and
“collect’ extra fares. What can the poor illiterate passenger do when he finds
‘that there is no room in the third class ca'rnages’ He runs about, up and down
the platform, only to find that all carriages are crowded and, in his anxiety to
get into the train, he gets into an Inter class cornpartment. I myself have drawn
.attention of the Inspector on the platform to find accommodation for these' poor
people who are runningup and down the platform. The railway official simply
*brushed e aside by saying, it-was none of my business. But he'thinks it is his
‘business to see the podr passenger enter a ‘third class compartment and " .then .
.demand full fare or at least patch up the whole affair by a compromise. ’I‘hat is
the practice obtaining in this country at present. - I may point out that I have
‘nothing but prmse for the. administration so far as their vigilance to put down-
‘ticketless travel is concerned. But at the same tlme, they should look to the™
. -eomforts and convenience of the passengers. It is~in that spirit that I make

‘these remarks and perhaps if nature conspires to inflict some wound on the .~

. aaftlicted people, they will at least have the satisfaction that human agency is not -
against them. With these ~words, I suppor} the motion of my- Honourable
. ‘friend.

) Lt.~-Ool. Dr. 3.0 Ohatt.arjeo (Nominated NomOﬂicxal) Sir, I have conmder-
-able sympathy with the Honourable Mover of this Motion. My ‘reasons are
%hat in the first place, humian life must be treated with the greatest sanctity.
Tt does not matter who the people killed were; whether they were Mus‘nm«
‘whether thevVvere Hindus or whether they were Christians, whether they were
. poor® or rich, human life is sacred aad must be held sacred. So, Sir, my
" "Honourable friend has my sincere sympathy in his effort to bring before this
House and also to invite the attention of those who are responsible for the
-administration of the .railways to this' most unfortunate and most regrettable
-accident. I also feel, 8in, that he has doheg service by brmgmg to the notice of
those who have to deal with these matters certain great inconveniences which -
ihe trayelling public has to. undergo in these days:* In recent years, it has béen
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my lot to travel more than half the month, and I spent about ten nights on the

‘train on an average in a month and thérefore I have very great syn.lpathy 30 far

as this .question of lights is concerned. The inconvenience that is caused by

the absence of lights to the travelling public is indeed very greaygy In a four

berth compeartment,.you have one light and none in the bath room. This state

~of affairs is known to every one and every one feels it. It is much more serious:

if the absence of lights or a shortage 6f bulbs results in such a serioug accillent

or at any rate becomes u contributory cause where human life is endanggred and
.lost. But there are certain matters which we cannot. help. We have been told

“fhat, there is acute shortage of bulbs, that bulbs simply cannot be%kad. We

have got to take that into consideration. I would alsp say.that it may not be

-such- an insuperable {ifficulty to procure bulbs as has been said by some

speakers. Perhaps you yourself, Sir, mijght féel so touched by -this accident

that you may even be willing to lend to the railway administration a number, of
superfluous lights which I see all round, me here and perhaps that will also save

us the inconvenience of sitting late at night. ‘That is of course by the way. The

-fact still remains that we dre living in abfiormal times. There is-a war on.,
It is not only in India that one suffers from lack of lights.or that one hears of

‘unfortunate and regrettable accidents. It was not very long ago that I happened

to be in England and there was hardly-a light* visible arrywhere. The lighting
restrictions may have been. relaxed recently but ever since the war began, there
has not been & single road light in England and as far as the railway stdtions are

concerned, even the names of railway stations could not be read. There was
no light and the same kind of accidents happened there as they happen here.

" "Npw, Sir, accidents are bound to happen in the best regulated country in tne
world and the'Indian railways do not claim to be the best regulated railways ir
the world. They may be -moderately regulated, or indifferently regulated, tus
I do realise this, that they along with all other railways are at this time passing
through a period of the utmost difficulty in keeping up the train services and in
providing whatever facilities they are able {o provide. As I was saying, I have
been out of this country during the war and I must say that it is to their credit
that they do not in any sense show up in a worse light than railways in other
ceqmntries where there are probably more facilities for production of bulbs than
in this country do.” I would therefore say that we should make sbme concessions
and not take the administration to task- too severely for something which they
cannot help. ' : ’ . ..

Another point emerges. I observed ‘that the Honourable Moger of this'
‘Motion said that these poor unfortunate people did not see the overbridge be-
cause it was very dark and therefore they crossed the line. Now, Sir, I
feel this, that though I have the gréatest regret for the great misfortune and the
terrible purushment which they suffered because of this small mistake, the fact -
remains that in this country, may- be in other countries too, people seem to hava
a terrible temptation not to see pnd use overbridges whether by day or by night.
, Somehow or other they do like t6 go under the bridge and eross the railway line,
and no amount of loss, no amount of hearing about people who lost their lives
because they tried to save a little physical effort -or ‘tried to save a little loss of .
time by crossing the railway line seems to deter. the public from a practice
which, is so unwise. T still feel though I do not say that this lessens my sympathy
for those-unfortunate victims of this tragedy or for their relatives, but I still say
that it is not due to inadequatg lighting that this tragedy happened. Even the
absence of light does not.completely hide overbridges from human vision aud-
it is very likely that these persons, unfortunately erossed the railway line thongh
they hed seen the overbridge. I am just trying to show that the accident was
not altogether due cither.to the negligence or the lightheartedness of the em-
ployees of the Railway or the Railway Administration. I have already- said
that my friend has done a public service by bringing this sccident to the notice
of this' Honse and ‘through it to the notice: of the Honqyrable the Railway
Member. But I feel that a case has not ‘been made up to censure either Gov-
‘ernment or the Railway Administration for an accident of this kind. Tt is very
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_regrettable but at the same time we must remember. that the Bailway )has a
great deal to do snd the Railway Administration are now taxed to the utmest
capacity. @s it fair or would it be in the public interest that whenever an
-accident occurs—and accidents in fhe timé of war must frequently oocur—that
. .whenever an’ ageident occurs, a public enquiry should be set up or that Govern-
-meht should-be censured, or that the Railway Administration should-be censured.
Does it in any.way improve matters? Sir, I have already.ssid that it has been
‘8 Very I&ood_ thing to give publieity to this betause however hardworked an
official ffight be, human nature being what it is, he is some’ times negligent; he
Tmay some- times be not as vigilent as he ought to be. -That has already been
-done by the motion which my Honourable friend has moved and the speechés of
those who hLave recounted their grievances and the shortcomings of the Railway
7in this matter. So what I would say is this: that what.could be done has’ already

* been done. I do not think that a case has been made out for a full-dress public
-enquiry. I do not agree that o case has been made for censuring the Railway
Administration, and I would- therefore plead that my Honourble friend should
now withdraw the motion. S T . T
'The Honourable Sir Edward Benthall: Sir, I feel that I should commence

my remarks by-saying that I take exception to the remarks of certain of those
Members who have, if I may say so, not dealt with the merits of the case, but
.’have spread themgelves over a number of extraneous aspects of railway_ manage-
“ment and, bmve accused the Government of not caring in this matter and of being -
calious. Sir, T hope to show that.the Railway have paid proper care to this
-accident: -~ They have the necessary ,information and they did appoint an en-
quiry, and T have the facts with me here. I think I had better give the facts to
the House with one or two comments on them : : :

“*‘The facts were that there was a heavy rush of passengers at Bakhtiarpur from Bakhtiar-

‘pir Bihar Light Railway concerning -the' pilgrims réturning from the - Chirzga “Mela at
ihar Sharif at about 21.00 hours™. (That means 9-p.m.)” “14 Down passenger came .into
" Bakhtiarpur and stopped inte the down -platforni and just then &n_ Up MgT Coaching
"Special for which though signals had been lowered approached on the up line. A party of
’}an'i ;gte}? -passengers were Waiting on the'pp platform near the mounting of  the foot over-
*  Ldrdw attention to that because thé Honourable Mover pointed out nh‘at’.the
“lightinig was such, that passehgers could not see the over-bridge. - . '
- ¢ Mr. Muhammad Nauman: The fact was that there was no light of any kind
P . T ’ . '

Mr. Pfesident (The Houourable Sir Abdur Rahim): Order, order. . ’

The Honourable Sir Edward Benthall: They found a way to the foot of the
-overbridge and could have crossed to the correct platform, The report goes on:

" ““These passengers had arrived by the Light Rajlway Train at about- 2022 hours and
one pf the party had gong across to the down platform to purchase their tickets from the
-B. G. Booking Office and had come bLack and joined the waiting pary who apparently
intended to board 14-Down Passenger Train from'tke off side dus to heavy rush on' the
‘down platform.”  These passengers jumped from this platform .on to the up track without
noticing. the approach of Up M. T. Coaching Special which ran over them killing seven
on the spot and -badly injuring three." - - . S .

That.is cpnﬁrrpeq by the Honourable Mover’s statement and the report which
he-read.out. Tt is quite clear-from that that they .were crossing the line in o
manner which they should never have been doing and it was evident from the
action- of the meniber of the party who baught the tickets that they were cross.
ing the line in order to hoard the traim from th#off side, and that this was not
<done in a wild moment but was done deliberately. = T go on with the report :

*““The .d_river of the up 4rain pulled the emergency sigmil. el ' ]
That is, he put on the emergency brake— . o
“.....bpt could not.avoid the accident.”. .
J%l:e-fri‘v.el;‘bvvs.e;dnlert1 &z«lattempted to stop the train— T

e train stopped with the ‘last vehi ' ; . i ‘ s

Tt shows it ggu]j not have begffi’ﬁ’oavb&";ﬂor; l?g";?i the glt.e of the accident. .

4 50 S oud ke bt o gl 18 o th Concing Spcia
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' ;I'haf report éiveQ, I think, a sufficient account of what actuslly happened, and .

I think also makes it sufficiently clear thjt very regrettably the people responsi-

ble for this aceident were those passengers who apparently decided to jump .

weross the line and did not look at the train which was coming from the opposite
direction. Needless to say, no passenger has any business to. cross the-line,
especially, when an over-bridge has been provided for them. :

Three points, besides the direct respdnsibilitj for the 'accident, have been
made. Ona concerns the lights on the- station. There were lights -on the.
station. That is my information. I ‘admit on some of -these stations, parti-’

cularly in the A.R.P: area, lighting arrangements are not*what they were. . This
station is, as' & matter of fact, just outside the present A.R.P. ares, but they
“have been under A.R.P. rules for a long time. Pérhaps the lighting is not.so
good, as it might be and I will endeavour_to see that .so far as possible lighting
is improved on these stations to the extent that the availability of oil and electric
light bulbs permit. But what has not yet been explained is why the ‘absence
- of lighting can be regarded es a contributory cause. What'could be the defect in
the lighting if people, as the evidente shows, could find ' ‘their way to the
overbridge and cross with perfect safety. There is no. question of providing
lighting to cross the rails illegally, so that I do not see how in any way better
lighting would have effected the result. -TIh fact, if the lights had been at all
dazzling, they would probably have still obscured the lights of the approaching

train, bub the vietims did not show even ordinary care tg see the lights of the.

- ap'progchi,ng train. There were lights on the approaching train. They were not
Theadlights. Why, I do not know.  But all the trains do not carry headlights
now, because there is a shortage of headlight bulbs which has been ventilated
in this House on numerous occasions. During ‘the last month or so the position

- has improved, but even now I do not suppose all trains carry headlights. . When
they do not carry headlights the” practice,is to carry two oil lights which this

trafn was carryipg. Mr. Anthony has explained the technical-position. There -

" was nothing wrong. - As Lt. Col. Chatterjee points out the lighting difficulties
in the United Kingdom are much worse than in this country and engines thers

, do not carry headlights. " Bo, the lighting of the engine may be regarded as

having been normal. - .. . .

Lastly, there is thie question of the enquiry. = It is suggested that there was-no

- proper enquiry. When an scéident like this takes place what happeng is” that
_the railway nuthorities set up on enquiry. They notify the magistrate and the
police. They did so -on this occasion. 'They further notify the Government

* Inspector of Railways under the Posts and Air Department.. The enquiry was
held.. No representative of the District Magistrate attended but two members

of the. police, Khan Saheb Nabi, Deputy Superintendent of- Police  and Mr.

Muharomad . Yakub, Inspector of Police, both attended this enquiry which was -

.also attehded by the Government Inspector of Railways from Calcutts. This
Committee of Enquiry signed a.report to say that, having carefully considered all
the .evidence, they found (a) that the passengers were killed, ete., (b) that the

BN

_accident was’entirely due to the rash and negligeut action of the deceased and

the injured -for ciosstng the Up lirie from the Up high level platform in order 1o

board 14 Down passenger standing oh the Down platform,- (c) that no railway

staft were responsible for this accident.

So, in reply to the guggestion that there was no proper enquiry, I say that

- there was an enquiry held by the Government Inspector of Railways whose duty

4t is, if he is not satisfied with the findings, to prosecute. He did not think it

" necessary tc. do so. The police officers who attended did not tonsider it necessary

to take any further action and it appears from the- evidence that I have given

- "and the repert which T have'read to you that the enquiry was prettys thorough
and, I hope, will satisfy members on that score. *- : )

. I think T have Covered all.‘tlm points. I think the evidénce- shows ;that the

victims unfortunately perished-or were injured because they were where they

should not have been and that they did not use tHe overhead  bridge at' the

.
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foot of which they were standing. There is nothing to show in any way that ‘the
railways or the railway staff were at fault and everything to show that it vas
the lapse of the unfortunate victims, and I would suggest that in fairness to the
country’s-own servants this House should not show a readinesg to -condemn’
their railway servants in the way in which some of the members have done.

The motion speaks of criminal negligznce. I suggest there is no such criminal-
negligente. I would ask the honourable mover to withdraw ‘his motion or, if.
he will not do that, T hope the House will reject it. ) T

8ir Syed Raza Alk (Cities of the United Provinces: Muhammadan Urban) :
Is there anything to show how many witnesses were ex'&minégi in: this enquiry?

The Honourable Sir Edward Benthall: The Honourable member will appre- -
ciate that it is not tho easy a matter at short notice on an adjournment motion
to secure all the evidence I would like to. But the enquiry report does say

" “‘having -carefully considered qll the evidence’’. I frankly do not know what .
that rmeans but the Government Inspector of Railways was there. It was not
only a purely railway enquiry. It is the job of the Police and the Government
Inspector of Railways. of the.Posts and Air Department to enquire thoroughly
into these matters. They were both present at this enquiry and they came to
‘that finding. T . . S ) ‘ S

'Several Honourable Mémbers: The question be now put. *

Mr. Muhammad Nauman: Sir, I do not want to take more than four minutes
in reply. I went to Bakhtiarpur, spent a full day and from the reports availablé
to me there from non-official sources there was no-one tc say that there was
any variety of light gn the platform. It was dark and cloudy night over and

above this.

The Honourable Sir Edward Benthall: Do I understand the Honourable
member to say that. he did not crobss-question those ‘who were- particularly
concerned? . ‘

Mr. Muhammad Nauman: I should not say they were not concerned. Those
people frofln whom I enquired were certainly not at all concerned with the
victims, but were concerned -with facts. I went there after' a full week: The
other point. is that" according to -the report to which the honourable the Railway
Member has referred he said that there was no represenfative of the Magistrate
and for his information I may tell the House that.in Bakhtiarpur there is &
Magistrate, whose letter I have read and whose evidence .to me was that there
was no light on the platform and on the authority of whose evidence, given
personally to me, and by correspondence, I have made. my statements in this’
House. ~ . ’ ’

The Honourable Sir Edward Benthall: On a point; of information I said that
the District Magistrate was informed and was.invited to attend but did not do so.

Mr. Muhammad Nauman: I do not know that: it might be a fact. I zaid
that a Magistrate was in Bakhtiarpur and he stayed there all the time and no
reference was made by thig enquiry to that Maglstrate. I have not ‘tried to .
~bring this adjournment motion on any lines of senfiment. I only want to im-
préss upon this House how these tragedies are being given the names of accidents
gnd how is an enquiry avbrted or shelved and this is what is being done. Well,
if there wag any anxiety on the part of the passengers on account of rush, as the
Honourablﬁ Member for Railway has tried to allege, what reason cad be given

, that, for the last 60 years this station has been ‘in existence and there was never
any anxiety on part of the passengers to cross in the manner in which they did
on the 25th September 19447 . 8o, to say that this happened because of rush is -
to say something which cannot convey any meaning and ‘probably cannot con-
vince this side of the House. So; I press my motion for division. =

Mr, Prosident (The Honoursble Sir Abdur Rahim):- The.Question is ® - .
-That the Assembly do not adjourn.” ~ ' N
The Assembly divideds:
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Abdul Ghani, Maulvi Muhammad.
Abdul Qaly'un,ﬂh.

Abdullah, Mr. H. M.

.Azhtr.Ah, Mr. Muhammad.

Banerjes, Dr. B. N.

Chattopadhyaya, Mr. Amarendra Nath
Chettiar, Mr. T. 8. Avinashilingam.
Chetty, Mr. Sami Vencatachelam.
Choudhury, Mr. Muhammad Hussaia,
Chunder, Mr. N. C.

Daga, Seth Sheodass. .

Dam, Mr, Anpanga Mohan,
Datta, Mr. Akhil Chandra.
Desai. Mr. Bhulabhai J.
Deshmukh, Dr. G. V.

Deshmukh, Mr, Govind V.

Essak Sait, Mr. H. 'A. Sathar H.

Fazl-i-Haq Piracha, Khan Bahadur Shaikh,

(vauri Shankar Singh, Mr.
Guntg. Mr. K. 8,

Fans Rai.. Raizada.

Hegde, 8ri K. B. Jinaraja.
Kailash Bihari Lall, Mr.
Krishnamachari, Mr. T. T.
Lahiri Chaudhury, Mr. D. K.

Ahmad Nawaz Khan, Ma{or Nawab Sig.
Ambedkar, The Hononrahe Dr. BR. R.
Anthony. Mr. Frank R

Aziznl Huaue, The Honourahlu Sir M..
Benthall, The Honourable Sir Edward.
Bhagchand Soni, Rai Bahadur Seth.
Caroe. Sir Olaf.

Chandavarkar, Sir Vithal N.
Chapman-Mortimer, Mr. T.

Chatteriee, Lt.-Col. Dr. J. C.

Daga. Seth Sunder Lall.

Dalal. Dr. Sir Ratanii Dinshaw.
Dalal. The Honourable 8ir Ardeshir.
Dalpat Sinch, Sardar Bahadur Captain.
Gthiasnddin, Mr. M. .
Qrifiths. Mr. P. J v

Owilt. M. E. T.. C.

Habibur Rahman. Khan Bahadur Sheikh.

Haidar. Khan Bahadur Shamsuddin.
Tmam. Mr. Saivid Haidar.

Tnakin. Mr. A, O.

Tsmaiel Alikhan, Kunwer Hajee.
Jame«. Sir F. E.

Jawshar Singh. Sardar Babadur Sardar Sfr.

Joshi. Mr. D. S.
Kamaluddin Ahmad. Shams-ul-Ulema.

The motion was ad®pted.

AYES—50

Lakhichaud, Mr, Rajmal.

Lalchand Navalrai, Mr.

Liaquat Ali Khan, Nawabzada Mubammuad.
Mangal Singh, Sardar

‘Manu Subedar, Mr.

Murtuza Sahib Bahadur, Msu.lvl Syed.
Naidu, Mr. G..Rangiah

Nauman, Mr. Muhammsd

Neogy, Mr. K. C.

Pande, Mr, “Badri Dutt.

Raghubir Narain 8ingh, Choudhri,
Ramayan Prasad, Mr. yi
Ranga, Prof. N.*G.

Raza Ali, Sir Syed.

Reddiar, Mr. K. Sitarama.

Sant Singh, Sardar.

Satyanarayana Moorty, Mr.

Siddique Ali Khan, Nawab

Sinha, Mr. Satya Narayan.
Subbaravan, Shrimati K. Radha Bs’
Umar Alv 8hah, Mr.

Yamin Khan, Sir Mohammad.
Yusuf Abdoola Haréon, Seth.

Zafar Ali Khan, Maulana,

Zia Uddin Ahmad, Dr. Sir.

NOES—49

Khare, The Honourable -Dr, N. B.

-Knshna.moorthy, Mr. E. S. A,

Kushal Pal Singh, Raja Bshadm'

. Lawson, Mr. C. P.

Mehta, Mr. Jamnadas M.

Miller, Mr. C. C. )

Mudaliar, The Honourable Dewan Bahadar
8ir A. Ramaswami.

Mudie, The Honourable Sir lFra.ncis.

Piare Lall Kureel, Mr,

Raisman, The Honourable 8ir Jeremy,

Rao, Dr. V. K. R. V.

nghardpon. Sir Henry. .
Roy, The Honourublc Sir Asoka.

Sethna, Mr. D. P.
Shahban, Khan Bahadur Mnun Ghulam Kadir
Muhammad. -

Shoobert, Mr. W. H.

Spence. Sir George.

Srivastava, The Honourable Sir Jwala Prasad.
Stokes, Mr. H. G,

Sultan Ahmed, The Hoanourable 8ir.

Thakur Singh, Capt.

Trivedi, Mr. C. M.

Tyson, 'Mr. T, D

The Assembly then adjourned till Eleven of the Clock on Friday, the 3«1

N ovember, 1944

’
»
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